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_., .. ' . ,: .... , 
LEGISLATIVE ASSEMBLY. ~ .. 

Wednesday, 25th September, 1929. 

The Assembly ~et in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

COVENANTED SUBORDINATES RECRUITED FOR RAILWAYS. 

84:9. *Lieut.-Oolenel H. A. J. Gidney: How many covenanted sub-
ordinates have been recruited into (i) State Railways and (ii) Company-
managed railwuys during the last three years in the grades of (a) Fore-
men in Railway Worksbops, and (b) other classes' 

Mr. P. B.. :&au: The information has been called for from the rail-
ways aDd will be communicated to the Honourable Member. 

LEAVE RULES FOR STATE RAILWAYS. 

850. *Lieut.-Oolonel B. A. J. Gidney: Will Government please state 
if they have arrived at any decision regarding the new leave rules pertain-
ing to the State Railways , 

Mr, P .... Ban : The drafting is practically comlliete now and 
Government hope to· be able to issue the rules shortly. 

APPOINT!(ENT OF A COMMISSIONER OF INDIAN MEDICAL QUALIlI'IOATIONS AND-

STANDARDS. 

851. *Dr. B. 8. lloonje: (a) Will Government please state if any 
decision has been arrived at in the matter of creating a new appointment 
of Commissioner of Indian Medical qualifications and standards , 

(b) Is it a fact that under section 4, clause 1, of the British Medieal 
,A,;t, 1886, the General Medical Council has no authority on its own accord 
to refuse to continue recognition of Indian medical degrees' 

(c) Is it a fact t.hat the General Medical Council has made a u t~l

tjon for the appointment of a Commissioner of Indiau Medical qualifications 
and has threatened t.o refuse t.o accord recognition to Indian Medical degrccs 
unless their suggestion is complied with' 

(d) Are Government aware that the General Medical Council cannot 
of itself refuse to recognise Indian Medical degrees but can only move the 
Privy Council to adopt such a course , 

(e) .Are Government aware that the Privy Council cannot authorise 
the General Medical Council to refuse to recognise the Indian Medical 
degrees unless occasion is given to the Indian Universities concemed to 
6110'\'1' cause why the General Medical Oouncil should not refuse 
to recognise their medical degrees T 

(I) Has any of the Universities of In~ia thus been ~~ ,upon I to 
show cause as mentioned above' If 80, which are the Umverm.tiea , 

( 14:21 ) 
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(g) Are Government aware that inspection of Indian Medical exami-
nations has been made this year on behalf of the General Medical Council 'j 
If so, will Government please state if the report of the inspection bears out 
the alleged unsatisfactory standard of Indian Medical examinations 1 

(h) If the standard of the Indian Medical examinations is not unsatis-
factory, do Government intend to yield to the demand of. the General MecH-
cal Council for the creation of a new post of a Commissioner of Indian 
Medical qualifications and standll1'ds f If so, why , . 

Sir Frank Noyce: (a) The Government of India propose to creat.e 
the lIppointment of a whole-time Commissioner of Medical Qualifications 
and Sr.nudflrrls on a temporary footing for a period of one year in the 
first n l ~e  

(b), (d), (e) and (f). The Honourable Member appears to be under 
the misapprehension that clause 4 of the Medical Act, 1886, applics to 
Indiau ~di al degrees. The registration of practitioners with Indian 
degreciol il.ol regulated by Part II of the Act. Under section 13 of the Act, 
if the General Medical Council refuses to recognise an Indian degree, an 
a 1i ~ution maybe made by the aggrieved party to the Privy Council, 
who may. if they think fit, after considering the application and after 
mnmnunication with the General Council, order the Coun('il to recognise 
the' degree. 

(c) It is for the applicant to satisfy the General Medical Oouncil 
that Ii medical degree, granted by an Indian University, furnishes a 
sufficient ~ua antee of the possession ,of the requisite knowledge and 
skill £01' the efficient practice of medicine, surgery and midwifery in 
the rnited Kingdom. In the opinion of the General Mp.dical Oouncil, 
the only satil:ifacto1'Y solution of the difficulties of inspection of medical 
colleges and qualifying examinations of Indian Universities, until lin 
all-lr;dirt !\ledical Council is constituted, is the appointment by the Gov-
ernment of India of a whole-time Commissioner of Medical Qualifica-
tions nnd Standards. . 

(y) The medical examinations of the Universities of adr~ Bombay, 
Patna, Hangoon and the Punjab were supervised this year by Inspectors 
appointed (In behalf of the General Medical Council. Thl3 Government 
of India have not seen the inspection reports as they are not submitted 
through them. 

(h) Does not arise. 

Dr. B. S. Moonje : Had the Government of India reason to believe 
before this proposal for the appointment of a Commissioner of Indian 
Medical t~uali i ation  and Standards was made that the medical edu(,8-
tion and medical examinations conducted in India were not satisfactory T 

Sir Frank Noyce: It is difficult to answer that question, Sir. A"I I 
shall probably have a fuller opportunity of explaining the position later 
on this morning, all I can say now is that the General Medical Council 
wish to I1Iatisfy themselves that the standard of examinations is satisfactory. 

Dr .•. ,S. Moonje :  I did not quite follow what the Honourable Member. 
said. Will he kindly repeat what he said f 

. Sir PraDk lf0108 : The Government of India are aware that the 
General Medical Council wish to satisfy theJqBelves that the standard of 
examinations is satisfactory. 
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Dr. B. S. Moonje : Were the Government of India t em ~l e  satis. 
fied that the medical education and medical examinations condullted in 
Indin were not satisfactory T 

Sir Frank Noyce: The Government of India have had no opportunity; 
of arriving Itt an opinion on such a technical matter as that. 

Dr. B. S. oo~e : So the Government of India did not know that 
the medica) education and medical examinations in India were satisfllctory 
01' not, or that they were being properly conducted or not. Were they so 
ignorant as all that T 

Sir Frank Noyce :' I am certainly not in a position to answer that 
question, Sir. I can only repeat that the inspection of medimtl education 
and medical examinations in India ill undertaken at the instance of thc 
General Medical Council. 

Dr. B. S. Moonje : Supposing the Government of India came to know 
that the rCll1ilt of the inspection of medical education and medical 
examinations in India by the Inspcctors appoint.ed by the General Mfldic&l 
C(luncil was satisfactory, would the Government IItill be prepared to accept 
the threat or ultimatum , 

Mr. President : That is a hypothetical question. 

Dr. B. S. Moonje :  I am just quoting from the Inspection t~ l t  Sir, 
that the examinations are quite satisfactOry, and it is upon that I based 
Diy u lem~ntar  question, and not on hypothesis. 

Sir Frank Noyce: Neither the Medical Council nor the Government 
of India nrc in a position without inspection to uarante ~ that the 
examinations will continue to be satisfactory. 

Mr. President: Is not this question coming up today f 

Dr. B. S. Moonje : Yes, Sir. 

Mr. Preaident: Then why ask supplementary questiollH noV\' 1 

UNEMPLOYMENT IN INDIA. 

852. *Dr. B. S. Moonje: (a) Are Government aware that there is 
acute unemployment both among educated and uneducated classes in 
several provinces in India , 

(b) What steps have Provincial Governments taken to ascertaiu the 
extent and intensity of the unemployment in their respective Provinces, 
and also to find work or employment for the unemployed , 

(r.) Has the attention of Government been drawn to the report and 
recommendations of a Departmental Committee, appointed to suggest a 
solution for the unemployment prevalent among the middle elasses in thE' 
United Provinces, a report of which has been published in newspapers,? 

(d) Will Government please ~tate e~ er i~ilar attempts, it' any, 
have beer. made in  any other prOVlDce and If so, WIth what result T 

(6) Do Government propose to ascertain the real extent of unemploy-
ment in India; through their own Departments, or do they propose to 
instruct the Provincial Governments to take steps to find out the number 
of the unemployed, both educated and uneducated, in their respective 
provinces, and to start unemployment bureau ou the lines suggeated by 
the United Provinces CommIttee' 
L18CPB(LA) .2 
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The Honourable Bit Bhuptndra N&th Mitra: (a.) 'rhe Government 
of India are aware that there is unemployment among the edutlated classe. 
in several provinces, but they have no reason to believe that r-ither at 
the present. time or normally, unemployment, as it is known in Europe, js 
a featnre of the Indian industrial system. 

(II) Certain Local Governments appointed Unemployment Committees, 
namely, Bengal, Madras, the Punjab and the United Provinces. The 
report!! of these Committees have been published. A report on Middle 
(:lass Unemployment has also been published by the Labour Office, 
Bomhay. 

(c) Yet;. 

(d) As stated in my reply to part (b) of the question, Committees 
were appointed in Bengal, Madras and the Punjab. In the l'ase of the 
last two provinces and the United Provinces, the Government of India 
have not received any information regarding the action taken by the 
Local Governments concerned on the recommendations made in the 
Committees' reports. . As regards Bengal, it is understood 'that some of 
the recommendations made by the Committee have been accepted by the 
Lecal Government. 

(e) The Government of India have already addressed J ... ocal Govern-
mtDts OD the subject in their letter dated the 26th May, 192"" which has 
been published, aF;king them that the matter should receivt'. their most 
cE.lreful consideration. 

CASE AGAINST SETH POPATLAL SHAH OF BANOSA. 

853. *Dr. B. 8. lloonje: (a.) JJe Government aware of a ('riminal 
cas(' against Seth Popatlal Shah of Banosa (Berar) decided by the 1st 
Class Magistrate of Bhusaval on the 3rd July, 1927 Y 

(b) Does t.he Magistrate say in the judgment that some of the railway 
servant!! have admitted that the compartment of the accused was over-
crowded! 

(c) lIas not the Magistrate taken this admission to be true ? 

(d) If the  Court has found it to be true what action have Go\'ern-
ment taken against the Great Indian Peninsula Railway under section 93 
of the Railway Act T 
Mr. P. R. Rau : Presumably the year 1927 is a mistake for 1929. 

On sceinr! newspaper reports of this case last month, Govornment oalled 
for It reJlort from the Agent of the Great Indian Peningula Railway. 
I shun nddress the Honollrabl(> Member later on the result of furt.her 
inYel>tigations into the matter. 

~  B. 8. Moonje: May I know whether Seth PopH.tlnl Shah of 
BfJlC)!>a WIIR convicted or acquitted? 

IIr. P. R. Rau :  I cannot say, Sir, till I receive the Report. 

DJSCONNECTED ALARJrl SYSTEM IN A COJrlPARTJrlENT OF A TRAIN ON THE 

GREAT INDIAN PENIN.lJULA RAILWAY • 

. 854. Jl.Dr. B. 8. :Moonje: Are Government aware of the fact that, 
on the 2nd )fay, 1929, the 2 Up Nagpur Mail was running between Naudura 

I 
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and Bhusaval with one of its compartments having its automatic alarm 
system disconnected' If so, do Government propose to take action against 
the Great Indian Peninsula Railway for. the infringement of the Railway 
Act by running a passenger carriage when the alarm in it was not in work-
ing order? If not, why not' • 

Mr. P. 2. Rau : Government have received no report on thi:; l1att~r  
The Agent of the Great Indian Peninsula H.ailway has IHlfm asked to 
submit 11 report and I shall communicate later with the Honourable 
Mcmher. 

OviROROWDtNG OF ltAII.WAY OOMPARTMENTS. 

855. *Dr. B. S. Moonje: (a) Will Government please inquire and 
state at how many places railway trains, on account of their being over-
crowded, were stopped by passengers by pulling the alarm chain, since 
last March , 

(b) Are Government aware that a train was stopped between Bomhay 
and Poona on 1st April, 1929, one between Watthar and Sangli on 22nd 
April, ]929, and one at Godhra on 29th May, 1929 Y Is it a fact that, on 
all these occasions, the railway authorities had to reduce overcrowding in 
the compartments' 

(r.) Are Government aware that the railway authorities had not paid 
any attention to complaints regarding overcrowding till the pj1l!sengers 
pulJed the alarm chain t Have Governmept taken any action against 
companies concerned under section 93 of the Railway Act 7 

Mr. P. 2. Rau : Information is being. obtained and l10mmllnicated 
to thf' Honourable Member. 

PROVISION OF AN ALARM SYSTEM IN CENTRAJ. PROVINCES RAILWAYS. 

856. *Dr. B. S. ll00nje: (a) Are Government aware that alarm 
chains are not provided in the trains on the Yeotmal, Murtizapur and 
Murtizapur-Elichpur lines of the Central Provinces Railways' 

(0) Do Govenlment propose to bring the matter to the notice of the 
A-dminiHtl'ution of the Central PrO','inct's Railw8YH and to see that provision 
is made at an early date for such means of communications, as are required 
under lIection 62 of the Indian Railway Act Y 

Mr. P. 2. Rau: (a) Yes. 
(b )Th'E' provision of such Dleans of communication on these nal'row 

gauge railways is not considered necessary, the speed of trains ~ n  

low and the stations near ellch other. 

{)oLLEOTIOllT OF • A MINIMUM AMOUNT OF EXCESS FARES BY TICKET 

COLLECTORS. 

8G7. *Dr. B. S. KooDje: (a) How many ticket collectors on the Great 
Indian Peninsula Railway line from Bhusaval to Nagpur were fined for 
poor collection of excess fares in the month of July Y 

(2) Is it laid do,,"n anywhere' that the efficiency of ticket collectors 
will be judged on their collecting exeesi fares every month, which must 
Dot be less than a fixed minimum t If so, are Government aware that it 
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load", to all sorts of corrupt practices and offertl an inducement to ticket 
olle tor~ to hara&l, and also practice blackmailing on, poor ignorant 
passengers Y 

Mr. P. :a. :&au: (a) I am sending a copy of the question to the Agent 
of the Great India. Peninsula Railway and, on receipt of ~ reply, will 
communicate with the Honourable Member. 

(b) The Railway Board are not aware that any railway has laid down 
a fixed minimum of excess fares that every ticket collector should eoller.t, 
and consider it most improbable that any railway should have done 110. 

Dr. B. S. lItIoonje : Does the Honourable Member know that there js 
an iDlpre!;sion among the ticket collectors that, if they do not .ihow good 
collections, they are considered ineftlcient , 

Mr. P. :a. Rau : That impression must be incorrect. 
Mr. Gays, Prasad Singh: That impression is absolutely correct, 

Sir. Are Government aware that on the Bengal and North Western 
Railway an order has been issued by the railway authorities saying 
t.hat, if thc travelling ticket examiners do not collect a Npeeified sum of 
money every  day, their wages for that day will be forfeited. Ilnd that 
they are liable to be dismissed' I brought this matter to the notice of 
the Agent, Bengal and North Western Railway. 

The Honourable Sir George Rainy: I am indebted to t.he Honourable 
Member .for drawing my attention to this, and we will certainly make in-
~ri~  I 

Mr. Gaya Prasad Singh: Thank you, Sir. , 

GRANT OF BONUSES AND LOANS ON THE POST OFFICE INSURANCE FUND. 

858. *Dr. B. 8. Moonje: (a) Are Government aware that privaie 
Insurance Companies offer bonuses to their policy.holders and, jf need be, 
even grant them loans on the seeut'ity of their policies , 

(b) Do Government offer such facilities to the policy-holders of the 
Post Office Insurance Fund? If not, do Government propose to consider 
the advisability of making such provisions , 

The Honourable Sir Bhupandra Bath IJitra: (af Yes. 
(b) Government declare periodically, when the working of the PotltaJ 

Life Insurance Fund justifies it, simple reversionary bonuses on polic.ies 
taken out in the Fund. They do not grant loans on the security of policies. 

It is not proposed to make any cbange of the nature suggesied ill the 
rules of the Fund. 

QuALIJ'YING EXAMINATION POR SECOND AND THIRD DIVISIONS IN THE 
GoVERNMENT OJ!' INDIA SEORETARIAT. 

859. *Mr.'. O. Ititr&: (a) II it a tact that the Public e1 ie~ Com-
miSIJion will shortly hold a qualifying examination for men holding aub--
stnntive appointments in tbe 2nd and 3rd divisions in tbe Govern..; 
ment of India Secretariat and attached .aftlces' If so, when' 

(b) What are the conditions laid down by the Public Service ColllJDia,.. 
sion for the said examination Y ; 
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(c) If any clerk employed in the Railway Board's offiee or in the 
Contracts Directorate, Army Headquarters, fulfils the conditions prescribed 
by the Commission, can he appear at the examination' If not, ~  not' 

The Honourable Sir James Crerar: (0) The Public Service Commis-
sion will hold a qUlllifying examination in November, 1929, for men hold-
ing permanent appointments in the offices for which the Commission 
recrui1, and for men holding temporary appointments in those offices, if 
they have already qualified for the di i ion~ in which they are '\\'orking 
temporarily. 

(b) Candidates are required to be under 35 years of age and mUMt not 
have appeared and failed twice already for the division for which t.hey are 
competing. 

'rhe conditions admit to the examination 2nd division clerks and 3rd 
di ~ion I·Jerks who have passed the Intermediate 01' equivalent examina-
tion, with the exception that, in attached offices, where there are only 
two divisions, no 2nd division clerk who has not alread.v qualified for 
the 2nd division Secretariat or has not passed the Intermediate, or equiva-
lent examination, will be admitted without the special re(!ommen(lation 
of his Department. . 

(c) 'fhe Public Service Commission do not at present recruit for t.he 
Railway HOlI.rd's office nor for the Contracts Directorate, Army Head-
quarters. ClerkR employed in those offices do not, therefore, fulfil the 
Mnditions prescribed for the examination. The Railway Board desire, 
however, to recruit in future for purely clerical posts through the Public 
Service C lmmi~ ion and this matter is under consideration. 

PROMOTION TO SECOND DIVISION OF QUALIFIED CLERKS IN ARMY HEADQUARTERS. 

860. *Mr. S. C. Kitra: (a) Is it a fact that a number of men employed 
in the Branches of the Army Headquarters, including the Contracts 
Directorate, are qualified for 2nd division appointments but have been 
confirmed in the 3rd division owing to paucity of vacan.eies ,in the 2nd 
diyision' If so, what is their number and when are they likely to be 
promoted to the 2nd division , 

(b) Will Government please state whether the men employed in the 
Contracts Directorate who are already qualified for the 2nd and 3rd 
division a ointm~nt  are likely to be promoted to the next higher division 
in the near future T If so, when' If not, do Government propose to 
allow these men to sit for the next qualifying examination' If not, why 
not! 

( c) Is there any bar to theBe men qualifying for the next higher 
dhision' 

Mr. O. R. P. TotteDham: (a) Yes. Ten. Their promotion to the 
seconn rlh'ision dependR upon the occurrence of vacancies and their fitness 
for the work required of 2nd division clerks. 

(b) 'rhey will be promoted to the next higher division ,vhen vllcancies 
occurfof which they are considered Muitable. It is impossible to say 
whfln this will be . 
. (c) They canno*' sit for the departmental qualifying examinations, 

because the establishment of the Contracts Directorate is recruit.ed in-. 
depcnd,>ntly of the Public Service Commission. 
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, There is nothing, however, to pre':,ent .them ro~ s!tting for. the com-
petitive examinations of the Public Service ComDUsslon provided that 
they are qualified to do so. 

Pul'ABATION OJ' Sl'EClAL A.1'l'RENTICES AT KHARAGl'UR WORKSBOPS FOR 

TRAINING IN THE UNITED KINGDOM. 

86L "'lIIr. 8. O. Jllitra: (a) Is it a fact that Mr. H. L. Cole, O.B.E., 
Chief Mechanical Engineer, Bengal Nagpur Railway at Kharagpur (now 
on leave), recruited om~ India~ as Special Apprentices in t ~ ~ a~a ul  
Railway Workshops, with a Vlew to prepare them for trammg m the 
United Kingdom and thereafter to appoint them in the superior posts of 
the Loco. and Carriage Departments of the Bengal Nagpur Railway' 

(b) If the reply to part (a) is in the affirmative, will Government 
please state whether it is a fact that those Indian Special Apprentices were 
subsequently discharged, no sooner had Mr. H. L. Cole, gone on leave, and 
if so, what were the reasons for their discharge , 

(e) Will Government please state their (1) names, (2) qualifications, 
(3) age and (4) addresses (at the time of recruitment) , 

Mr. P. B. B.au : With your permission, Sir, I propose to answer ques-
tions 861, 862 and 863 together. The required information is being ob-
tained from the Bengal Nagpur Railway, and will be communicated to the 
Honourable Member later. ' 

TBAINING IN THE UNITED KINGDOM OF THE KHARAGPUR RAILWAY WORKSHOPS. 

t862. ·Mr. S. O. Mitra: (a) Will Government please state if there 
is any chanee for  any one being sent to the United Kingdom for training 
from amongst the existing •• Grade A" Apprentices in the Kharagpur 
Railway Workshops' If not, why not , ' 

. (b) Has any " Grade A  " Apprentice, or any other ldnd of appren-
tice, or anyone outside these categories been sent to the United Kingdom 
for training by the Bengal Nagpur Railway' If so, what are the nameR 
of these mell and what were their qualifications, previous to their seleetion 
for trajr.ing in the United Kingdom T 

• 
TRAINING 0'(1' II GRADE A" APPRENTICES AT THE KBA.RA.GPUR R.uLWAY 

WORKSHOPS • 

. t863. -Mr. S. O. llitra: (a) Is it a fact that European and Anglo-
Indian apprentices of the Kharagpur Railway Workshops have to sit for 
the Board of Control Examinations, held under the supervision of the 
Ben ~ ~n ineeri~  Collt'!!t>, SihJ.>ur Y If so. why are the II Grade A" 
(Indian) apprentIces at the workshop not given training to enable th"'nl 
to sit for thes'e examinations ? 

(b) Do Government propose to instruct t~e Railway to make the 
tr~ininr of the II Grade A  " and European and Anglo-Indian apprentices 
uDIform in all rpspects, i.e., both practical and theoretit!'al' , If not; why not , 

tFor IInswer to this question, Bee answer t.o question No. 861. 
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APPOINTldBNT OF A JUNIOR AsSISTANT TO HOLD CHARGE OP A NEW 'BRANCH 

IN THE FINANCE DEPARTMENT. 

864. ·Sardar ltartar Singh: (a) Is it a fact that a junior Assistant 
has been appointed to hold charge of a new Branch in the Finance De-
partment : 

(11) Will Government please state the reasons why a junior Assistant 
was selected in preference to his seniors 7 

{c) What is the name of the Assistant and does he possess any special 
qualifications which led to his superseding his seniors Y 

(d) Will Government please state his religion, educational qualifica-
tions and the number of years' service he has had, and also what posts 
he has held during that peri9d , . 

(e) Do Government propose to consider the claims of senior mell 
when the question of permanent appointment to the post arises? 

The Honourable Sir George Schuster: I presume that the CaHe to 
which \he Honourable Member refers is one in which an Assistant half-
way up the cadre of the Finance Department has been placed in charge of 
a new temporary sub-branch in the Finance Department ('aIled the 
H Schedule Branch" on his time scale pay plus a special pay Rs. 25 per 
month. If 80, I can inform the Honourable Member that all the implica-
tions contained in his question as indeed is apparent from what I have 
alread! said, are misleading, and I can also inform him that J have per-
sonally satisfied myself that the appointment is in all respects in order . 
. Beyond this I do not propose to furnish any detailed information, for I 
submit, Sir, that to seek information of a personal kind relating to sub-
ordinate officials is a use of the right of interpellation which is not in the 
puhlic interest. ill .. 

EMPLOYMENT OF SIKHS IN THE OFFICE OF THE DIRECTOR OF CONTRACTS. 

865. ·Sardar Itartar Singh; (a) Will Government please state the 
number of Sikhs employed in the office of the Director of Contracts, 
Army Headquarters T 

(b) Has any of them been transferred to another office during the 
past year f ]f so, was the vacancy thus caused filled in by a Sikh Y If. 
not, why not Y • 

(c) What· steps do Government propose to take to maintain the 
proper share of Sikhs in this Office , 

Mr. G. R. P. To.tteDham: (a) Two. 
(b) Yes, temporarily for three months. lie was not replaced hy a 

Sikh. 
(c) The policy of Government is to prevent the re onderan ~e of any 

single class or community, but not to prescribe, a, fixed percentage for 
each class or community. Sikh applicants are considered on their merits 
whea vacancies occur. 

EMPLOYMENT OP SIKHS IN THE INDIAN STOBES DEPARTMENT. 

866. ·Sardar Kartar 8iDgh: (a) Will Government please state the 
'!lumber of Sikhs employe'd iTI thf' otncc of the Indian Stores Depart-
ment' 

• 
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(b} How Dlany of them were traD5:1'erred to other offices during the 
last six mouths t 

(c) Were the vacancies thus caused filled ill by recruitment of new 
Sikhs 1 If not, why not 7 . 

(d) What Rteps do Government propose to take to maintain the 
pruper share of Sikhs in this Office Y 

The Honourable Sir Bhupendra ... th lIin : Presumably the Honour-
able Member refers to the office of the Chief Controller of Stores, Indian 
Stores Department. If so, the answer is as follows : 

(a) Ten. 
(b) Three temporarily. None has been tl'ansferred permanently. 
'Cr) No. A temporary clerk already employed in the office was 

absorbed in the first vacancy; the second vacancy was 
filled by the appointment of a member of another minority 
community possessing the qualifications required for the 
post ; and the third vacancy was not filled. • 

(d) The claims  of Sikhs, among members of the other minority 
communities, to appointments in the Indian Stores Depart-
ment, will continue to receive due consideration at the time 
of recruitment. 

EMPLOYMENT OF SIKHS IN THE OFFICE OF THE DIRECTOR OF COMMERCIAL 

AUDIT, NEW DEI.HI. 

867. wSa.rdar Xartar Singh: (a) Will Government please state the 
num ~r of Sikhs ('mployed in the office of the Director of Commercial 
Audit, New Ddhi ? 

(b) Ha.o; the question of securing the proper representation of Sikhs 
in this office ever engaged the attention of Govel1lment Y If 80, with 
what ~ l1lt  ? 

(c;' What step" do Government propose to take to satisfy the claims 
of Sikhs it. 1hifl office? 

Tho HODOurable Sir George 8ohu.ter: Inquiry is being made and 
a rt'ply will be sent t.o t.he Honourable Member as soon as possible . 

• 
EMPLOYMENT OF SlltBS IN THE OFFIOE OF THE DIRECTOR OF PUBLIO 

INFORK.tTION. 

868. ·Sa.rdar Xartar Singh: (a) Will Government plealle state the 
.number or Sikhsl'mployed in the office of the Director of Public Infor-
, mation 7 

(b) Did the only Sikh employed in this office resign his o~t last 
yearf 

(c) When did the present Officiating Director first join thil! office 
as Deputy Director , 
, (d) Since then how many vacancies have occurred in thill oftiee, and 

how many of them have been filled by Hindus belonging to the United Pro-
vinces' . 

(e) What steps do Government propose to take to satillfythe claims 
£.! Sikhs in this office , 
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The Honourable Sir James Orcrar: (a) None, at the moment. 
(b) Yes. 
(c) 1st January, 1927. 

1~ 1 

(d) Since that date there has been one permanent vacancy and one-
new appointment was created. To neither of these was any Hindu from 
the Uniten Provinces appointed. One Hindu with special qualifications 
has been appointed to a temporary vacancy. 

(e) Government will consider in the future. as they have considered 
in the past, the claims of all communities. 

EMPLOYMENT OF SIKHS IN THE OFFICE OF THE DIRECTOR GENERAL, INDIAN 

MEDICAL SERVICE. 

869. -Bardar Kartar Singh: (a) Will Government please ,state the 
number of Sili:hs employed as Upper Division assistants and Second Divi-
sion clerks in the office of the Director General, Indian Medical Service ? 

(b) hi it a fact that there is no Upper Division Sikh assistant in tbat 
office 7 

({!) Has the question ('If securing the proper representation of Sikhs 
in this office ever engaged the attention of Government 7 If so, with what 
results '! 

Sir Frank Boyce: (a) One Sikh is employed as a clerlt. 
(b) Yes. 
«0) No, but if in future at the time of recruitment there is inadequacy 

of representation, action in accordance with the policy of Government 
will be taken. 

SIKH HOLIDAYS IN THE GOVERNMENT OF INDIA SECRETARIAT. 

870. ·So.rdar Kartar Singh: (a) Is it a fact that the question of' 
grant of more holidays in the Government of India Secretariat is under 
consideration ~ 

(b) If so, do Government propose to include two holidays for the' 
Sikhs, i.e. Guru Nanak's Birthday and Gurn Gobind Singh'. Birthday 
as closed holidays , 

(c) If the answer to part (b) be in the negative, will Governmpnt 
please say why , 

The Honourable Sir James Orerar: (a) Yes. 
(b) and (c). The suggestion will receive careful consideration. 

SHORTAGE OF •• B" CLASS CLERKS' QUARTERS IN PHAGLI, SIMLA. 

871. "'Mr. SiddhesW&r Prasad 1iDha: (a) With reference to my 
starred question No. 1326, dated the 28th March, 1929, will Government 
please state ,,,hy the number of "  B  " class quarters in Phagli (Simla) i. 
'3('1 small as 60 while the required number is 300 , 

(b) Is it • fact that the demand for the quarters is increasing eTery 
year and the supply is far short of the required number Y . 

(c) Do G()vernment propose to consider the question either of provid-
ing more «uorters at Simla, or locating more offices at New Delhi through-
out the vear , 
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The Honourable Sir Bhupendra Bath IIltra: (/I), (b) and (0). It is 
Kdmitted that there is a shortage of "  B  " class quarter!! in Phagli and 
that the demand for quarters of this class increases almo~t yearly. The 
question of constructing additional accommodation is under the considera-
tion of the Government of India. 

PERMANENT LOCATTON AT NEW DELHI OF THE INDIAN STORES DEPARTMENT. 

872. ·Mr. Siddheswar Prasad Sinha: (/I) Is it a fact that, for 
spveral ycurs, Government haye been considering the u~tion of locating 
the Indian Stores Departmcnt permanently at New Delhi T If so, with 
what result Y 

(b) Is it f.I fact that there is shortage of accommodation for offices in 
Rimla \. 

(c) Is it It fact that thcre is also a shortage of residential accommoda-
. tion ill Government quarters in Simla ? 

(d) Do Government propose to expedite the question of the perma-
nent location of the Stores Department and other attached and subordi-
nate offices at New Delhi T 

The Honourable Sir Bhupendra Bath :Mitra: (/I) The question of 
the I'crmal1t'nt location of the Indian Stores Department at one place has 
been considered since the Department was created. -For administra-
tive (lol1vcnience it has been thought necessary that the Indian Stores 
Department should be in close touch with the Department of Industries 
and Labour, with the Railway Department (Railway Board) and Army 
Headquarters until some time a te~ the revised Stores Purchase Rules 
~a e heen introduced and are in operation. 

(b) and (c). The reply is in the affirmative. 

(tl) 'I'he question of the permanent location of the Indian Stores 
Dl'partmllnt will be settled in due course as explained in the reply to part 
,(/I) 01 the question. As regards other attached and subordinate offices, 
the position is that 12 such offices were loc_ated permanently in New Delhi 
prior to ]928 and\since then four additional offices have been flO located. 
The permanent location of no other attached or subordinate I)ffice in New 
Delhi is under consideration. 

ACTION AGAINST CLERKS FOR INDEBTEDNESS. 

'873. 4I1Ir. Siddheswar Prasad Sinha: (/I) Do Government take 
'action nnder the Government Servants Conduct Rules against those clerk:s 
of the o ernm~nt of India against whom attachment orders or com-
plaints ot jndebtedness are received , 

(b) Have Government invited the attention of all the Departments 
to rule No. 16 of  the said Rules and impressed upon them the necessity 
for taking action under it whenever necessary , 

The Honourable Sir Jamel Orerar: (/I) Yes, Sir, when they consider 
.action to be necessary. 

(b) No. The rule quoted by the Honourable Member is well known. 
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HEALTHINESS OF NEW DELHI FOR SUMMER RESIDENCE. 

874. *l'tIr. SidC\heswar Prasad SiDha.: (a) Is it a fact that 
one of the reasons brought forward in favour of the move is that New Delhi 
is not healthy in summer months 1 

(b) Will Government please state the death rate in New Delhi. from 
October 1928, to March 1929, and from April 1928, to September 1928'" 

(c) Was there any epidemic in New Delhi during the current summer 
season 7 

(d) Has anyone in New Delhi died of sun-stroke in the current sum-
mer season' 

(e) Did Oovernment ever give an undertaking to the effect that the,. 
would conHider the question of staying permanently in New Delhi when the 
new Secretariat building was completed' If so, how far has the question 
been considered during the last three years i and with what results , 
(I) Are Gbvernment aware that there is ~ general feeling among the 

clerkfol that tbe education of their children is suffering on accOUllt of the 
move 1 

The Honourable Sir James Orerar: (a) Yes. 
(lI) 'I.'he death rate in New Delhi for the period October, 1928-March, 

192:} was 9.53 per rwille and that for the period April, 1928-September, 
1928 was 10.10 per mille. 

(c) and (d). The information asked for is being collected and will be 
supplied to the Honourable Member. 
(0 No. 
(!) Gov.ernment received certain representations, pointing out ~ ut a 

longer stay than five months in New Delhi would mean that the education of 
the children of the Secretariat staff would sutre·r. 

Mr. It. Ahmed: May I know what was the highest temperature at 
Delhi last summer when people bad sunst.roke Y 

The Honourable Sir Jlmes Orerar :  I must ask the IIonourable 
Member to give me notice of that question. 

Mr. G. L. Winterbotham : Is it a fact that conditions in New Delhi 
during the summer months are any worse than in the other cities in the 
plains, lIuch as Bombay and Calcutta Y 

Mr. It. Ahmed: Is it a fact that the highest temperature was 120 
degreea last year in New Delhi 7 

Mr. Siddheawar Prasad Sinha : With regard to part (I) of the ques-
tion, will the Honourable Member state what steps Government have taken 
for the education of children T 

The Honourable Sir James Orerar: I think that the question of 
arrangements for facilitating the education of the children of the Secre-
tamat staff, is under consideration, but I must ask for notice of  the ques-
tion. 

ELECTRIFICATION OF THE KALKA-SIMLA RAILWAY. 

875. *Mr. Siddheswar Prasad SiDh& : Have Government under I)on-
sideration the question of the electri:fl.cation of the Kalka-Simla Railway , 
If so, what is the present stage of the scheme , 
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Mr. P. B ~ ltau : Government have decided to postpone the investiga-
tion of t i~ scheme for the present. 

• 
EXTENSION OF THE KALKA SIMLA RAILWAY TO NARKANDA. 

876. *Xr. 8iddhenvar Prasad lim: (iI) Have Government under 
·(!onsiderlltion the quel>tion of the extension of the Kalka-Simla Railway 
Line to Narkanda , 

(b) If the reply be in the affirmative, when is the work likely to 
be started and completed, and at what cost f 

Mr. P. B.. Bau : The extension of the Kalka-Simla Railway to Nsr-
kanda has been under examination, but the survey report has not yet been 
recei ved. It is probable, however, that it will not be a remunerative line 
and the prospects of its construction are very remote . 

.cONNECTION OF THE KALKA 8UlLA. RAILWAY WITH THE NEW KANOBA V:ALLEY 

RAILWAY. 

877. *Mr. Siddhelwar Pruad BiDha. : Have Government under con-
sideration any proposal for connecting the Kalka-Simla Line with tht" 
newly laid Kangra Valley Railway Line Y 

Mr. P. B.. B.a.u : No. 

SHORTAGE OF CLERKS' QUARTERS IN NEW DELHI 

878. *Mr. Siddheswar Prasad Sinha.: (a) What is the total number 
·of Indien clerks' quarters in New Delhi and of the applicants for quarters 
(including the non-migratory clerks already occupying their quarteN), for 
the ensuing winter , 

(b) How many more quarters do Government propose to construct i. 
New Delhi to meet the requirements; and when .and where' 

(c) Do Government propose to sell land in New Delhi to clerks and 
private persons on an instalment basis for encouraging the construction of 
private houses to Jlupply the demand 7 If not, why not , 

ThE! Honourable Sir Bhupendra Kath Mitra: (a) The total number 
of Indian clerks' quart.ers in New Delhi is 1,278 married quarters and 104 
single quarters. The total applications for married rter~ is 2,129. 
Applications for single quart.ers are sent to the Secretariat Association who 
lease these quarters. 

(b) 150 quarters are under construction now, and the whole question 
of thp, further construction of clerks quarters iH under the consideration of 
the Government of India. . 

(c) No proposal for selling land in New Delhi to clerks and private 
persons on an instalment basis is being considered by the Government of 
India. Government are inclined to think that such an arrangement is not 
likely to encourage the construction of private houses. In approved cases 
clerks can, however, obtain building advances from Govemment which they 
repay by instalments. 

fte Bevd. 1. O. OhatterJee: Are there any quart.ers for clerks 
working in the Railway Clearing Office at Delhi , 
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lIr. P. B. Ban: No. The question is under consideration at present . 

. The Bevd. J. O. Ohatterjee : Is it a fact that o el nm~nt promispd 
to supply quarters for them at Kingsway by this coid\veather Y 

Mr. P. B. Ban: The site originally selected at Kingliway was not 
·considered quite healthy by our medical advisers. The difficulty, as I 
explained to the House the other day, is that of selecting a suitnble site. 

The Bevd. J. O. Ohatterjee : When is it likely to gelect a suitable 
site? 

Mr. P. R. Rau': I wish I could say. 

~  The Bovd. J. O. Ohatterjee: Are Government aware that the delay 
in flelecting a site for quarters for these large numbers. of Indian clerks 
is causing them very great hardship , 

The Honourable Sir George B&in:r : 1 quite agree with the Honour-
.able Member that it is important that a decision should be arrived at in 
this matter as soon as possible. I know the matter is engaging' the special 
attention of the Railway Board and I will give my personal attention to 
it also, so that it may be settled as soon as possible. 

The Revd. J. O. Obatterjee : Can Government give me any assurance 
as to when they arc likely to take action in the matter Y 

The Honourable Sir George BaiD:r: I am afraid I cannot be more 
definite than 1 have been. I cannot indicate a definite date. 

Mr. Jamn&das M. Mehta: Is it merely a question of Rite, or also 
of llloney ? . 

The Honourable Sir George Rainy: No. J should think it is mainly 
·a question of site. 

Maulvi Muhammad Yakub : If it is 80 difficult to find a Ruitahle site 
in Delhi, why do not Government consider the question of transferring the 
Clenring House from Delhi to Lucknow f (Laughter.) 

Mr. Gaya Prall&d Singh: Which is so near to MOl'adabad 1 

Maulvi Muhammad Yakub : We will provide a suitable site there. 

PROVISION OF A MUSEUM AND L ~IC L GARDEN IN NEW DELHI. 

879. "'Mr. 81ddheawar Prasad BiDha: (a) Is it a fact that 
all impoJhmt citics in India have got a museum, a zoological garden and 
public gardens , 

(b) What steps do Government propose to take to provide these 
things in New Delhi 1 If not, why not' 
Sir Frank Noyce: (a) Most cities of importance in India possess 

pul'lic gardens, and some of them have a museum and zoological ~arden  

8S well. 

(b) New Delhi already possesses pubJjc gardens. A small museum has 
already been established, and a project for the building of a larger 
museum is under consideration. There is no proposal at present for 
the establishment of a zoological gard'en. 
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The Blvd. I. O. OhatterJae: Is this museum open to the publie , 

8ir FraDk .0)"08 : Yea. 
An HonOlll'able ItIember: May 1 know where it is located 7 

The Blvd. I. O. OhatterJ" : Are any steps taken to popularize 
it' So far as I know, no one in the city knows about it . 

•. B. L. Price: May I ask a supplementary question 1 Is not 
a museum rather superfluous when the wholE' eit3' is a museum t 
(Laughter.) 

'PROVISION OF A TLulWAY nOM NBW D£LHI TO ~LBl CITY. 

• 880. *Mr. Siddhuw&l' Pruad 8inha : Will Government be pleased to 
state if the proposal to connect New Delhi by tramway with Delhi CitT 
has been dropped' If not, how does the matter stand at present , 

The Honourable 8ir Bhnpendra Bath Mitra: No proposal to con-
nect New Delhi by tramway with the Delhi City has heen put before 
Government. 

CIVIL AND OmMINAL CASBS AGAINST RBSIDENTS INSTITUTED BY THE NEW 

DBLm MUNIOIPAL CoMIrlITTBB. 

881. *ltIr. Siddheawar Prasad Sinha: (a) Is it a fact that 
the New Delhi Municipal Committee institutes civil and criminal essea. 
llgainst residents without first serving any notice or giving them any 
opportunity to explain f 

(b) How many cases were institll:ted against the residents of New 
Delhi by the Municipal Committee during the last year, and how many of 
them were dismissed , 

Sir Prank Boyce: (a) No. 

(b) The information asked for is not readily available. Only one 
register of cases is maintained which includes all cases whether 
against residents of New Delhi 01' againRt out.siders. 

CoNSTRUCTION ~ IIORE SHOPS IN NBw DELHI. 

882. ·ltIr. i~d el ar Prasad 8inha: (a) Is it a fact that at the 
time of the last allotment of Municipal shops in New Delhi in September, 
1928, 135 hmders (excluding the previous lease-holders) were received 
for the shops. and that out of them, only one succeeded in securing 11 shop 
and 13'J had to go without any T 

(b) Is it a fact that the rent of thE' .Diaz Square shops realised in 
~9  wall ahout RF!. 5,000 and in 1928, Rs. 10,000' . 

(c) Is it u fact that since the construction of the shops, their rent.al 
value has always been rising at the time of every change in the lease , 

(d) Do Government propose to construct more shops in New Delhi too 
meet the demand and to increase their revenue f If not, why not' 

Sir Prank B01ce: (a) The total number of shops was 80 and the 
total number of tenders received (including those of the old tenAnts) wu 
214. All the old lessees were given the option of remaining on, with 



the u ~e tion of one shopkeeper who had contravened the te .. of hit 
prnious lease. 

~ Yes. 
(0) Yes. 

(tl) Government do not propose to construct more shops in New Delhi, 
but it is understood that the New Delhi Municipal Committee propose 
to <,\0 so 8S early as possible. " .. 
RB8TBIOTIONS ON THE BALB OJ' CERTAIN ABTIOLBS BY DII'J'BBBNT- CLAsuI 

OJ' SHOPS IN NBW DBLHI. 

883. *Mr. Siddheswar Prasad SiDha: (a) Is it a fact that 
general DlCrchandise ShOPH in New Delhi arc not permitted to sell att4, 
etc., ill thern which is meant for bawia shops and that the latter are not 
allowed to sell tinned provisions, etc., which are meant for the former' 

(b) Is it a fact that the Diaz Square shops in New Delhi are elaased u 
bClUW Hhops ? 

(c) Is it a fact "'that the Diu Square shops sell tinned provisions also J 
If so, why' 

(el) Do Government propose either to remove the distinction or to 
enforce the restriction on banta shops also, just as they do in the case of 
aeneral merchandise shops , 

Sir Prank Noyce: (a) No. 

(b) Yes. 

(c) Yes. There is now no distinction and both general mer"handise 
shops and bama shops can sell the same commodities if they so wish. 

( d) Does not arise. 

CONSTRUCTION OF UNORTHODOX QUABTBBS FOR JUNIOR CLERKS IN SIIILA 

AND NEW DELHI. 

884. *Mr. Biddheswar Prasad Sinha: Have Government under con-
sideration the question of constructing unorthodox quarters for tho-. 
e",ployees of the Government of India in New Delhi and Simla, whose pay 
is less than Rs. 225 7 If so, how does the matter stand at present , 

The Bonoura.ble Sir Bhupendra Hath Mitra: 50 unorthodox cluar-
ters for clerks whose pay is less than RR. 225 have just been com-
menced in Delhi. The Government of India are not at present con-
sidering the question of building more quarters for European clerks 
in Simla. The question regarding the construction-of additional 
quarters for Indians is under consideration. 

RBSTBIOTIONS ON THE BALE OF CERTAIN ARTICLES BY BOD SHOPS IN NEW 

~  

88n. -Mr. Siddbtlwar Praaad 8iDha : (0) 18 it a fact that, in the 
allotment of shops in New Delhi, a distinction is made between dOpS 
for bania storel! and shops for general merchandise, etc.' ' 
L18CPB(LA) • 
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(PI) II it • tact that the general merchandise shops can ~ll 1 i~n~~ 
butter, tinned cheese, Cocogem, etc., but are not allowed to sell, p1U"8 
ghee Y 

(c) Will Government please stllte why t hey impose this restriction 
in respect of ghee and not in re!'1pcct of Cocogem f 

(d) Do Government propose to consider the desirability of remov-
ing this restriction Y If not, why not? 

Sir Pr..-Noyce: (a) There'is no distinction between the bGMa 
&hops and the shops for general merchandise as regards the article. 
that may-be sold. 

(b) to (d). Do not arise. 

PuBLIOATION 01' THE BYE-LAWB 01' TIll: NEW DELHI MmnOIPALITY. 

886. -llr. Siddheawar Prasad Sinha: (a) Is it a fact that the Delhi 
Municipality publishes its bye-laws in the form of a book for the in-
formation and ~dan t  of its reHiliclltfo\ Y 

(b) Is it a fact that the !'I'ew De111i Municipality does not publish 
it, .bye-laws in a consolidated form T If not, why not? 

Sir PraDk Noyce: (a) Yes. 
(b) The New Delhi bye-laws relating to building, drainage and water 

supply have been u li ~d in book form. It has not been thought 
worth while to bring out a complete edition of all the bye-laws in a 
consolidated form as any such edition would be out of date before it 
,,"as published. It must be remembered that th£' New Delhi Municipal 
Committee iN still in its infancy and thllt new ~ e-Ia  are continually 
being framed. 

IMPOSITION 01' A TElUrIINAL TAX ON GoODS ENTBRING NEW DELHI. 

887. -Mr. SiddheBwar Prasad Sinha: (a) Is it a fact that the New 
Delhi lolunicipal Committee is consiuering the question of imposing a 
Terminal 'fax on all goods entering its area' If BO, when' 

(b) Is it a fact that a doubll' tux will be levied on goods that have 
to pass through Delhi city hefore entering' New Delhi-one for Delhi 
city and one for New Delhi 1 ' 

Sir Prank Xqoe: (a) and (b). The position is that it is intended 
that the Civil Lines, Delhi City and New Delhi shall be considered as 
one unit for the purposes o,f collection of Terminal Tax. The neces-
lary preliminaries are now' under consideration. 

81JPERBE8BION 01' CEBTAIN CLEBKB IN THE MEDAL SECTION 01' TO Ama 
DEPARTMENT. 

888. ·Maulvi :Muhammad Yakub: I:a) I,; it a fact that Mr. W. C. 
Debenham, now Assistant Secretary, Army Department, on resuming 
charge as Officer-in-Charge, Medal Distribution, appointed the following 
persons as Assistants on Re. 140 per meDleDl : 

(1) Mr. A. C. Swarries, a cousin of Mr. Debenham, then a routine 
clerk on Rs. 50 in the office of the Director General, IndiaD 
Medical Service. 
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(2) Mr. '1'. J. Baptist, nephew to Mr. P. P; Hypher, tbenSuper. 
intendent, Army Department. 

(3) Mr. Moti Lal De, then Retired Cashier, Army Department. 

(b) Is it a fact that Mr. n. S. Massih was senior to both Mr. 
Swarries and Baptist' If so, why were not his elaims considered on 
making the appointments and why was a retired cashier given an 
appointment for the second time to the detriment of the interests of the 
persons already in service T 

(c) Is it a fact that, after th'c revised establishment of the Medal 
Section of the Army Department was sanctioned, Mr. A. C. Swarries was 
promoted from Its. 140 per mel1l~ m to Rs. 250 per mensem in supersession 
of (i) Mr. T .• J. Baptist who was senior to him in service and grade, 
(ii) Mr. C. A. Roy Chowdhry, M.A., (iii) llr. B.  B. Sur, B.A., B.L., (tv) 
Mr. G. C. Banerjee, B.A., (v) Mr. J. N. Ghosh, B.A., and (vi) Mr. P. 
Nath, li.A.1 If so, will Government please state the reason Y 

Mr. G. B.. P. Tottenham : (a) Thl" reply is in the affirmative. 
(b) and (c). The Honourable Member is asking for information 

regarding decisions taken about ]2 years ago and Government are 
n.ot prepared after so long an interval to disclliIs the details of the 
action then taken. I can assure him, however, that all the appoint. 
ments were made on the basis of the respective merits of the indivi. 
duals concerne,d. 

ALLBGATIONS AGAINST MR. P. K. BETT OF THE MEDAL SECTION, Alurr 
DEPABTKm. 

889. ·Maulvi :Muhammad Yakub: (a) Is it a fact that a representa. 
tion was made by the Muslim Association, Calcutta, in 1925, to thc Army 
Secretary, in respect of injustice to and maltreatment of Mr. P. K. 8ett, 
then Assistant.in·charge, Medal Section' W 8S an inquiry made into 
the matter T If not, why not , 

(b) Is it also a fact that one Mr. Shyama Charan Chatterjee, an 
employee in the Medal Section, submitted a memorial to His Excellency 
the Viceroy, regarding the injustice to, and maltreatment of., the said 
Mr. P. K. Sett Y Was that memorial forwarded to His Excellency the 
Viceroy or was any inquiry made into the complaints contained in the 
memorial Y If not. why not? 

Mr. G. B.. r. Tottenham: (a) The Honourable Member appears to 
have been misinformed. I have been unable to trace any such reo 
presentation. 

(b) A lengthy memorial complaining of injustice and maltreatment by 
Mr. Sett-and not the injustice to, and maltreatme~t of Mr. Sett-·was 
recej"ed and fully inquired into in 1925. The allegations made in it 
were found to be baseless. 

DISCHARGE OF MR. A. K. GROSE PROM THE MEDAL SEOTION, ABxY 
DEPARTMENT •• 

890. "Maulvi Mubammad Y&kub : Is it a fact that one Mr . .A. K. 
Ghose who had put in six years' service in the Medal Section, was difl-

a~d because he failed to pass the examination of the Public Service 
r.lI!OPB(LA) II 



Oemmilwion, held in 1926, while other employees muoh junior to Mr. 
Ghose, who had also failed in that examination, retained their pOlitS , 

111'. Q. It. P .. 'l'ottenham : No, Sir. Mr. A. K. Ghose was discharged 
ou. reduotion of establilllhment, . because he had shown himself to be less 
efficient than those who were retained. 

EMPLOYDNT OF UNPAID CANDIDATES IN THE MEDAl. SECTION, A.axY 
DEPARTMENT. 

891. ·.ulvi Muhammad Yakub: (a) eRn Government retain 
unpaid cUlldidates in the Secretariat' If so, under what rules' 

(b) Is it a fact that l.J(,l'taill canJ.idlltes were retained unpaid by 
the Medal Section of the .A.rluy Department in 1919-20 and were after-
wards discharged without any remulleration , 

Mr. Q. It. P. TotteDham: (a) I would refer the Honourable Member 
to the reply given by the Honourable the Home Member to Mr. S. C. 
Mitra's starred question No. 216 on September 5th. 

(b) Certain men were employed without pay in the Medal Section in 
Calcutta in 1919-20 under a misapprehentJion of the Officer-in-Charwe 
.and without authority, but they were not discharged witJ.Qut rem'8-
neration. As soon as the matter was reported, all of them were paid :fur 
the full period of their employment. 

PmvATE Busnuss BUN BY MR. N. C. DAS, AsalSTANT-IN CBABn',. ABIlY 
DEPARTMENT REOOBDS. CALcuTrA. 

892. ·Ma.u1vi Muhammad Yskub: (a) Arc Government servaEts 
perWtted to carryon private business or trade while in serviee T 

(b) Is it a fact thal one Mr. N. O. Das, Assistant-in-Charge, Army 
Department records, Calcutta, hall got a stati.aery shop and r~ a 
hotel under bogus Dllmes? l.)o Government propoSe to hold an inquiry 
into the matter aml Lake 11tlCel'lsary steps' If not, why not 7 

(c) Arc there any rules permitting the grant of rewards in tile 
form of cash to persons already in Government service , 

(d) Is it a fact that Mr. N. C. Das was awarded BB. 500 as a reward 
in 192fl ~ What were the special meritorious services for which this 
grant was made to him , 

(e) Does Mr. Das submit a report of his daily work as required in 
the case of other men of the Depart.ment? If not, why not' 

Mr. G. B.. P. -rottenham: (a) Not without the sanction of the com-
petent authority. . 

(b) The Government of India have 110 information, hut inquiries will . 
he made. It would facilitate the inquiry if the Honourable Member 
would be so good as to supply me with the details of the informatiQn on 
which his question is based. 

(c) Yell. Fundamental It'ule 46, 
(d) In 1928 (not 19~  Mr. Das wasl{l'anted an on~rar~um of Rs. ~  

for the continuous aSSIstance he had gIVen to the Mint In connectlon 
with the inscription of names and other details on medals from 192:\ 
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to' 1926. The work was done in addition to hia· OWB duti-,:an.d made 
it· neee8Bary for him to work beyond ofBee hours 88 well 88 on Sunda)'1l 
IIld hGlidays. The honorarium was given on account of the laborious 
rather than the meritorious nature of the work: 

(6) No clerk in the Army Department is required to submit a report 
of his daily work. 

EDJrIPTION OF SENIOR CLEBD OF THE MEDAL SECTION FROM: THE PuBLIO 

SERVIOE CoXIII88JON Ex..UIINATION. 

'89S. ·lIaulvi Muhamma.d Yakub: (4) Is it a fact that the Home 
Department exempted senior clerks of the Medal Section from the Pub-
lic Service Commission examination T If so, why was this concession not 
given eireet to and why are these clerks forced to appear for the next de-
partmentul (·xamination , 

(b) Is it a fact that certain clerks of the Medal Section of the Army 
mparttnent have been allowed to appear for the Public Service Commia-
sion rxsmination in different divisions while others have been refused this 
pri vilf'ge , 

(c) Have all the retrenched clerks of the Medal Section and of the 
Army Canteen Board been granted permis!!ion to appear for the examina-
tion' If not, why not T 

Mr. O. :8.. P. Tottenham: (a) No, Sir, the Home Department ruled 
that the; clerks might remain in their existing appointments without 
examination, if the Army Department recommended !!uch a course. 
The Army Department did not recommend fhi!! COUT!;e, firstly becallse 
they were satisfied that. justice would be done by giving the clerks 
speeial facilities to appear at a qualifying examination, and secondly 
because they did not wish to take on their permanent establishment 
sc,reral unqualified clerks who would be ineligible for employment in 
any other part of the office. 

(b) Those clerkA who arr educationally quatified are being allowed to 
sit for the 1st and 2nd divisions, the remainder for the 3rd division. 

(c) The only retrenched clerks of the Medal Section who are being 
allowed to appear at the qualifying exa,mination are those who hun 
been retrenched since the concession was sanctioned. As regards the 
retrenched clerks of the late Army Canteen Board, 1 would refer the 
Honourable Member to the reply given by Mr. Mackworth lln~ t.o 
starrt'd qUf'st.ion No. 191 on the 14th February, 1928. -

DrSCBIIrlINATION SHOWN IN REGARD TO CERTAIN CLERKS IN THE MEDAL 

SECTION, ARMY DEPARTIrIENT. 

894. ·Maulvi Muhammad Ya.kub : Is it a fact that one Mr. M. L. 
Bhatnagar, l'ontine clerk, Army Departm'ent, -.vas E'xempted from the 
Public SCl'yice Commission examination and retained in service aftef 
having failed in the examination, while Mr. Habit Khan, who was in the 
servict' for the lut ten years, was discharged, because he failerl in t ~ 

examination' Why was this discrimination maje betwt'en Mr. B atnal i~ 

and Mr. Habit Khan' 
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. i "Ill'. G .•. P. rotHnbaIil: The reply to·the tlrat part of the question 
'i!I. in the negative. As a result of the Staff Selection Board's examin..,; 
tion held in 1922, Mr. M. L. Bhatnagar wasdeelared qualified for em.-
ployment as a routine clerk in the Army Department Secretariat. The 
other clerk referred to in the question failed three times in the examina-
tion, and was therefore declared unfit for permanent employment in 
any Department. 

EUXPTION FROM: EX.UIINATION OF CERTAIN CLERKS' OF THE MmDAL SECTION, 
ABKy DliIPABTKBNT • 

. 895. ·lIaulvi Muhammad Yakub : Do Government propose to exempt 
those clerks of the Medal Section who were appointed before the introduc-
tion of the Staff Selection Board from the Public Service CommissioJl 
uamination' If not, why not , . . , 

Mr. G. B.. P. 'l'otteDh&m : No, Sir, for the reasons given' in my reply to question No. 893. 

REDUCTION OF PAY OF CERTAIN CLERKS IN TIm MEDAL SECTION, Amiy 
DEPARTMENT. 

896. ·lIaulvi Muhammad Yakub: (a) Will Government be pleased 
to state the reasons why the pay of certain clerks of the Medal Section of 
the Army Department was substantially reduced when they were removed 
from Calcutta to Delhi without any fault on their part Y 

(b) Is it not a fact that in their letter No. 99-C.S.R. of 1923, addressed 
to the Accountant General, Punjab, the Finance Department, intimated 
that the pay of the clerks who hold continuous temporary or permanent 
appointments could not, under any circumstances be reduced" If 80, 
why was thc pay of the clerks in the Medal Section reduced , . , 

1Ir. G. B. . .,. Tottenham: (a) Certain appointments in the Medal 
Section were converted from a temporary to a permanent basis ,vith 
efi'E'ct from the 24th September, 1926. The holders of the temporary 
appointments had not passed the Public Service Commission examina-
tion and conl"equently could not he confirmed in these permanent 
appointments. In consequence of their long connection with the 
MedII] Section, they were, however, allowed to officiate in the permanent 
appointments with a view to confirmation if they passed the next t>xa-
mination. As they were only officiating, their pay had to be restricted 
to the rates prescribed by nIle for that class. 

(b) The Honourable Member proba.hly refers to Finance Department 
letter No. 99-C.S.R. of 1926 (not 1923), which rules that a Government 
lervnnt who, on the abolition of a temporary post held substantively 
by him, is appointed to another post, either temporary or permanent, is 
entitled to have his initial pay regulated with reference to the pay 
drawn in respect of the post which was abolished. This is not quite 
the !!ame as the interpret.ation placed upon the letter by the Honouruhle 
Kember. 



QUESTIONS AND AN8Wl1lBl. l~ 

EJIPLOYDINT OJ!' RETRENOHED CLERKS OF THE MEDAl. SEOTION •. .ABKy , 
DEPARTMENT. 

897. -Maulvi Muhammad Yakub : Do Government propose to employ 
the retrenched clerks of the Medal Section of the Army . Department ia 
preference to those who have been holding temporary appointments in the 
various Branches of the Army Headquarters since November, 1928 Y 

Mrr G. B. P. TotteDham: Four of the retrenched clerks of the 
Medal Section are at present employed temporarily in various Bran~ eB 
of Army HeadquarterR. Applications from the others will be conHidel'-
ed and dealt with on their merits, but the recent introduction of a leave 
reserve in all the main Branches of Army Headquarters has greatly re-
duced the chances of temporary employment in future. 

NUlrlBER OJ!' MUSSALMANS IN THE MEDAL BEOTION OJ!' THE 

DEPARTMENT. 

898. -Maulvi lIIluhammad Yakub: (a) What was the total number 
of Mussalmans in the Medal Section. of the Anny 'Department and- ~ 
many of them were retrenched , ;' 

(b) What is the total nnmber pf clerks in the Medal Section of the 
Army Department and how many M them are the relations of P. K. Sett, 
Assistant in charge, Medal Sectioil 'I 

(0) Is it not a fact that Messrs. R. R. Sett and S. C. Bett, relations 
of Mr. P. K. Bett, were retained in sel"Vice while others who were filenior 
to them were discharged un<!er t ~ retrenchment proce88 f 

Mr. G. R. P. Tottenham: (a) When the Medal Section was Ilt its 
greatest strength in 1923, there were four Mussalman clerks, three of 
whQm have since been retrenched. 

(b) The present stren¢ll of the ]\feclsl Section is 12, nom' of whom 
arll relations of Mr. P. K. Sett. 

(c) Yes, but not hecause of their relationship to Mr. P. K. Sett. Neither 
of them is now in the Medal Section. 

, PERCENTAGE OJ!' HINDUS AND MUHAMMADANS EMPLOYED IN THE FOREST 

RESEA.RCH INSTITUTE. 

899. *Maulvi Muhammad Yakub: (.) Is it a fact that ~ e percentage 
of Hindu and Muhammadan employees in the Forest Researeh Institute 
is over 90 and below 10, respectively' 

(b) Will Government please state the qualifications of the present 
employees, both clerical and subordinate (technical) at the Instit.ute , 

(c) Is it a fact that the majority of the subordinate technical RtaJf 
possesses no qualifications while some have only read up to the middle 
standard f If so, how do Govt'rnment justify on groundeo! efficiency the 
present disproportionate representation of minority communities , 

(d) Will Government please state if they propose to take eome 
immediate and efticacious steps to set these matters right, and if so, what 
Iteps , 
. (e) Will Government please state the number of clerioal and Illb-

ordinate technical al)l)ointments. both on the temporary and permanat - . ..' -
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elt*bUahmeilt, !Dade in the Institute linee 1928, and by whom they ~  

mIed , 

8ir ITa1Ik Boyce: (a) The percentages mentioned by the Honour-
able Member are roughly speaking correct in the case of the clerical 
aDd subordinate (technical) establishments of the Forest Researek 
Inlltitute. • 

(b) and (c). A statement giving the information required by the 
Honourable Member is laid on the table of the House. It shows tlUit 
79, out of a total of 150 technical establishment posts, were held by 
men without academic qualification ; but all the men in question ~ 
thoroughly efficient manual workers, and have now been in Government 
service for many years. 

(d) The attention of the Honourable Member is invited to the reply 
given to part (d) of question No. 272 asked in this House on the SlOth 
February, 1.928. 

(6) 44 appointments have been made to the clerical and subordinate 
techaical lll!ltablishments since 1928 ; of the persons appointed, 35 were 
Hindus, 6 were Muhammadans, 2 were Christians, and 1 was 8 Sikh. 

The followiDg table mows the qurJi&oationa of the teolmiorJ. and olerioal "blillb-
mat: 

--. 

E.zaminati0D8. Hindu. Muham- ChriItiana. BikhI. Tot&1. 
madaDs. 

I 

I.-TecAnir4l E8IGbZi.rAmenL 

Master of Science .. .. S ..  .. . . 6 
Bachelor of Soiace .. n ..  .. .. 11 
Bachelor of Arts .. .. , .. .. . . , 
Intermediate of Scienoe .. 8 .. .. . . 8 
Intermediate of Arts .. , .. .. I  • 

, 
ltlatrioulation .. .. 6 2 .. . . 8 
Diploma of Agricultore .. 1 .. .. . . 1 
Eleotrioal and MeohaDical 
Engineering .. .. 1 .. .. . . 1 
Mechanical Engineering .. 1 .. .. . . 1 
Bohool Leaving Examination 10 .. .. .. 10 
EngIiBh Middle ~ti  2 .. .. .. 2 
Nil ..  .. 72 2 , 1 71i 
Matrie and B. L. C. .. 2 1 .. .. 3 
Entrance .. 

i ~  
1 '.' .. .. 1 

Vemacular P'inaJ 
tion .. .. .. 3 .. .. . . 3 
High Bohool Examination .. 
Diploma of IGoverDDlat em· 
...:I Wood Workshop insti-

7 .. .. . . 7 

tute of Bareilly •• .. .. 1 .. . . 1 

Total .. 139 6 I 
, 1 110 

"' 



I , 
EumiD&tiODL Wnd1II. }laham. ChrilltilUlL Sikhs. Total. 

madaD •• 

D.-Clericol EotIablid",.,.,. 

B.chelor of Arts .. .. 1 .. .. .. 1 
IrIatrioUlatiOD .. .. S .. .. . . 8 
IrIatrio and Sohool Leaving 

Certiflo&te .. .. 7 ..  .. . . 7 
8ohool Leaving Certifi080te .• S 2 .. .. 10 
Entrance .. .. 6 . . 1 .. 7 
English Middle EnmiDatioD 3 ..  .. . . 3 
NiJ .. .. .. 6 2 .. . . 8 
batermedi&te of .Arte .. 1 .. .. . . 1 
AdmiuioD EDoIDiDation .. 1 ..  .. . . 1 
High School EzamiDatioD .. 1 .. .. .. 1 

I 
Total .. 42 

I 
4 
I 

1 ., 
j 

47 

O!.uxs' QUARTERS IN NBW DELHI. 
900. "'Mr. 8. O. Mitra: Will ~o emment be pleased to state: 

(a) what is the total number of each type of clerks' quarterl m. 
New Delhi, viz., A, B, C and D, at the disposal of the Eatate 
Office on 1st September, 1929 ; . 

(b) the names of the offices (migratory or non·migratory) w.hich 
. are entitled to these quarters ; 

(c) the total number of clerks in each of the offices (migratory or 
non-migratory) who are entitled to the '  A  "  '  B  "  '  C ' and 
, D  ' types of quarters for clerks in New Delhi : 

(d) how many quarters of each description the respective officc& 
(migratory or non-migratory) arc entitled to on the pro rata 
basis ; 

(6) the total demand of the clerks' quarters for each type, office by 
office, both mi~rator  and non.migratory, for the cOmilli' 
winter; and 

(f) how far has this demand heen met by the Estate Office , 

• The BOJlOUl'&ble Sir Bhupendra Hath Mitra: Three statements 
giving the information required will be furnished to the Honoura hIe 
Member. 

GluNT OF A SIlPARATION ALLOWANOE TO CuBItS NOT PROVIDED WITH QUA .. 

TEBS IN NEW DELHI. 

901. -Mr. I. O. Mitra: Will Government be pleased to state whether 
it hi a fact that the elerks of the Government of India Seeretariat who are 
required to move between Delhi and Simla are given a separation allowanee-
if they are forced to keep their amil~  aWRY on account of their not beiDl' 
p1'(lvided with Government quarters at Delhi , 
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The Honourable Sir Jahnea arerar: The reply is in the a irmati e~ 

APPOINTMENT OF A LADY STENOGRAPHER TO TO ARMy SEORETARY. 

902. *Mr. S. O. Mitra : (a) Is it a fact that a lady clerk is employed 
as stenographer to the Army Secretary , 

(b) When was this lady clerk appointed permanently as stenographer t 

(c) Has this lady clerk passed the stenographers' examination held by 
the Staft Selection Board or the Public Service Commission , 

(d) At the time when she was appointed stenographer, were there 
other duly qualified stenographers on the list of the Staft' Selection Board 
or the Public Service Commission who were eligible for permanent em-
ploynH'nt' 

(e) Is it a fact that there are orders that no 1st or 2nd Division clerkl 
or a stenographer should be appointed permanently in a GovernUlent of 
India Department unless he has passed the Staff Selection Board or the-
Public Service Commission examination, 

(f) If the reply to part (c) be in the negative, will Government please 
state thf! reaijons why this un passed lady clerk was appointed to a perDUI.-
nent POl't of stenographer in preference to other qualified candidates , 

(g) Were the Sta11' Selection Board or the Public Service Commission 
consulted before this appointment was made' If not, will Government 

~ please state the reasons , 

Mr. G. R. P. Tottenham: (a) Yes. 
(b) On 1st July, 1925. 

(c) No; Sir. 

(d) Yes. 

(,) Yes. 

(f) and (g). lt ou~  the lady clerk in question had not passed the 
stenographer's examination, she was fully qualified for, and was hold-
ing, a permanent 1st division appointment in the Army Department 
Secretariat at the time of her appointment as stenographl'r. She WftS 
employed in this capacity under the orders of the Army Secretary of 
the time after satisfying him as to her qualificationfl. There if! no 
record to show why the Staft' Selection Board was not consulted. but 
I presume it must have been an oversight. • 

Maulvi Muhammad Yakub: In what manner were you satiHfit'd 
with her qualifications T 

.... G. R. P. Tottenham : She satiR6ed the Army Secretary by taking 
down his 110tt'S very quickly and accurately. ' 

APPOINTIIENT 01' AsSI8TA1ft'8 I. THE GoVlIBNJIENT 01' mIA. SIKlUTARIAT. 
. 903. -Mr. S. 0, Mitra: (a) Will Government be pleased to IItate the 
number of persons certified by the Public Service Commission as eligible 



for a o~tmellt 88' aasistants in the Government of ~dia ~ retliriat  
·but who are employed, permanently or temporarily, in attached or sub-
-ordinate offlccs ! ' 

(b) Is It a fact that some of the Departments of the Government of 
India have in some cases obtained for some person!! exemption from pasK-
ing the Public Service Commission's test in making appointmentl of 
.Assistants' 

(c) If the reply to part (b) is in the affirmative, do Government pro-
pose to consider the desirability of transferring qualified persons from the 
attached Hnd subordinate offices to fill vacancies in the grade of 
assiHtII nh! in fhl' Governml'nt of India Secretariat in preference to thoKe 
for whom exemption from passing the requisite examination may be 
granted or to those who may qualify' themselves for t ~ e appointments 
in the future t 

The Honourable Sir Jamea Orerar: (a) Of the candidates declared 
by the Public Service Commission qualified for the first divLo;ion as a 
'l'esult of the 1926 e aminatio~ the only. examination so far held by them, 
two are permanent and two arc temporary a i tant~ in attlwht'd offices. 

(b) YaH. 

((' ) No. Only perso,lls who are of exceptional merit or possess "pecial 
qualifications for 8 particular class of work are exempted by the Publio Bel'-
vice Commission from their examination. . 

A'PPOIl!lTKENT PERMANENTLY OJ!' CLERKS PROVISIONALLY APPOINTED IN Amly 
HEADQUARTEBS. 

904. *Mr. S. O. l'ttitra: (a) Is it a fact that during ]928 and up to 
March 1929, permanent vacancies in the ministerial establishmpnt 1)£ the 
Army Headquarters were filled up on a provisional basis pending the 
report of l4r. Macdonald' 

(b) Is it a fact that the making of these provisional arrangements in 
respect of both the new appointments and promotions was stopped in 
April 1929, even in those cases where vacancies had existrd from dates 
prior to March 1929, but had not been filled on the due dates T 

(c) Is it a fact that in August last orders were issued that all pro-
'Visionally permanent men [vide part (a) above] should be made substan-
tively permanent and be considered supernumerary to the rE'vised 
'strengtb of the Branch concerned, if necessary' 

(d) J n view of parts (a), (b) and (c) do Government propose to 
oClOnsider the desirability of filling up all such vacancies as occurred before 
1st April. 1929 (or the last date in March on which provislonal arrange. 
men hi, which have since been allowed to be made permanent, were sanc-
tioned). on 8 permanent basis, the incumbents thereof being considered 
supernumerary, if necessary t 

Mr. 0: B.. P. TotteDham: (a), (b) and (0). The factI! stated are 
.ubstantially correot. 

"'. (d) The IIl&tter is unde!' consideration. 



'1'IPPr1v RooK m TRB GovBBNJIBlIT OJ' IBDU P.u:ea, BUlLA. 

906. *lIIr. I. O. Mitra: (a) Is it a faet that the timn room intended 
for the use of Christians employed in the Government of India Press, 
~imla  has l'een utilised as a mosque by the Assistant Manager and the 
Head Clerk, ond great discont.ent prevails among the Christian employees 
on this aeeount , 

(b) If the answer to part (a) is in aftirmative, do Government propoae 
to issue instruct.ions to the Manager t.o take immediate steps to makd the 
room available for the use of the Christian employees' 

The Honourable lir Bhupendra Bath Mitra: It has been ascertain-
ed that there were originally four tiffin rooms in the Government. of 
India Press, Simla, but that, by mutual arrangement, two of these were 
made into a pr&yer room leaving two tiffin rooms, one for the joint usc 
of Muhammadans and Christians and one for Hindus. No discontent 
has ever been expressed by the Christie employees on this account. 

OnPICB HOUBS DURING TBB WINTER 01' THJI: GOVERNJIBNT OJ' hmu, Puss, 
SIMLA. 

906. *:Mr. S. O. llitra: (a) Are Government aware that the or in~ 

,hours of the Offices of the Government of India at Simla are from 10·30 
•• 11., to 4 P.M., during the winter months, but in the case of the employe('!. 
in the Government of India Press, Simla, the hours df attendance arts 
fixed from 9 A.X. 't.o 6 P.X. , 

(b) If the answer to part (a) is in affirmative, do Government propose 
to take into consideration the trouble and the inconvenience e erieilt~ed 
by the poor employees during the winter months and make a reduction in 
the number of hours as a special caFle , 

The Honourable Sir Bhupenclra. Nath Kitra: (a) and (b). I be-
lieVI' that the office hours are generally R.8 stated by the Honourable 
Member; and the hours of work of the industrial hands of the Govern-
ment of India Press, Simla, on week days, excepting Sat.urdays, are also 
as st.atl.'d. Government do not propose to' make any reduction in them 
at present. 

lI'n.LtNG PERMANBNT AND OmClATING ApPOINTMENTS IN TBB GoVERNIIBNT 

OF INDIA PREss, SIMLA. 

907. ·Mr. S. O. llitra : (a) Is it a fact that, at the time of ,filling up 
the vacant posts and making officiating arrangements in leave vacancies, 
DO consideration ill given to the attendance, conduct, pay and er it~e  

/rtc., and that a number of Rf'nior claimants have been superseded by junior 
hands in the printing and Oftice clerical staff in the Government of India 
Press, Simla, during the J811t three years , 

(b) Do GovE'rnment propose to make a full inquiry int.o the matter and 
issue instructions t.o the Manajler, Goyernment of India PreslI, Simla, to 
maintain a proper list arranged in order of' Rcniorlty for the purpose of 
%Bilking permanent or officiating appointments in futul'c , 

'!'be Honourable Sir Bbu'P8ndra Nath Mitra: (a) and (b). OO,\,I'I'n-
ment have no information. If the Honourable Member will bring to ~ 



pll'8ouJ. notice any specific case or eases, I shall be ,lad to inquire 
into the matter. 

AP1'OINTMBNT OJ' MEN UNDER TBAlNING IN PaINTING IN ENGLAND. 

908. *1Ir. I. a.Mitra : Will Government be pleased to state lUI to hoW' 
.. any men now under training in England in the printing line are likely 
to return to India after the completion of their studies and to whioh 
pr ... of the Government of India they are proposed to be allotted and 
on what appointment.! , 

The Honourable lir Bhupendra Hath l!tIitra.: Altogether foul' 
State scholarships have been awarded by the Government of India for 
training in England for the study of printing and allied arts. One of 
the scholars has recently returned to India, and a proposal to appoint 
him to a suitable po"t in one of the Government of India Prestles is 
undf'r consideration. The other three will also doubtless return to 
India at the end of their training, but it is too early to consider what 
particular appoint}Dents, if any, should be offered to them. 

MEDICAL INSPECTION OF EMPLOY EES OF ~  GOVEBNItIENT OF INDIA PREss, 
SIItIU. 

909. *1Ir. I. a. IJitra: (a) ,Is it a fact that a Sub·Assistant Surgeon 
is supposed to call at the Press thrice a week to attend on and report the 
general health of each and every employee of the Government of India 
Press, Simla, for which he receives an extru allowance from Govern· 
ment' 

(b) If the answer to part (a) is in the affirmative, will Government be 
pleased to furnish a copy of the Inspection Report of each individual , 
If no such record has been kept, do GovE!rnment propose to aak the 
Manager to explain the reason , . 

The Honourable lir Bhupendra Kath ltIitra: (a) With a view to 
afford medical facilities to such employees of the Simla Press as are in 
need of medical aid, Government have arranged that a Sub-Assistant 
l1r ~on should visit the Press on alternate days. The doctor js not 
required to attend and report on the general health of cach and every 
employee of the Press. 

(b) Does not arise. 

PROVISION 011' QUARTERS OR ALLoWANCES TO EItlPLOYBES OF THE GoVERN-

MENT OF INDIA PRESS, SIMLA. 

910. ·Mr. I. a. Mitra: (a) Are Government aware that the present 
building of the o ern~nt of India PreSll, Simla,is situated at a distance 
of two miles from the city, on account of which.-great inconvenience is 
~e e~ ed by the employees, more particularly during the rains and 
snow and on occasions when they are required to work till late in the night , 

(b) If the answer to part (a) is in the affirmative, do Government 
propose to consider the advisability of: 

(1) constructing quarters, as in the case of the employees of the 
Df.'lhi Preu, IOmewhere near the Preas building, 
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(2) all ~ to them thequ8J'ten previously ,occupied. by ~ 
employees of the Foreign and Political Press, Simla, for 10 
long as the constructioll is not completed, and 

(3) allowiag house-rent allowance and 'conveyance' charge if 
quarters cannot be provided , 

'!'he BoIlourable 8ir BhupeDdra Nath Mitra: (a) Government are 
aware that some inconvenience is caused t.o the employees by reaaon 
of the fact that the Press is situated at some distance from the town. 

(h) (1) and (3) Not at present. 

(b) (2) No. 
.. 

CoMPARATIVE COST OF MBClIANICAL AND HAND COMPOSITION AND Bo.u.B OP 
CIlABGBS FOB THE FORKER. 

911. "'Mr. 8. O. llitra: (a.) Is it a fact that the present system of 
mechanical composition by means of linotype and monotype machineR iii 
much more expensive than the old system of hand composition T If not 
will Government be pleased to furnish a statement showing the cost per 
page by hand composition durialg the financial year 1915 to 1920, and 
by IJiuotype and Monotype machines separately, for the financial yearlil 
1922 to 1927, in the Government of Ind,ia Presses at Simla, ,Calcutta, 
Delhi and Aligarh T 

(b) Is it a fact that the cost of the mechanical composition on 
linotype and monotype machines is charged at the rat.es of hand com-
position which has no comparison with the mechanical composition and 
thus the figures given by the Simla Press .in the Annual Reports cannot 
be taken SB accurate T Will Government be pleased to state what prooe-
dure is adopted in all the other Presses of the Government of India for 
charging thf! mechanical composition on linotype and mollOtype machines 
and under what scale, SB the rates given in the Printing Office Hand 
Book are only for hand composition and cannot p088ibly be applied to 
mechanical composition , 

The BODourable Sir BhupeDcira Hath Mitra: (a) and (b). In 
quiries are being made and the results will be communicated to the 
Honourable Member in due CO'Ul'lJe. 

PRoMOTION OF ASSISTANT SECTION HOLDERS IN THE GOVERNlIENT 0)1' INDIA 

PRESSES. 

912. *ltIr. 8. O. Mitra: (a) Will Government be pleased to atate if 
it is a fact that, after the Report of the Piece Workers Enquiry Com-
mittee 1922, presided over by the late Sir Vithaldas D. Thackel"ll8Y, 
orden' were passed by Government to the effect that vacaneies of section-
holders in the Government of India Presses would be filled alternately 
from compositors and SBsistant section-holders , 

(b) Is it a fact that at present in the Delhi Pre88 ODe operator 
and two compositors are officiating SB section-holders' If so, why haa 
no chance been given to assistant section-holders who are entitled to 
alternate vacancies under the orders of GoTerDmmt.f 
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.,' (c) Is it a fact the.tthe 888ist&nt Section-bolden befon ,aeceptiq 
t1\eir ~e ent appointments in the &. 40 4 80 scale held posts of 
compositors on class pay of RB. 60-65 and B.s. 80-85 and they were 
made to start from Us. 40 per mensem , 

(d) Is it a fact that assistant section-holden accepted low pay after 
great sacrifice to better their prospects held out to them by Government , 
If so, what steps do Government propose to take to safeguard the right. 
of the present incumbents T 

(e) Has there been any change in the Government orders referred 
to above' If not, do Government propOse to inquire why the Manager 
of the Delhi Press has not carried out the orders of Government' 

The Bo~oura le Sir Bhupendra Hath Mitra: (a), (b) and (e). 
According to the orders of Government, vacancies in the grade of 
lIection-holders are to be filled alternately from assistant section-
holders and duly qualified senior compo!!itors. It has, however, been 
brought to the notice of Government that it is not always practicable 
to adhere strictly to these orders, and the question whether these orders 
require any modification is engaging the attention of the Com'oller 
of Printing and Stationery. 

(c) and (d). Government have no information, but they lire inquiring 
into the matter. 

WORKS COMMITTEE OF THE Gc?VEBmlENT OF INDIA PRESS, DELHI. 

913. *Itr. S. O. Mitra: (a) Will Government be pleased  to state if 
it i8 a fact that elections to the Works Committee in the Delhi Press ar.e 
not held according to rules , 

(b) Is it a fact that sufficient notice is not, gj.ven to the workers to 
elect their representatives , 

(c) Is it a fact that in the last election intimation that an election 
would be held was given to the workers only a few minutes before the 
election Y 

"( d) Is it a fact that a wrong date was printed in the notice , 

(e) Is it a fact that other irregularities are committed Y Do Gov-
ernmcnt propose to inquire and state the reason for these irregularities 1 

(f) Is it a fact that authority to inflict punishment has been dele-
gated by the Manager to the members of the Works Committee' If so, 
is it a fact that a large number of men have been punished' 

The Honourable Sir Bhupendra Nath lVIitra: An inquiry is bt'ing 
made, and the result will be communicated to the Honourable Member 
in due course. 

DISTRIBUTION OF WORK BY SECTION-HOLDERS IN THE GOVERNMENT OF INDIA 

PRESS, DELHI. 

U. -Mr. 8. O. Mim: (a) Are Government aware that favouritism. 
and petty o r~ ion is ra tiae~ by the section-holders in the Delhi PreIS 
in the distrIbution of work to pleot-worken , .". 
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(b) Are Oo't'ermnent aware that serious diIcontent preTaila UIlOopt 
t~e piece-workeN on account of unfair distribution of work b,. ieetioa-
holders , 

(c) Is it a fact that a large number of compositors have made ra-
~ l'eprelJ8Jltations to the Manager of the Press against the unfair 
distribution of work by section-holders, but no action has been taken by 
him against the section-holders concerned , 

(d) Is it a fact that the Piece-workers' Enquiry Committee, 1922, 
~u t this matter of unfair distribution prominently to the notice of 
qC?vernment' If so, is it a fact that strict orders were passed by 
Govel'DJJlent to prevent favouritism and petty oppression by li'orem811 
and section-holders Y 

(e) Is it a fact that the piece-work &yEttem, except in the cllse of the 
favoured few, causes extreme trouble and allows starvation wages only 
owing to unfair distribution of work' If so, do Government propose 
to abolish the system and introduce fixed pay for compositors, distributors, 
impositors and pressmen in the Government of India Press, Delhi , 

The Honourable Sir Bhupendra Nath Mitra: (a) No. 

(b) Government are not aware of any !;uch discontent. 

(c) Government have no information. 

(d) The answer to both parts of this question is in the affirmative. 

(e)· The reply to the first part of the question is in the negative. The 
It'cond part of the question does not arise. 

SUPBBBJ!88l0N 01' CLERKS IN TlIB RArLWAY CLEABING ACCOUNTS OI'PlCB. 

915. *Mr. Abdul Qadir 8iddiqi: (a) Is it a fact that 
some clerks were newl,. fPpointed in the Bailway Clearing Accounts Office 
(In a pay higher than that of the men who were already in service in the 
office t. If so, why , 

(b) Is seniority in this branch of service determined by the pay of the 
official or the period of seryice' If the former, why are the claims of the 
old servants overlooked , 

Mr. P. B.. Bau: (a) The pay of the new recruits in the Railway 
Clearing Accounts Office is fixed under the rules of recruitment of sub· 
ordinate establishment in the Railway Accounts Department approved by 
the StUDding Finance Committee for Railways. A copy of these rules is 
available in the Library of the a:ouse. Under these rules, candidates who 
obtain more than a fixed percentage of marks in the competitive eumina-
tiOIl get a higher starting salary. 

(b) The question of determining the seniority of the staft' of the Rail-
way Clearing Accounts Office is still under the consideration of the Oom-
mittee which has been appointed for the purpose. 

GRIEVANCES OF EMPLOYEES IN THE RAILWAY CLEARING ACCOUNTS ORICE. 

916..... Abdul Qadir 8iddiqi: (a) Is it a fact that 
one Mr. Smith haa been placed on apecial duty to inquire into the grievancetl 
of the men serving in the Railway Clearing Accounts Oftlce and to prepare 
a seniority list , 
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(b) If the reply to part (a) be in the affirmative, will Government 
please state why the men have been aaked. to appear before Rai Bahadur 
Fakeerchand in that connection , 

. (c) Did some men of the Great Indian Peninsula Railway object to 
submitting their grievances in the presence of Rai Bahadur Fakeerchandl 
If so, what was the reply to their objection , 

Kr. P. 2. B&u : (a) No. 
(b) I underlltand no Ulen have been allked to appear before the 

officer named. 

(c) The arJswer to the first part of the question is in the negative and 
the second part does not arise. 

Omcv:LA.TION OF OFPICE OBDEBSIN THE RAILWAY CLEABING AOCOUNTS OFFICE. 

917. *Mr. Abdul Qadir Siddiqi: Is it a fact that in the Railway Clear-
ing Accounts Office, office orders are circulated only to the sub-heads and not 
to the clerkll who are generally affected by them' Do Government pro-
pose to inquire and remove this complaint , 

Mr. P. 2. B.&u : I understand the circulation of Office Orders referred 
to by the Honourable Member is not limited to sub-heads. 

Mr. E. O. NeOfY : With your permission, Sir, I shan put the questions 
standing in the name of Mr. B. Das. 

EXTENSION OF CONTBACTS OF COMPANY-MANAGED RAILWAYS. 

918. "'Mr. E. O. Neogy (on behalf of Mr. B. Das) : (a) Will Govern-
ment be pleased to state wheth:er any of the Company-managed railways 
have had t11eir terminations of the contract, and the provisions to come 
into effect thereon, renewed and revised , 

(b) If the reply to part (a) be in the affirmative, will Government be 
pIllaRed to name these railways and specifically mention in each ~a e the 
period of extension of termination in each case , 

The Honourable Sir George Rainy: (a) Yes. 

(b) A statement giving the information in regard to the five State-
owned Company-managed railways is laid on the table. 

Bfcltemen' Blows", ptriotU oj ~ oj term, of contract already gmnted Co tile 8f41t.0fIJfIMI 
OOflt1XJ"'1I-fIt(J,Mged Ra.ilWGlIB. 

Name of Railway. Period of extension of term of Contract. 

Aaaam Bengal .. .. 10 yeara (from Slit December 1921 to 
31st December 1931). 

Bqal Nagpur •. 37 yea.ra (from 31st December 1915 to 31n 
December 1950). 

Bombay, Baroda and Central India.. 11 years (from 31st December 1930 to Slat 
December 1941). 

:Madras and Southern Mahratta 301 years (from 30th June 1907 to 1 ~ 
December 1937). 

South Indian 35 years (from 3Ist December 1910 to 31d 
Decem ber 1946). 

LJ8OPB(LA) Cl 
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PENAL PROVISlONS AND THB CONTRACT WITH THB BENGAL NAGPUB 

RAILWAY. 

919. ·Mr. :It. O. Neogy (on behalf of Mr. B. Das) : (a) Is it a fact 
that in paragraph 89 of the original Contract of the Bengal Nagpur Rail-
way (main contract dated the 9th March, 11387), the following penal pro· 
vil:lion occurred: 

•• The Secretary of State Dlay also, if default be mado by the Company jll duly 
paying :my foum or lums plLyable by the Company under the 36th or 38th lootion of 
this Contract or in the construetion and completion in eonformity with thill Contract 
or In thc construction and completion in conformity with this Contract of any part of 
the undertakin¥ or any of the Stationll or other works thereof or in due equipment 
purauant to thll Contract of the undertaking or anx part thereof· with rolling stock 
machinery or plunt or in caso thore shall be any breach on the part of the Company 
(whether by act, omission or default) of any of the stipul:ltioDl or provisions of thil 
Contract or in calle the undertaking or any part thereof at "'1 time in the opiDiOJl 
of the Secretary of State bo in eourse of groBII millmanagement by the Company. or be 
wOIked at a lOll &8 Gewn by the revenue aceount and have e~ 80 worked fnr not 
lela than three half-years eontinuously down to the time at which the Secretary of Eltate 
Ihall give to the Company the stipulated notieo of termination under thil prolellt power 
terminat~ this Contrad by givillg to the Company in England lIix calendar mont.ha' 
previous notice in writing of the termination of thill Contract." 

(b) Will Government be pleased to state what were the reasons that led 
the Secretary of State in 1912 to cancel this penal provision for terminat· 
ing the Contract by six calendar months' notice for gross mismanagement 
(Contract dated the 5th November, 1912-No. 7, page 58)  , 

The Honourable Sir George Bainy: (a) Yes. 

(b) There is nothing on re~ord showing the reasons for the change. 

Mr. E. O. Neogy : Do I take it that the Government of India were 
not consulted before this change was made , 

The Honourable Sir George Bainy : They were not consulted about 
this particular change. . 

RJDrIOVAL OF THE PENAL CLAUSB FROM: THB CONTlU.CT OF THK BBNGAL NAGPUB 

RAILWAY. 

920. "'Mr. E. a. NeOl1 (on beh&lf of IIr. B. Du): (a) Will Govern-
ment be pleased to state if the Government of India in 1911-12 advised 
the Secretary of State to remove the penal clause from the Contract of 
the Bengal Nagpur Railway' 

(b) Will Government be pleased to state the opinion held by the 
then Railway Board (1910.12) on this point' 

(c) Will Government be pleased to lay on the table all correspondence 
that passed between the Railway Board (Government of India) and the 
Secretary of State at the time , 

(d) Was t.he Finance Member of the Government of India during 
1910.12 consulted on the removal of this penal clause and if 80, will Gov· 
ernment be pleased to state his opinion on the Bubject , 

The HODourable Sir George Bain.y : (a) No. 
(b) The qut'stion was not before the Railway Board and consequently 

uo opinion could be expressed by them. 
(c) & (d). This point was not a subject of discussion between the 

.Secretary of State and the GoverDD!ent of India. . 
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CONTRACT WITH THE BENGAL NAGPUB RAILWAY. 

921. Mr. E. O. Neogy (on behalf of Mr. B. Das) : (a) Is it a fact that 
under the Contract of 1887 the Bengal Nagpur Railway system could have 
been lI.cquired by Government in 1913 or every succeeding tenth year by 
giving to the Company a notice of 12 calendar months Y 

(b) Is it a fact that the revised Contract of 5th November of ]912 
ldlich deleted the passage on enl~l acquisition speci1ied that the Contraet 
with the Bengal Nagpur Railway can be terminated in 1950 or every fifth 
year thereafter on a notice of 12 calendar months , 

(c) Will Government be pleased to state the comprehensive grolmda 
tbat led them to hand over unconditionally the management of this 
Company-managed railway system for another 38 years Y 

The Honourable Sir George B.a.iny : (a) & (b). Yes. 
(c) It was apparently conSidered at the time that it was desirable in 

the irlt crests of the State to continue the existing system of mana~ment 
on t«:fmS less favourable to the Company. Amdhg the terms was the reduc-
tion of th(' guaranteed interest from 4-to 3i per cent., and of the sharc of 
the surplW! profits of the Company from i to the proportion their capital 
bore to th" Seeretary of State's capital. These were taken as £3 million 
and as £15! million, respectively, 011 the 31st December, 1910. 
Mr. E. L. Price : Is it not a fact that the more railways already in 

being you buy up, the fewer new railways you can build Y 
The Honourable Sir George BaiDy : I think I must ask for notice of 

that question. 

PENAL PRoVISIONS IN CONTRACTS WITH COMPANY-MANAGED RAILWAYS. 

922. Mr. It. O. Neogy (on behalf of Mr. B. Das) : (0) Will Govern-
ment be pleased to state if there were penal provisions in the original 
~ontra t  of other Company-managed railways, e.g., the Bombay, Baroda 
and Central India, the Madras and Southern Mahratta lind the South 
Indian Railways whereby the Contract of management couLd be terminated 
by six months' notice for gross mismanagement as in the main Contract 
of the Bengal Nagpur Railway in 1887 , 

(b) How many such penal provisions still operate and how many have· 
bcen deleted as was" done in the case of the Bengal Nagpur Railway' 

(c) Will Government be pleased to 8tate the reasons that led them 
to malte these alterations in the main contracts' 

The Honourable Sir George B.a.iny : There was no penal clause in the 
original eontract of the Bombay, Baroda and Central India Railway, hut 
there were fluch clauses in the contracts of the Assam Bengal, Madras and 
Southern ~Ia r tta and South Indian Railways. The penal clause in the 
Madras and Southern Mahratta R-ailway contract was deleted in R. supple-
mental contract, dated the 26th June, 190'8. The correspondence relating 
to this supplemental contract does not throw any light on the reasons that 
led to the deletion of the penal clause. 

DIRECTORS OF THE BENGAL NAGPUB RAILWAY. 

923. Mr. It. O. Neogy (on behalf of Mr. B. Das) : (0) Will Govern-
ment be pleased to state if the present Managing Director of the Bengal 
Nagpur Railway was a former .Member of the Railway Board' 
L 180PB (LA) 02 
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(b) How IIWlY former ,Members of the Railway Board have !K) far-
~r ed as Directors on the Bengal Nagpur Railway and what are their 
Dames' 
"The Bo •• urable Sir Georp B.a.iny : (a) Yes. 
(b) 'I'wo. Sir T. R.Wynne and Sir Ernest Bell. 

Mr ... I. "y : Was the Managing Director of the Bengal Nagpul! 
Railway a 11lember of the Railway Board during the time when this alter .. 
f!ion in the ('ontract was brought about , 

The BOJlOuable Sir GlorI" Ba.iny : I could not answer that without 
notice, I am afraid. 

AOCEPTANCE OF DIBBCTOB8Ifil>S or COHI'.AlDES BY RETIRED HIGH OFFICIALS. 
924. Mr. J[. O. KeQI1 (on behalf of Mr. B. Das) : (a) Will Govern-

ment be pleased to state if retired high ofticials-such as Governors of 
Provinces and Members 0' the Railway Board-are permitted to be 
Direotors of companies working in India , 

fb) Will Government be pleased to make a statement on the principles 
that are laid down by the Secretary of State for India and the Government 
of India to guide high officials of State in this matter , 

(c) Is it a fact that a few years ago Sir Reginald Craddock, a fOrmer 
Chief Commissioner of the Central Provinces, was working as a DirecteJ' 
of a few manganese companies in the Central Provinces that were' taken 
o\'er from the germans during the War f 

The HOIlourable air Jamel ererar: (a.) and (b). I would refer 
the Honourable Member to the Home Department Resolution No. IJ40t 
dated the 21st April, 1920, published in Part I 'of the Gazette of India.. 
of 24t.h April, 1920. 

(c) Yes. 

Loss ON PIG IRON ON TBE EAST INDIAN RAILWAY. 

925. *PaDdit lfila.kantha Du : With reference to para. 115 (page 60) 
of the Report of the Accountant· General, Railways, on the Railway Appro-
priation Account, will o ernmen~ please state whether the difference of' 
Bs. 50 per ton on 34,000 tons of ~iron was borne by the East Indian 
Railway Company or by Government' If ,it was borne by Government, 

~  , 
Mr. P. B. Ba.u: Before the termination of the contract with the 

BMtlndilln Railway Company, an investigation into the stores balances of 
that Railway was undertaken, and it was proposed by Government that 
the book value of stores found surplus to current requirements, among' 
which the pig iron referred to by the Honourable Member was included, 
should be writ.ten down to current market rate by a charge to revenue 
before the termination of the contract. The Company demurred to this 
propoAal, basing their 'objection on a different interpretation of the-
relevant clause of the contract, and it was clear that the dispute would 
have to be referred to arbitration. Under the contract the share of the 
Ittt"plull profits accruing to the Company wall only 1 h, and even if the 
lIroposal had been accepted, and the diiferenceciebited to the revenue. 
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of the undertaking, the diffe·rence in the Company's surplus profits would 
have bern negligiblc;-aLout ~~  12.000. ~ e .sum at tll ~e ~in  so 
very small, and no tIme remamlng for arbItratIon proceedmgs lD VIew 
~  the imminf!ut winding up of the COlllplIny, Government dE'cided ilotto 
pl'ess their claim on the point.. • 

COB'!' OF CAST-IRON SLEEPEBS MANUFACTURED AT J AMALPUR. 

926. *P&.ndit Nllak&.niba Da.: (a) What is the m.anufacturing cost 
·of .east-iron sleepers made at Jamalpur Y Is itRs. 55-7 -4 per tQn, exclu4.-
ing the eost of pig iron? If not, what is it' How does it compare with 
.the market price Y 

(b) Are the sleepers manufactured by the Railway at the Jamalpur 
W.orkshop inspected by the Indian Stores Department 7 If not, why not' 

Mr. P. R. 'Rau: (a) The manufacturing cost of cast-iron sleepers. 
'at Jamalpur in 1928 was reported to be about Rs. 17-12-0 per ton, exclud-
ing the cost of pig and scrap iron. The total oo~t  including materiall, 
'was about Rs. 79-8-0 per ton. This is somewhat above tbe  present market 
price, on account of the price charged by firms for pig iron. 

(b) No. As the Jamalpur shops are under the control of the EMt 
Indian Railway Administration, it has not been considered necessary to 
~ a e such an inspection. 

SALE 011' WROUGHT IRON All]) STEEL SoUP ON TKE NORTH WIII8TBBN 

RAILWAY. 

927. *P&.ndit NilakaDtba Du: (a.) Is it a fact that Mr. Bailey. t~ 
'Controller of Stores, North Western Railway. sold 11,000 tons of· wrought 
:iron and steel scrap at Rs. -1l~  per ton last year' 

(b) 1H it a fact that this price of Rs. 6·11-0 per ton was about one-
fourth of the market price , 

• 
(c) Is it a fact that the quantity of 11,000 tons was not in stock at the 

time when the sale was made, and the Railway delivered the materials 
'long after the sale was made , 

(d) Is it a fact that the man in whose name the sale was made was 
. not the man who took delivery, but some other firm paid for and took deli-
Tery ~  the materials , 

The Honourable 8ir George Jr.ainy,: (a) 10,000 tons of heavy ir~ 
and steel scrap was sold 'in 1928, at Rs. 5-11-0 per ton f.o.r. Lahore. This 
aerap consUlted of· large pieces, such 8S boilers and underfrlmes, whieh 
·would have to be cut up by the user at heavy expense. The scrap was seld 
. by tender aUf I the higbest offer w8saccepted. Ten otters were received. 

(b) No. The highest tender 'WIUI aocepted. 

(c) It was estimated that approximat.ely 11,000 tons were available, 
but on delive17 being made by weighment, the quantity delivered was 
10,000 tons. IH.livery ·took several months toeifect. The conditions of 
·tender stated that the quantity 11,000 tons was approximate. 

(d) m. 
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CoNTlU.CT POB RAlLS WITH TIlE TAU IRON AND STuL OoJIPANY. 

928. *Puutit RllakaDtha J)u: (0) .. continuation of my starred 
question No. 362, this Session, will Government be pleased to state wheu 
the contraet with the Tata Iron and Steel Company, Ltd., for rails wu 
made ,... . 

(b) What are the minimum and maximum quantities , 
(e) Will Government please supply a copy of the contract , 
Cd) What was the priee of rails which Government were payiilg to 

foreign manufacturers at the time when the eontract was made with 
Tatas for rails , 

(e) What was the price paid by Company-managed railways for the 
l&1De at that time , 

(I) Have Government ever purchased raib at Rs. 110' per ton or. under 
from foreign countries before or after tlle contract made with. TaW' 
The Honourable Sir Oeorre B.ainy: (a) to (c). A copy of the con-

tract, which gives all the information required by the Honourable Member, 
is laid on the table. 

(d) & (e). Before the contract with the Tata Iron and Steel Com-
pany was made, the orders for rails purchased abroad were placed by each 
Railway Administration separately, and not by the Railway Board. The 
information asked for is not therefore on record in the RailwaY' Board'a 
omee. But my Honourable friend will nnd full information as to the 
prices paid by the Railway Administrations for imported rails during the 
years 1921-22 to 1925-26 on pages 101 to 124 of Volume V of the Evidence 
recorded by the Tariif Board in the course of the statutory inquiry into the 
steel indWitry in 1926. The Tariff Board came to the conclusions, after 
considering not only the prices for rails then rulin", but also the probable 
trend of prices in the next few years, that for the' purpose· of 
estimating the protection required by the Indian steel industry; the landed 
prices, without duty. of imported rails, should be taken on Rs. 105 a ton. 
With the addition of the ordinary 10 -per cent. duty, this would mean a 
price of Rs. 115 a ton. • 
(f) Not Flince the War so far as I am aware. 

One Rupee 
Stamp 
Paper. 

THIS INDENTURE made the lixteenth day of October one thoulaud nine 
hundred and tweno/-eight B:E)TWEEN THE SECRETARY OF STATE FOB .INDIA 
IN COUNCIL (WhlCh apreulon lhall be taken to mean and include the laid Secretary 
of Stnte for .India in Council and hiB BUCOOllorl in oftlce and aSlilfllll) of "the one part 
and THE '""rATA IRON AND STEEL OOMPANY, LIMITED, a Company dnly 
~tered UDder the Indian Compani8ll' Act, 1882, and having ita Re,utered Office at 
BOmbay HOUle, 24, Bruce Street, Fort, Bombay, hereinafter called" the Company" 
which expreuion llhall be taken to Jllean and include the laid Tat&. Iron and Stllel Com-
pany, J.imited,-their repretlentativBa and permitted 88lign. ezcept where the context 
n!qllirflll another or different meaning of the other part: WHEREBY it ill agreed all 
toUows:- . 

1. The Company .hall for a period of aeven years commencing 'from the Fint Day 
of April one thoulADd nine hund1'ed and twenty seven supPly to thl'l Railway Board of 
the Oovtmlll!ent of India (hereinat!-"r eall~d the Board), upon the terma and lI\11)jeet 
to thl) cODdltioDI er~a ter eontamed, 1'1.111 and fi.hplatel 1'01100 at the Steel Woru 
of the C'.ompan1 at JAD\.hedpur in India and of Iuch leetionl not beiDl ligliter thaI! 
10 lbI. nor heavier than 100 lbl. per yard all may from time to time be required liy 
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the Board. The quantity of 1la la~ea to be supplied shall. not exceed the full uanti~1 
necessary for \lie with the rails supplied, namely, one pall of filhplatel for each tall, 
plu an additional 5 per cont. of such full quantity. 

2. u ~eet to Fof'tJ' JlGjttlfU .a hereinafter defined the Company shall lupply to 
the Board m each Govemlllllnt financial year during the continuance of this agreeulent 
luch rails and fl.lhplatee al the Board shall require them to s¥Pply up to a masimUtll 
of 200,000 tons of rau' with 1lahplate. in the proportion al lpecified in clause 1 
thereof. 

3. The Board shall purcba.e from the Oompany during the continuance of thie 
agreement not leal than 90 per cent. of the total requirements of the railwaYII men-
tiolled in the 8chdule hereto of raila and fishplatee in each Government finaneial 
year, lIubject to elause 7 hereof, and lIubject to tho maximum mentioned in ClaUIIO 2 
hereof. 

4. The Board shall notify to the Company not Ie.. than 4 months before the 
beginning of each Government financial year, during the continuance of thil agreement, 
the estimated requirements of rails and the eorrelponding fl.ahplates in the proportion 
lpec!illtld in claule 1 during auch financial year. 

5. The Bonrd shall make monthly indent on the Company for their actual re-
quirements giving at least three montha' notiee of each month'l requirements. Ruch 
indentll shall be limited to not more than 1110th or leBS than 1114th of the annnal 
requirements. 

6. If on account of Foroe JlGjeure the Company is unable in an., month or year 
to deliver the quantity required, the Company shall give notice in writmg to the Board--
as soon .1 poaslble, Rpecifying the quantity which the Company will be unable to deliver 
and the Board Ihall thereupon have the option of ordering elaewhere IUch quantity 
as the eompany ia unable to deliver as atoreaaid or of granting to the Company an 
extenllion of the time to deliver luch quantity. 

7. If for any reason other than those mentioned in clauao 18 hereof, the Oompany 
lhall 'all to deliver in any month the quantity of rails or fl.ahplatea in accordance with 
the proviaionl of claule 5 hereof, then and in any IUch (,,&lie, the Board ahall be at 
liberty to purchase from other sources and at the risk and on the account of the 
Company rails or fiBhplatea equivalent to luch quantity which may be Ihort delivered 
and th(' Conlpany ahall pay to the Board the di1l'erence between the price payable 
herounder and the price paid by the Board after maldng duo allowance for My 
variation in the COlt of transport arising by realon of the fact that lueh rails or flah· 
platos will not have been delivered frl'e on rail at Tatana,ar. 

8. ~u  quantity of raill, and lI.shplatea aa the Board may order from elsewhere 
under thl.' provisions of clauae 7 ahall pro tanto reduce the maximum tonnage deliverable 
under t1lis agreement unless the agreement is terminated on account of default, when 
no further auppliea will be t!lken from the Company. 

9. All rails and fishplateB shall be delivered by the Company to the Board free on 
rail at Tatanagar. 

]0. Subject to the provilions of olause 14 hereof the Bonrd shall pay the Company 
tor the oraila and fl.ahplatell duly pasled, accepted and delivered free on rails at Tata· 
nagar, at the following ratel per ton :-

" 1. (a) For all raUl lOll than 40 feet in length and (1)) for raill 
of 40 .feet length up to a tonnage in any year not in exceas of 
20 per cont. of the total tonnage ordered during the year ... 

2. (b) For rails of 40 feet length in excels of 20 per cent. of the 
total tonnage ordered d.uring any year, and 

(b) For all rails exceeding, 40 feet but not exceeding 45 feet in 
length . . .. .. .. .. 

3. For B.lhplatea . .• 

Rs. A. P. 

110 00 

112 8  0 
148 0  0 

] 1. All raU. and lIshpJatel lupplied under'thia agreement ahall be manulactured and 
lupplied in all Teapll!tll in strict accordance with the Board 'a specifications for lteel 
raila and flllhplntl"a for State·worked lines hereunto annexed lub,ieet to IIuch modifil"atiOl1l 
ill the "aid apeeiteationl aa may be introdu,eed during the period of thil ree~ent by 
the JUutua} eon lent of the partiel hereto. 

The Bald rails and lIBhplates shan be marked with the initiala of the Comprmy, 
the Inonth and year in which thoy are rolled and tho aeetion of rails. Jo1o.eb rail 
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pd llahp]ate shall be IJU!.rked with the number of the east from whieh it iB pro-
duced. 

12. 'J'he proecas of manufacture ahall be eit~er that known al the Buie Open 
Beurth or the Duplox' Basic Open Hearth. The rails lball be Dot leu taan 50 lb.. nor 
Dlorc than 100 lbll. per yard and shall be supplied in standard lengthll varying from 
'S6 feet and upwards not exceeding 46 feet, but the Company allall be at Ii~ert  to 
eupply 10 per eent. of raUs ahorter than theBe standards lengths by leDf1;h which shaU 
btl lUultiplea of 3 feet subject to no rails being shorter than 27 feet. 

13. All raUl aDd fishplates shall prior to delivery on rllil trueks be inllpected and 
pa88ed by the Governmcn:t ~etallur i al Inspector at II ~ ed ur or Il~ o~ er 
InBptlcter appointed by lum In aCl~ordanee with the proV1810na of the lpeeifleatioDl 
hereuuto annexed. The Company shall provide frell of charge Illl tool. and labour 
rCljuired by the  said Inspector for the in.apection of thl' suid. rails ,!-nll i lute~  but 
subject as aforesaid the eharges of the IIlud Inspector for the InspectIon and pllIIsmg of 
the rails aDd fiahplatell shall be bome by the Board. 

14. Notwithstanding anything contained in thia agreement it is hereby exprl!!lly 
agreed that provided the terms und conditions of supply ofl'ered by the Company (in 
the opinion of the Board whoae decision shall be :!lnal) .are as good al those obtaiDllble 
elsewhere and the Conlpany have not made any default undor this agreement the 
Board IIhall during the continuunee ofthiB agreement gi\'e the option to the Oompaay 
for the supply during the period of this agreement of their requirements of ralla! aDd 
':llahplutc8 of the apeeifications detailed in clause 11 hereof for the Railways ~ e i ted  
. -1n the Sehedule hereto over and above the 90 per ceut. of their aetual requirements 
apeeiJled in clause 3 hereof. In. the event of any such additional rails aDd flllhplatel 
ei~ pnrehaaed all dorelaid the provisions of this agreement 110 far as the same lAte 
applicable (and have not been varied by the terms and conditions of .upply offered 
by the Company as aforesaid) shaU apply to the supply of luch raile and .flsh· 
plates. 

15. Orders from the Board for raUe and lI.shplate. ahall reooive priority oyer 
all orders received by the Company frem ita other cu.tomera for rails and ill~

plateB. 

16. The Board ehall pay to the Company 90 per cent. of the invoice value of !'ails 
and llahpJatea supplied and passed under thie agreement against delivery of railway 
rellt'ipts and the balance of 10 per oont. within one month after receipt of the material 
at the destination specified by the Board. . . 

] 7. The Oompan;r ahall' not be liable to fnr any shortage, lOIS or damage which 
may be incurred durmg the transit of the said raibi aDd fiahplatea, . .it being exprolllly 
agre.ed that the responsibility of the CompaDY IIhall cease on ita delivering 1D rail 
trueks lit Tatanagar the said rails and filhplates in good conditionafier being paned 
as aforesaid and the weight given in the Compny'll invoice shall be cOBelullive evidenee 
of the amount delivered if it does not vary by more than 1 per oont. frOID the weight 
.hown in the relative Bailway Receipt. 

HI. If by reuon of aDy strike, loekout, taibueon the part of any Railwa,. 
. Company to supply .umeient wagons to carry euentl&l raw materials to aDcl Aaiahed 
pr(luucts from the works, fire, breakdown or accideat to machinery (not due to tlae 
Company'. neglect), riots, wa" insurrection or reatraints impolled by Government, Aet 
of Legislature or other authority or .by rea.GII of any otf.r eaule of. wbatsoever nature 
beyond the lIontrol of the Com.PaDY (all of which were hereb.betore referred to .. 
Force Majeure) the Company .ball be unable to deliver to the Board ita requirementa, 
eithllr wholly or in J!art, tho Board shaD be entitled to proeeed UDder claulle 6 hereof, 
but (lhall have no eltum against the CompaDy in damagee or otherwiae by reasoD of 'Iuch 
non d~li er  . 

19. If by re&llOD of the failure of the Company to lupply aDy rails under th1l 
eontraet for a period ot not leIS than four consecutive moth. it shall become evi"cnt 
to tlar. Board that the Company will· be unable satisfactorily to ful!l its obligations 
during t·he remaining period of the contract, whether the ill.&bility be due to iDSOlvency 
of the Company or to arrangementa with ita creditor., aot beJDg ill reapeot of llbar •• 
or debenturea,orto the winding up of the Company not DlC!ntly for the purpose ot rl!' 
CllllltrllctiOD or to' any other cause, the Board .hall be entitled to termiaate the "Ire. 
Dlent and recover on demand any 10811 Buffered in eoneequenae from the Oompaay PTe' 
. videtl that failure due to Force Majeure .hall not be regarded .. failure for 1;he purpolea 
: at W, c]anllt\o 
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20. The Company shall not assign or 81lblet all or i.iJ.y part of this contract frithout 
,the, written lanctlon of the Board. 

, 2L Any dispute between .the partie. to this agreement regarding either the iuter· 
pntution of the a re lll e~t or any ~i ule ariainl{ in connection with t ~ agroomllllt, 
the settlement of whleh 18 not herem before proVided tor, ahall be submltted to' the 
"rbil.ratiqtl .. of . two purlOWl, one to be appointed by oach party and arbitration proceed· 
ings shall be conducted aecording to the provisiol1s of tho Indian Arbitration Act, 
lS99. ' 

IN WITNESS WHEREOF P. H. Maftin being tho Seeretary to 'the Re.ilway Boa.rd 
o.u behnlf of His Excellency the Governor-General-in·Council acting in the premiaea for 
and on behalf of the Secretary of State for lDdia in Oouncil bus hereunto set his hand 
.nd seal and The Tatu. Iron and Steel Company, Limited, have hereunto eauaed their 
eomtnoll Ileal to be aftl.xed the day and year fillt above written. . 

b Eltlb,ONEb"D ~ ld .. E'p AtND DELb IVRE.R] ED J1 (Sd.) P. H. MAFLIN, 
you ovcname .,ecre ary to t c 111 wny 
Board in the ~e ell e of 16-10·28. 

. T HE COMMON SEAL OF THE 

TATA IRON AND STEF..L COM· 

PANY, LIMITED, was herelUJto 

.ffixed purluant to a Resolution of 

the Board of Directora of the Com-

pany IJal88d at a Meeting of the 

Directoraheld on the leventh daylof 

AUgust, 1928 in tho presence of 

(Sd.) CHAMBA BAM, 

Assilltant, Railway Board's Oftlce. 

18-10-28 • 

THE SEAL 

(Sd.) J. D. GRANDY, 

(Sd.) LALUBBAI 
SAMALDAS, 

'l'A1'A SONS, LIMITED, Agents, 
.Jly tit,'" OOMUtuted Attomeg, 

(Sd.) . R. M.A'I'HIla. 

SOHEDULE. 
NameRof llalilwGg, referre4 to '" oloue 8 01 .he Contract. 

N ortb Western If&ilway. 
Great Indian Peninsula Railway. 
East Indian Railway. 

EBlltem Bengal Railway. 

:Bengal Nagpur Railway. 

Bombay, Baroda and Central India Railway . 

. 1\lildraa, and Southern Mabratta RaUway. 

South Indian Railway. 

13l1rma Railways. 
~ am Bengal Railway. 

Bell:gal and North We8teru. ail a ~ 

'Rohilkulld ,and KUIII&OB :Ba.ilway. 

J'odhpur Bailway_ 

eM.) :&. ·tiTHER. 
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CAST STEEL .CRosSINGs. 

929. *Pandit Ki1aka.ntha Du: (a) In oontinuation of my starred 
question No. 363 of this Session, will Government be pleased t.o state why 
the use of cast steel crossings has been given up in India , 

(b) Will Government pleue furnish a copy of the specifioation for 
cast steel er08linp suitable on India. Railways , 

(c) How does the price of each set of points and croBBing's made out 
of steel rails of the same type vary in cases of different Railways (i.fl., if 
difFerent Railways pay different prices for the same type of points and 
crossings, then what is exactly that difference in case of each type)' And 
how is that difference in prices explained considering that prices of railJ 
out of which they are made remain stationary , 

(d) Are the purchases of points and crossings made from Richal'd901l 
and Cruddas, Henry Williams, and Bum and Co., by private arrangement 
or by tender , 

The lIonourable air George Jta.tny: (a) Cast-steel crossings were-
not found to be 80 satisfactory as the ordinary built-up crossings. 

(b) No specification for cast-steel crossings for use in India has been 
prepared. , 

(0) The price quoted by a firm for points and crossings will depend 
on many factors, such as the size of the order, the date of required delivr.ry, 
the amount of work already in hand or on order from the firm's works, 
and so on. The manufacture of points and orossings requires special es-
pensive machines, and the output will depend on the number of such 
machines which the firm has available. Obviously if the machines are' 
short of work, the firm. will tender a lo~ price, while if there is plenty of 
work on hand the price will be high, or the period of delivery quoted will 
be long. For these reasons it would serve no purpose to state the difference-
in price charged for points and crossings to different railwaYH as requested 
by the Honourable Member. . 

(d) Government have no information, but inquiries will.be made and 
I will communicate the result to the Honourable Member later. 

NUMBER OF POSTS ALLOTTED TO MUSLIMS IN THE OFP'lCE OF THE IMPERIAL 

CoUNCIL OF AGRICULTURAL RESEARCH. 

930. ·Pandit Thakur Daa Bhargava : (a) Iii it a fact that the present 
sanctioned strength of the ministE'l'ial staff of the Imperial Council of 
Agricult.ural Research is twelve T If so, is it a fact that out of thp.se· 
twelve posts five have been reserved for the Muslim community 7 

(b) Is it a fact that according to the orders of the Home Depart-
ment only 33 per cent. of the total establis4ment should be reserved for 
the Muslim community' If so. will Government be pleased to say why 
l\ higher percentage than that laid down by the Home Department has 
been reserved for the Muslim community in the office of the Imperial 
Council of ,Agricultural Research , 

(0) Is it a fact that a deputation on behalf of the n it1man~i- lamin~ 
Simla, waited on the Honourable Sir Muhammad Habibullah in ~on

nection with communal representation on the staff of the Impel'iul Conn-
cil of Agricultural Research' If so, will Government be pleased to state 
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whether four posts, inst.ead of three due to them under the orders· ~  the 
Bome Dep'rtment, were reserved for Muhammadans in the office of the 
Imperial Council of Agricultural Research as a result of this deputa-
tion' 

8ir Frank Noyce: (a) The answer to the first part of the q,uestion is 
in the aflirmative and to the' second part in the negative. 

(b) All that the Home Department Memorandum referred to by 
the Honourable Member seeks to ensure is that a minimum of 33 per cent. 
o! the total establishment should, be reserved for the redress of commun&1. 
inequalities. It is not meant that; if qualified candidates are forthcoming, 
a larger percentage of members of minority communities should Dot be 
employed. In the present case, the number of vacancies which should be 
reserved and which has, in fact, been reserved, is four. 

(c) Government have no information as regards the first part of this 
question. The second part does no't therefore arise. 

RBOBUlTKENT OF A MUHAlrIMADAN STENOGRAPHER IN TIlE OFI'IOB CJY TIDI 

mBRIAL CoUNCIL OF AGRICULTURAL RESEARCH. 

931. *Paudit Thakur D&8 Bba.rgava: Is it a fact that the 
Muh8.llunadan stenographer appointed to the Imperial Council of Agri-
cultural Research has rel'iigneu his appointment, and that every effort is 
IIOW being made to recruit another Muhammadan stenographer for this 
vacancy who has not passed the required examination of the Pnblic Ser-
vice Commission' If so, will Government 'be pleased to state why a 
passed stenographer of any other community sJiould not be appointed to 
this post Y 
Sir Frank Noyce : The Muhammadan stenographer on the staff of 

the Secretariat of the Imperial Council of Agricultural Research was, at 
his own request, reverted to his permanent post. In accordance wit.h 
the policy enunciated in the Home Department memorandum ment.ioned 
in t.he answer just given, it has been decided to offer this vacancy to a 
Muhammadan and there is every prospect that a suitable Muhammadan 
will be obtained for the post. 

GATE SERGEAN'lt IN WORKSHOPS OF THE NORTH WESTERN ltuLWAY. 

932. ·Pandit Thakur Du Blw'gava : Is it a fact that the posts (If 
Gate Ser'geants in the Workshops of t.he North Western Railway have 
alway f', been filled by Europeans 7 If so, why T 

Mr. P. R. Ra.u : The post of Gate SergE-ant on the North Western 
Railway has in t.he past been filled by a European, but. it is not reserved 
for EuropeanR. The Agent., North WeNter]) Hailway, has explained that 
it was considered desirable, in making past appointments, to have an 
ex-service man of good education for the post. The Railway Board are 
instructing him that, at the next vacancy, the most suitably qualified 
person, irrespective of race, should be appoiJlted. 

ORDER BY TIlE Ca:IBF MEDICAL OnIon 01' THE NORTH WESTERN 
RAILWAY. 

933. ·Paudit Thakur D&8 Bharp,va: (a) Have Government IIMD 
the North Western Railway Chief }ledical Officer's Medical Order M. D. O. 
No. 53, dated 21st June 1928 , 
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(b) What ia the justifieation for suoh a stringent order ixl -respeCtqt 
Gch men' .  ' 

(c), Does the same or similar rule apply to oftlcers falling !lick at 
.outl.tations ? 

Mr. P. B. .. ku.: (a) Yea. 
(b) I would refer the Honourable Member to the reply given by Mr. 

,J'arllons on the 20th February:, 1929, to starred question No. 678 Rsked 
~  Ml', Gaya Prllsad Singh. ' 

(c) e ~  

,COMPENSATION AWAlWIlb TO llBIBS OJ!' SOLDIERS KILLED IN THE AOOIDENT. 

AT PESHAWAR. 

934. 'll'pandit Thakur Daa Bharga.va : (a) Has any compensatioll been 
awarded to the heirs of the soldiers and officers of the 17th Poona House 
-who died as a result of the ide~t (\f the Aeroplane shooting at Peshawar 
,on the 2:lrd January 1929' If' 80, what is the amount , 

(b) llo\v many persons out of the injured were disabled and 
what ~om en ation has been granted to them Y 

(c) Is it a fact that these soldiers and officers were on duty wh8ll 
the accidt"nt happened , 

(d) Was Risaldar Tulsiram of Gudha Tehsi1, Jhajjar District, 
Bahtak, killed in the same accident , 

(e) Have Government given any lands to the heirs of the said 
ltisaldar Tulsiram' If not, do Government propose to grant lands t8 
'his heirs by way of compensation' 

1IIr. G, B.. P. ToUeDham: (a) Yes. They have been given the family 
pensions and special gratuities mentioned by Mr. Mackworth Young in 
Teply to shm'ed question No. 470, datEld the 11th February, 1929. 

'(0) Nine men were injured, but I do not know how many of them 
'have actually heen invalided. Government sanctioaed special disability 
pensions at field service rates for those who might be invalided, and I 
'Will inform the Honourable. llemberseparatel, of the actual amounts 
that have been paid. '  . 

'(c) Yes. 

(d) Yes. 

(e) No, Sir. The heirs have ~read  received a gratuity of .Ra. 1,200 
in addition to family peI18ion, and there is no land available for distribu· 
tion. 

ATTITUDE OF Go'VENOIBKT ON THE EAST AOIOAN QuESTION. 

935 .... K. O.XeoD (on behalf of Mr. B. Das) : With reference to 
the Government communique, issued on t ~ 11th September, regarding the 
Indian Dp.legation from East Africa and their interview with the Honour· 
.. ble Sir Fazl.i.Husain, will Government be pleased to state if the prOinised 
~on eren  of the leading Members of the Indian L.egiBlature, and the 
Stnnliing Emigration Committee and als.o the Indian deleqates of East 
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AfJ'ica took place' If so, will Government be pleased to make a state--
meut n(; to the attitude of Government on the whole of the East Afri(l8D. 
Que!'.lion' .. 

Sir Prank Noyce : The answer to the first part of the question is in, 
the affirmative. As regards the second part of the question, the tele·· 
gram of the 19th Mareh, 1929, laid on the Council table shows that Gov-
ernment have already, in conformity with the vjews pressed upon it by' 
the Emigration Committee and t!te leaders of parties, formed its own· 
views. The Government have now again .had the benefit of a similar 
meeting, but I regret that I am ~ot at present in a position to make the' 
Statement asked for by the Honourable Member, as the question ill' 
tlftder correspondetlce with the Secretary of State. 

NOMINA.T10N OF A REPRESENTA.TIVE OF THE GOVERNMENT OF INDIA TO Tmt: 

EABT AnJOAN DELEGATION. 

936. 6Mr. K. O. Neogy (on behalf of Mr. B. Das) : Have Government 
accepted the suggestion put forward by the East African Delegation 
for the nomination of a representative of the Government of India to. 
accompany the East African Delegation to England' 

Sir I'r&Dk Noyce: The Honourable Member perhaps knows more' 
about the East African Delegation than I have been able to gather fl'om 
the Delegation itself. As soon as the personnel and plans of the proposl'(l 
East African Delegation are finally settled and intimated to Government 
by the Delegation; Government will duly arrive at a decision.. 

EAST AFRICAN MANDATED TERRITORIES. 

937. Mr. K. 0. Neogy (on behalf of Mr. B. Das) : (a) Are OOYl'rTl-
ment aware that at the League of Nations meeting at Geneva the Rigbt 
Uono\U'lIlJle Mr. Henderson made a statement that, ate ~r Rction the 
British GO"ernment would take on the East African Mandated 'ferri-
tories would be first placed before the Mandate Commission of the J.JeHglle 
of Na.tions, and 01l1y when approval of that Commission had lH'en 
secured thllt decision would be prollluigated , 

(b) Will Government be pleased to state what statement the repre-
sentative of the Government of India did make .on that occasion R!'I re-
gards safeguarding of the rights and privileges of Indian residents settled' 
in Tanganyika 'l'erritory' 

(c) Will Government be pleased  to state whether the delegate of' 
the Government of India at Geneva and the Government of India them-
lIelves have nothing to say in regard to the position of Indians in the Bast 
African Mandated Territory and if it was under the instructions of the 
Government of India that Sir Muhammad Habibullah took to the vow of 
silenee at the League of Nations sitting , 

Sir I'ra.Dk Noyoe: (a) & (b). Government have no information 
beyond what is in the possession of the Honeurable Member. The pro-
ceedings of the Assembly of the League, when received, are placed in the 
Library and it will be open to the Honourable Member' to find ·the answers 
to theRe parts of his question. 

(r) J would refer the Honourable Member to the reply I have giveDi 
to his question No. 935. 
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CoXOESSION RAnsoN RAILWAYS ALLOWED TO THB MILITARY DBPARTMENT. 

938. "'Mr. K. 0." Neogy (on behalf of Mr. B. Das) : (a) 'Vill Govern-, 
ment be pleased to state if the railways allow special " ~ itar  rates" 
to the Military Department , 

(1}) III this concession mutual' Do the railways ,receive any lipecial 
e,oncestlion from the r~ Department , 

(r.) Are Company-managed railways bound to give these Mncel-
sion rates to 't.he Military Department' 

(d) Will Government be pleased .to state the 1* Qf revenue, per 
annum (i) to the State Railways, and (ii) to the Company-managed Rail-
ways on account of thelle special cOll.cession!! in rates' and freights to the 
Military Department , 

!'tIr. P. R. Rau: (a) Yes. 

('b) No. 

(c) Company-manqed railways are bound to give the same special 
Tates to the Military Department as State-managed railways. 

(d) The arrangements by which military traffic is carried at special 
uniform rates have been in existence for a long time. These arre.ngements 
provide for the payment by Government at vehicle rates for the move-
1J!,ent of troops and inilitary stores, the primary object of the arrangement 
being (i) simplification, 80 as to dispense with the necessity for counting 
large bodies of men and weighing baggage and stores, and to provide a 
sy&iem suitable for application to the special conditions that would obtain 
in the event of mobilisation, when a sudden change of procedure would 
lead to c().Jlfusion and delay, and (ii) to secure to railways a reasonable 
return on the traffic by fixing an average rate. In 1908 an enhancement 
of the rates was made on representation. from railways that the then exist-
ing rates were too low, the enhanced rates being framed tQ give a reason-
able return on the traffic to railways. In 1923, a further enhancement was 
made on account of the increased working expenses on railways. To ascer-
tain the difference in revenue involved in consequence of the special rates 
allowed for military traffic would be a very leIgthy and costly undertaking. 

lIIr. K. O. ".011 : Is the Honourable Member in a pqsition to give a 
r.ough idea of the financial value of these concessions , 

:Mr. P. R. Rau: No, Sir. 

CoNOESSION RATBS ON R.uLWAYS. 

939. *!'tIr. K. O.".Ggy (on behalf of MI". B. Das) : (a) Will Govern,. 
ment be pleased to state whether Departments of the Government of 
JlIdia other than the Military Department or any of the 'Provincial Gov-
ernments receive any concession in rates and freights on railways and, 
if so, what are they' • 

(h) If the reply to part (a) he in the affirmative, will Government 
be pleased to state if any concession in retul"D is received by the railways , 

Mr. P. R. Ra.u: (a) Special rates are charged to the Postal Depart-
ment for the carriage of mai~  Certain railways quote special rates for 
Local Governments for Rtone for road-making and canal 'Works. 
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(.b) I am nota~are of any general conce88ions received· in return by all 
railways, but to give a complete answer to the question, I would have to 
consult· each Railway Administration. . 

RATES OHABGED BY RAILWAYS FOR TOURS 01' HIGH OPl'ICIALS. 

940. "'Mr. 1[. O. Neogy (on behalf on Mr. B. Das) : (a) Will Govern-
ment be pleased to state if the railways charge any' concession rates 

(i) for Viceregal tours ; 

(ii) for the tours of Provincilil Governors; 'and 

(iii) for the tours of the Commander-in-Chief w.hen he travels in 
trains over their railway lines T 

(b) If the reply to part (a) be in the affirmative, will Government 
&e pleased to state the loss in revenue to the State per annum in eli. 
~a e Y 

(0) Do the Honourable the Railway Member and Members of the 
Railway Board receive any concession rates when they travel over these 
Railways' 

(d) When' railway officers travel in their saloons over the Rail-
ways, is the cost of such travels computed and debited to the respective 
heads on adlllinistration or operation , 

Mr. P. ,. Bau: (e) The rates charged for the tours mentioned are 
detailed in paras. 98 and 104 of Indian Railways Coaching Tariff No.6, a 
copy of which hag been placed in the Library of the House. The rates 
chargeable to the public are detailed in paras. 96 and 103 of the same book. 

(b) The basis on which these rates have been fixed is different from 
the basis' on which public tariff rates have been fixed. Most of. the stock 
used in these tours is not the property of the railway but owned and main-
tained by the Departments concerned. The rates are not therefore strictly 
comparable, and it cannot be said that there is necessarily any loss in-
volved. 

(c) Journeys of the Honourable the Railway Member are charged at 
rates shown in para. 98 of. thE' Coaching Tariff referred to in part (a) 
above. The Members of the Railway Board travel, as other railway officers 
do, on free passes. 

(d) No. 

Loss OF LIFE, ETC., OAUSED BY FLOODS IN THE NORTH WEST FBONTIEB 
PROVINCE AND BALUOHISTAN. 

941. *1Ir.1[. O. Neogy (on behalf on Mr. B. Das) : (a)Will Govern-
ment be pleased to state what is the total1088 (i) in human lives.!. (ii) in 
cattle, (iii) in crops, and (iv) in property, during the recent !loods in 
the North West Frontit>r Province and Baluchistan' 

(b) Will Government be pleased to state what precautionary step.--
both preventive and palliative-were taken by the Government in the ftood-
affected areas directly under the Government of India immediately after 
the floods' 
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(c) Did any 'of the officers of the Government of'lBdia-the Consultinr. 
Engineer or any of  the other expert engineers-visit theee :flood-a1fected 
areas and, if so, did they submit any reports on the eauses of floods and. 
theil' remedies T 

Cd) Will Government be pleased to lay On the table all such reporta. 
and also make a statement on the causes of these :floods and the remedial 
measures they propose to adopt to prevent a reeur,.nce of such floods in. 
the North West Frontier Province , 

Sir Frank NoY08: (a) and (b). As regards the North West 
Frontier Province, I would refer the Honourable Member to the statement 
laid by me on the table on the 23rd September in reply to starred question 
No. 689. Later reports conflrm that there was nQ' loss of life in the ad-
ministerf'd districts, but over a hundred lives, I regret to say, were 10!'It in, 
the tribal country, mostly in the Swat State. Detailed reports from' 
Baluchistan are still awaited, but we know that the kharif crops have been 
seriously damaged by floods. 

(c) The Chief Engineer of the North West Frontier Province accom-
panied by the local engineers visited the affected areas, and the Chief Com-
missioner's review of their reports is awaited. 

(d) Government propose to lay on the table any reports or informa-
tion likely to be of interest to the HOUl'le, • 

EMBANKMENTS AND DRAINAGE OF RIvERS IN TB1II NORTH WEST FBONTIE& 

PROVINCE. 

942. "'Mr. E. O. B.0rY (on behalf of Mr. B. Das) : (/I) Will Gov-
ernment be pleased to state if they have in the North \Vest Frontier 
Province any special division of engineers to look after the embank-
ments and drainage of rivers , 

(b) If the reply to part (a) be in the negative, :'Will Government be 
pleased to describe the present system of administration of the Irrigation, 
Embankment and Drainage Department in the North West Frontier 
ro ~in e , 

The Honourable Sir Bhupendra Hath Mitra: (a) No., 

(b) The officers of  the Irrigation Department in the North West 
Frontier Province deal with questions relating to embankments and drain-
age. 

P:aOPORTION OF DIFI'EBENT CoJOroNlTIE8 IN THE blPERUL SEOlm'1'AitU.T 
CLERICAL E8TABLI81D1ENT. 

943. *IIr. Kukhtar Singh: (4) Will Government be pleased to atate-
tbe roles under which the proportion of diiferent communities in the 
Imperial Secretariat clerical establishment is regulated' 

(b) Is it & fact that Anglo-Indians are not counted, for this purpou, 
as be10nging to a minority community , 

(c) If the reply to part (b) be in the affirmative, why and under what 
orders' 
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The BOBourable Sir James Orerar: (a) I would refer the Honour-
able Member to the reply given to starred question No. 523 on the 16th 
instant, in which it was explained that no such proportions arc fixed by 
the Government of India. 

(b) No. Anglo-Indians are treated as 11 minority community for 
the purposes of recruitment to the Secretariat. 

(c) Does not arise. 

PERCENTAGE OF Hnmu CLERKS IN THE EDUCATION DEPARTMENT. 

944. "'Mr. Ilukhtar BiDrh: (a) Will Government be pleased to state 
the total strength and the proportion of the minority and non-minority 
communities in the clerical establishment of the Education Department' 

I (b) Do Government propose to consider thc advisability of raisinl 
the Hindu percentage to 66 per cent. of the total strength , 

Sir Prank Noyce: (a) A statement giving the information desired 
by the Honourable Member up to the 31st December, 1928, will be found 
in the Library of the House. 

(b) Departmental promotion i-; l'('gulated ~  seniority, and merit j 

fresh recrqitment is made in accordancc with the policy of Government 
which providell for the adoption of measures to ensure the l'epn'selltation in 
due proportion of the various communities and the Hindu community may 
rest assured of being adequately represented in the clerical staff of the 
Government of India. 

EXTRA PAYMENT FOR WORKING OUT OF OFFICE HouRS IN THE EDUCATION 

• •  • DEPARTMENT • 

94lS. "'Mr. KukhtarBiugh: (a> WiD Government 'please state the 
amounts which are paid to their staff in the Finance Department when they 
have to work out of office hours up to a late hour, and the circumstances 
under which they are paid t ' 

(b) Do Government propose to consider the advisability of extend-
ing the same concessions to the members of the Education Department , 

The Honourable Sir George 8chuster: (a) There are two classes of 
payments which might be covered by the Honourable Member's question. 
First, small bonuses are given at the conclusion of the budget season to the 
men of the Budget, Expenditure and Issue Branches in the Finance De-
partment, who have to {'ass through exceptionally strenuous times during 
that season. ThiR class of work is entirely exceptional and is confined to 
the Finance Department. All night work is often involved. Secondly, it 
has recently been found necessary to make small payments to men required 
to work up to exceptionally late hours in connection with the work of the 
Standing Finance Committee, on nights following the meetings of the 
Committee as a result of the Committee's own request that a summary of 
their proceedings should be communicated to HIe PreMs daily. These pay-
ments merely represent reimbursements fer certAin ont of pocket expenses 
in the way of rickAhaw hire, ('tc. 

(b) If similar circumstances were tn ariHe in the Educat.ion Depart-
ment, consideration would be given to the establishment of a similar 
],18OPB(LA) , D 



1470 LEGISLATIVE ASSEMBLY. [25TH SEPT. 1929. 

practice. I must, however, point out that circumstances in -the Finance 
Departmt'nt are of a sperual nature and that the conditions applying to the 
payments of the first cIa!!!! to which I have referred in the previous part of 
my'answer can hardly arise in the case of other Departments. 

RECOMMENDATIONS REGARDING ApPOINTMENTS BY Ma. E. W. GRINDAL IN 
THE PUBLIC WORKS DEPARTMENT, DELHI. 

946. -Maulvi Muhammad Yakub : Is it a fact that Mr. E. W. Grinda] 
in his 12 yearll' service as Chief Superintendent and Personal Assistant 
to the Chief n in~er  Puhlic Works Department, Delhi, dealt with the 
cases of subordinates and Sub-Divisional Officers and made his proposals 
fOl' their appoiutments in the DeIhl Public Works Department Y 

The Honourable Sir Bhupendra Hath Mitra: No. As Chief Super-
intendent and Personal ARHiHtant to the Chief Engineer, his duties were 
to note on proposals, but it was no part of his duties to initiate proposals 
for the appointment of subordinates and ~u  DiviHional Officers. 

NUMBERS OF QUALIFIED SUBORDINATES AND SUB DIVISIONAL OFFICERS 
APPOINTED IN THE PUBLIC WORKS DEPARTMENT} DELHI. 

947. *Ma.ulvi Muhammad Yakub (a) Will Government be 
pleatoed to state the respective numbers of qualified subordinates who have 
paNsed the sub.overseer's or overseer's examination from a recognised 
college or University and S. D. Os. (who are engineers by recognised 
examillCltion). appointcd from 1917 to 1924 in the Delhi P. W. D. , 

(b) Will Government be pleased to state the number of subordinates 
and S. D. Os. appointed during the Chief Superintendentship and Per-
sonal Assistantship of Mr. E. W. Grindal fioom 1917 to 1924 ?  • 

The Honourable Sir Bhupendra Bath Mitra: (a) The number of 
qualified subordinates appointed from 1917 to 1924 and "now in the service, 
who passed the Hub-overseer's or overseer's examination, or the equiva-
lent of these, of a recognized college or University is 33. The number of 
Sub Divil:oJional OfficerN who lIrc memberl:oJ of the regular establishment, 
appointed as such from 1917 to 1924, is 10. 

(b) The total numb ... r of subordinates and Sub Divisional Officers 
appointed from 1917 to ] 924 was 69 and 10, reHpectively. 

APPOINTMENT BY MR. GRINDAL OF SUBORDINATES AS . SUSDIVISIONAL 

OFFICERS IN THE PUBLIC WORKS DEPARTMENT, DIlLH!. 

948. *Maulvi Muhammad Ylikub: With reference to replies 
to questions Nos. 24 8Jld 25 in the Council of State on 8th February, 1928 
(Vol. I, No.4), regarding removing of Assistant Engineers and posting 
suhordinates in their places in the Delhi P. W. D., will Government be 
pleased to state (a) wh ... ther it is a fact that Mr. E. W. Grindal, late 
Chief Superintendent and r. A. to the Chief Engineer, Delhi, was the first 
P. A. 'Who introduced this system of posting subordinates as S. D.Os. 
in the Delhi P. W. D., and (b) if Mr. E. W. Grindal is an Engineer' 

The Honourable Sir Bhupendra Hath Mitra: (a) The reply hi in the 
n~ ati e  The reply to question No. 25 of the 8th February, 1928, to 
which the Honourable Member has referred, clearly states the reason for 
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the practice in Delhi, which was the usual practice in the Public Works 
Department throughout India prior to the formation of the Provincial 
Engineering Services which were compo!!ed, in the first instance, largely 
of subordinates. 

(b) No. 

QUALIFICATIONS OF CERTAIN SUBORDINATES APPOINTED IN THE PuBLIC 

WORKS DEPABTMENT, DELHI. 

949. ·M&ulvi :Muhammad Yakub: Will Government be pleased to 
lay on the table the copies of proposals made by the P. W. D. authorities 
for the appointments of B. Raghbir Singh, subordinate, Dehra Dun Divi-
sion and B. Ramchand, subordinate, 8th Division, B. Nand Lall, S. D.O., 
9th Division, B. Ram Chand, S. D.O., Sanitary Circle, and B. TJdbo Ram, 
S. D. O. (under suspension) in the Delhi P. W. D.' What are their quali-
fications Y 

The Honourable Sir Bhupendra Hath Kitra: The Honourable. 
Member's meaning is not clear. The persons named were appointed in 
the ordinary way many years ago. The 3rd and 5th of those named were 
Roorkee trained Lower Subordinates. The others were qualified by prao-
tical experience. 

EKPLOYMENT OF SUBORDINATES AS SUB-DmSIONAL OFFICERS IN TO 

PUBLIC WORKS DEPARTMENT, DELHI. 

950. ·Maulvi Muhammad Yakub : Are Government aware that the 
engineer!! who are in charge of sub-divisions in the Delhi P. W. D. felt it 
dt:rogatol':v to deal with subordinates (working as S. D. Os.) and the 
P. W. D. authorities did not listen to them , 

The Honourable Sir Bhupendra Hath Mitra: Government have no 
knowledge of any such feeling. 

TREATMENT OF ENGINEERS IN THE' PUBLIC WORKS DEPARTMENT, 

DELHI. 

9tn. *Maulvi Muhammad Yakub: Is it a fact that the Engineer. 
(S. D. Os.) in the Delhi P. W. D. are compelled to stand like subordinatell 
(S. D. Os.) before the Executive Engineer and other authorities of the 
Delhi P. W. D. , 

The Honourable Sir Bhupendra Hath l4itra: The reply is in the 
negative. 

EMPLOYlIIES GIVEN SPECIAL PAY IN THE PuBLIC WORKS DEPARTMENT, 

DELm. 

962. ·Maulvi Muha.mmad Yakub : Will Government be pleased to 
state the number of Muslim and Hindu clerks. draftsmen, subordinates and 
engineers in the Delhi P. W. D. who have been given special pay in t.he 
year 19~9 , 
~1 C B L  
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The Honoura.ble Sir Bhupentira Hath Mitra: It is underHtood that 
the Honourable Member refers to posts in the Public Works Department, 
Delhi. The numbers are : 

Muslims. Hi.ndus. 

Cler~  4 13 
Drllftsmen 
Subordinates 1 1 
Engineers 1 1 

QuALIFIOATIONS OF CERTAIN ENGINEERS IN THE PUBLIO WORKS DEPARTMENT, 

DELHI. 

953. "'Maulvt Muhammad Yakub (4) Will Government be 
pleasl'd to st.ate the technical and educational qualifications of Mr. Uttam 
Singh, Officiating Executive Engineer and B. Gurdit Singh, S. D. 0., 
upper subordinate of Dehra Dun Division, P. W. D., Delhi T 

(b) On what pay was Mr. Uttam Singh, Offg. Executive Engineer, 
appointed in the Delhi P. W. D. , 

(c) lIas Mr. Uttam Singh served elsewhere before joining the Delhi 
P. W. D. and how long Y 

The Honoura.ble Sir Bhupendra Hath Mitra: (a) Mr. Uttam Singh 
wal' a matriculate and completed t.he course of civil and mechaniclll 
engineering at the City and Guilds Institute, London, in 1915. Mr. Gurdit 
Singh has pasAed the IX Class and is a practical engineer. 

(b) Rs. 600 per mensem. 
(Il) Yes,for many years from 191fi onwards. 

REDUCTION OF MUSLIM DRAFTSMEN IN THE RAILWAY BOARD. 

9154. *Ma.ulvi Muhammad Yakub: With reference to reply to 
question No. 162 in the Council of State on 19th March, 1929 (Vol. I, No. IS) 
will Government be pleased to lay on the table the proposal made by the 
R!'Iilway Board authorities for the reduction of three Mu,:!ljm draftsmen 
Mr. Ahmed Ali, Mr. Amir Husain and another after questions Nos. 162 
and 163, dated the 19th March, 1929, in the Council of State' 
Mr. P. R. Rau : The pORition lA'that certain POAts of temporal'Y 

draftsman in the Standardization Drawing Office were brought under 
reduction. and four of the temporary employecs were discharged as the 
le-ast efficient. These included one Hindu, and the three MU8saimanFJ 
named by the Honourable Member. 

REDUCTION OF MUSLIJJ: DRAIl'TSMEN IN TIlE RAILWAY BOARD. 

956. "'lIaulvi Muh&mmad Yakub (4) Will Govemment be 
pleased to state the number of Sikh Draftsmen, Hindus and Mwilims in the 
Railway Board (Drawing Branch) , 

(b) Is it a fact that the Sikh Superintendent of the Drawing Braneh 
Railway Board. does not allow HindUs and Muslims in his branches and 
a~ l'edll('('d three Muslim Draftsmen' If so, will Governm'.lnt kindly 

IIt t~ whnt atltion has heen taken in t.he Railway Board to remo,'e the (·las8 
monopoly' 
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Mr. P. R. Rau: (a) Sikhs 6. 

Muslims 4. 

Hindus 2. 
(b) The answer to the first part of the question is in the negative. 

'I'here has been no reduction in the Railway Board Drawing Branch. 
The Honourable Member apparently refers to the Central Standards 
Drawing Office (formerly known as Standardisation Drawing Office) in 
which the services of 1 Hindu, 3 Muslims, and 1 Sikh have been dispensed 
with since Pebruary last. 'I'he . present relative strength of these three 
communities in that drawing Offi(le is Hindus 7, Muslims 6, Sikhs 4. The 
last portion of the question does not arise. 

SIKH SUPERINTENDENTS IN THE RAILWAY BoAlU>. 

956. *Maulvi Muhammad Yakub : Is it a fact that the Superintendent. 
of Standardisation Branch and Drawing Branch, in the Railway Board, are 
Sikhs , 

Mr. P. R. Rau : 'I'here are no Superintendents in the Standardisation 
and Drawing branches of the R.ailway Board's office. The Head Drafts-
men in these branches are Sikhs. 

AROHITIIOTUBAL AsSISTANTS IN THE PUBLIC WORD DEPARTMENT, DELHI. 

957. -Mauln Muhammad Yakub : Will Government be pleased to 
state (a) on whi.h date the creation of posts of two Architectural 
Assistants in the Delhi P. 'V. D. was sanctioned by the Government of 
India; (b) on which date Mr. Kasurwala and Mr. Yajnik, Draftsmen of 
the Dt-lhi P. W. D., were appointed to these posts; (c) from which date 
they have drawn their pay as Architectural Assistants. and (d) whether 
they hn"l'e drawn an~  arrears, if 80, why T 

The Honourable Sir Bhupendra. Hath Mitra: (a) On the 25th Feb-
ruary, 1929. with effect from lst March, 1929. 

(b) and (c). 1st March, 1929. 
(d) They have drawn pay as Architectural Assistants only from the 

date of appointment. 

RANK AND ALLOW ANOE OF MR. KESURWALA, ARomTEOTURAL AsSISTANT, 

PUBLIO WORKS DEPARTMENT, DBLHI. 

958. *MaUlvi Muhammad Ya.kub: (a) Is it a fact that Mr. KellU'-
wala, Architectural Assistant, P. W. D., Delhi, is considered as a Gazetted 
Offir.er Y 

(b) Is it a fact that Mr. Kesurwala, the .Architectural Assistant, 
P. W. D., Delhi, is still getting the allowance of the post of the DraftsmflD, 
Mr. Danil Ringh '! If so, why? Is he eligible to get this allowance' 

'rhe HODourable Sir Bhupendra. Nath Mitra: (a) Yes. 
(b) He is eligible for, and draw!;, a special pay for doing ee'rt8.in 

wor)e in EHlditioll 10 his regular duties, whieh WflS formerly performed 
br )11", Dana Sinr,h. 
MsulviMuhammad Yalmb : What is that • certain work' Y 
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The Honourable Sir Bhuptndra Hath lIIitr& : I regret I have not got 
that information at present. But I shall supply it to the Honourable 
Member. 

St7PBR8E88ION 01' SUBORDINATES BY MR. CHOPIUIN THE PUBLIC WORKS 

DEPARTMENT, DELHI. 

969. *lIIaulvi ltIuhammad Yakub: (a) Is it a fact that one :Mr. 
Chopra was appointed as a subordinate in the 9th Division of the Dtllhi 
P. W. D. on &S. 200 per mensem f If so, when 7 

(b) Is it a fact that Mr. Chopra, Subordinate, 9th Division, P. W. D., 
Delhi, has superseded many subordinates of t,he Delhi P. W. D. Y If ao, will 
Government be pleased to state how many subordinates er~ supert3eded 
by his appointment on such a high pay Y What are his qualifications (both 
educational and technical) , 

(c) Is it a fact that Mr. Chopra was recommended in 1924 and before 
.. this l,y t ~ Executive Engineer, 9th Division, to take him as tl~m orll r  

regular subordinate but the Chief Engineer, Delhi P. W. D., refused' 

The Honourable Sir Bhupendra Hath Mitra: (a) Mr. Chopra was 
appointed as a subordinate in June, 1929, on  Rs. 185. 

(b) He is getting more pay than 36 other subordinates. In addition 
to having practical experience, he is a matriculate and has passed the 
1irst examination in civil engineering of the Punjab University in the. 
Upper Division. 

(c) Yes. 

lIIr. II. L. Price: Does the Honourable Member understand that, if 
ever he appoints or promotes a Hindu, he has always got to answer for 
it to the Deputy President of this House T (Hear, hear and Laughter.) 

M.aulvi Muhammad Yakub : If Honourable em ~r  who belong to 
the European community in India will leave our country, then these 
questions will go away. If the European exploiters of thi8 country will 
leave India, these questions will not be put. (Ilear, hear.)· 

Mr. Gaya Prasad Singh : The Deputy Prellident of thi8 House should 
not put !mch communal questions. 

Mr. E. L. Price: Will t.he Honourable Ml!mhcr gi\'e an anHwer to my 
question' 

The Honourable Sir Bhupendra Hath Mitra: I am sorry it ill not 
possible for me to answer that quest.ion . 

•. President: Mr. Price. 

Mr. E. L. Price :  I beg your pardon, Sir. 

Mr. President: Any more supplementary qnefoltions' (Laught.er.) 
lYIr. E. L. Price: No, Sir. 

APPOINTMENT OF ESTATE OFFICERS ni THE PuBLIC WORKS DEPARTMENT, 
DELHI. 

960. *Maulvi Muhammad Yakub: (a) Is it a fact that Mr. E. W. 
,Orindal, Central Accounts Officer, P. W. D., Delhi, ill getting Rs. 300 per 
mellsem as allowance for the duties of Estate Officer ? 
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(b) Is it a fact that Mr. illlis, temporary Engineer, P. W. D., Delhi, 
is an' Assistant Estate Officer under Mr. E. W. Grindal T If so, will 
Government be pleased to state why Mr. E. W. Grindal, Accounts Officer, 
has berTl ~i en the duties of Estate Officer' Why has not Mr. Ellis, 
tl'mporary Engineer, P. W. D., Delhi, been given the direct ChSlve of the 
dutil's c)f Estate Officer T 

The Honourable Sir Bhupendra Nath Mitra: (a) Yes. 
(b) The reply to the first part is in the 'affirmative. As regards the 

sct'ond part, the combination of the post of the Estate Officer with that 
of the Accounts Officer was introduced as an experimental measure, as a 
large portion of the work of the Estate Officer in connection with the 
rents and allotment of quarters is intimately connected with the accounts 
work. The experiment has been a success and has facilitated the disposal 
of the work. With regard to the third part, the existing arrangement 
was consideJ.ed to be the most suitable and the question of appointing 
:Mr. Ellis to the post did not arise. 

WAR CASUALTIES AMONG CoMBATANT TRIBES. 

961. •• aulvi ltIuhammad Yakub: (a) Will Government be 
pleased to state the names of the combatant tribes in British India , 

(h) Will Government be pleased to state the casualties amongst' 
combatant tribes of India in the Great War from 1914 to 1919 and in 
Afghan troubles' from 1919 to 1920 , 

Mr. G. 2. P. Tottenham: (a) The Honourable Member is referrE'd 
to the reply given in this House on the 6th September, 1927, to starred 
question No. 888. 

(h) The records of casualties were not maintained in the form 
desired by the Honourable Member. I clln only refer him to pages 176 
and 177 of the book entitled" India's Contribution to the Great. War ". 
a copy of which is in the Library. . 

SHORT NOTICE QUESTIONS AND ANSWERS. 

DISMISSAL OF MR. N. B. PURANDARE, FROM THE GREAT INDIAN PENINSlTf,A 
RAILWAY. 

Mr. M. S. hey: (1) Are Government aware that one N. n. 
12 N Purandare Honorary General Secretary, Great 

OON. Indian Peninsula Railwaymen's Union, applied 
for one day"s leave without pay to attend to Union work to his immediate 
superior officer and the said officer refused to grant. the same T , 

(2) Are Government aware that t.he said applicant preferred an 
appeal to t.he Agent, Great Indian Penimmla Railway, and left to attend 
to the work of the Union for one day. anticipating t.hat his leave for one 
day would be sanctioned by t.he Allent to whom the appeal WIlS alread:, 
preferred , 

(3) Is it a fact that Mr. Purandllre was. on retnrn to hili! work. im-. 
mediately !!ervedwith notice of sllspt>nsion , 
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(4). Is it a fact that he was sUDlDlarily dismissed from service on 
the 17th of September without being given an opportunity to explain 
his conduct , 

(5) Are Government aware that this summary. dismissal of Mr. 
Purandare from service by the Agent, Great Indian Peninsula Railway, 
baR caused great discontent among the members of the Great Indian 
Peninsula Railwaymen's Union, and is being treated by them as an net 
of victimisation by the railway authorities concerned , 

(6) Will Government be pleased to state whether they propose to 
issue instructions to the Agent to stay' execution of the order of· dilf-
missal and institute an immediate inquiry into the case through some 
independent responsible officer of the Railway Board, with a view to allay 
thf' prevailing discontent among the members of the Union, and secllrc 
justice to Mr. Purandare who seems to have been victimised t 

. . 
The Honourable Sir George .... iny: (1) Yes. On the 31st August .. 

Mr. PUl'andare applied for one day's leave without pay for the 5th c 

September in order to vial< certain Union centres. The Divisional Super. 
intendent replied on the 3rd September refusing sanction as ?Jr .. 
Purandare had resumed duty on the 28th August after two months and 
12 days' leave. 

(2) The applicant telegraphed to the Agent on the 5th September 
in the following terms : 

~ 

•• Leave without pay fOT the 5th not sanctioned by Divisional SUperintendent. 
Lt'n\"iJlg in antieipation. Solicit favour." 

(3) Yes. At the same time he was informed that it was proposed 
to dismiss him summarily for absence without leave and disobedience of 
orders, and he was instructed to give in writing as early as possible any 
I'CaSOnH he might have to put forward why he should not be summarily 
diHmissed. .' 

(4) No. Mr. Purandare sent his reply arguing against his summary 
dismissal on the 12th September. Ilis reply was considered by the Agent 
anel he was dismissed on the 17th. ' 

(5) No. 

(6) The serious point in this case is that Mr. Purandare after his 
leave had been refused left his work without leave. Deliberate dis-
obedience of the orders of a Ruperior officer is a grave o:ffence and cannot 
be treated lightly. The only question is whether the punishment of 
cl:smissal is too severe, and in aWlI,rding punishment regard must be had 
to the length. of the oft'ender'fI Rervice and the nature of his record. I 
havp CII]]eil for information on these points and when J receive it I will 
consider whether the ~ent  order Rhould be confirmed. 

Mr. M. S. Aney : May T ask whether t.he order of dismissal passed 
by the Agent is not. in Rpirit at any rate, in coutravention of the con,di-
tions under which the Unions lire recognised by Government' 

The Honourable Sir George Rainy: T do not think RO. I am qnite 
wining to look into the point, but to the best of my belief there has been 
110 breach of t.hose conditions. 

Mr. M. S. Aney : Muy I further draw :.he attention of the Honour-
• ahle Memhel' t.n the Rtat.ement made by Mr. A.  A. L. Parsons here in 
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).4'ebruary, 1928, to the effect that no railway will refuse leave to servants 
for attending Union wOl'k , 

The Honourable Sir George Rainy : I cannot answer that without. 
referrcing to the reply given by Mr. Parsons, but I cannot remember any 
such unqualified statement being made. I quite recognise that' the 
facilities which ought to be given to Union officials to attend to the 
'Work of the Union is a perfectly fair subject for discussion, but the 
serIOUS point in this case is, as I have said, that he simply left his work 
and went away in defiance of the orders of his superior officer. 

Mr. M. S. Aney : Does the order of the Agent show that the absence 
of Mr. Purandare from the duty for one day prejudiced the work in any 
way T 

The Honourable Sir George Rainy: No; Sir. The report we have 
re ~i ed from the Agent does not deal with the point as to whether his 
absence without leave resulted in actual inconvenience and embarrass-
mp.nt to the Department in which he was working. 

Mr. III. B.. Jayakar : Will the Honourable Member tell this House, if 
he is in a position to do so, what is the nature of the record of service 
of tbis gentleman' 

The Honourable Sir George Rainy: That is precisely the point on 
which I have called for furth,er information. I have not got it at present. 

Mr. Jamnadas :M. :Meht&. : Will the Honourable Member also examine 
the nature of the work which took Mr. Purandare from his duty f 

The Honourable lir George Rainy: Yes, Sir. I am quite prepared 
to consider that point. 

ADDITIONAL GRANT TO THE ALIGARH MUSLIM UNIVERSITY. 

Maulvi :Muhammad Yakub: (a) With reference to the statement 
made by the Honourable the Finance Member in the course of the budget 
specch on the fith March, 1929, have Government received any applica-
tion from the authorities of the Aligarh Muslim University requesting 
additional grants Y 

(b) If the reply to part (a) be in the affirmative, will Government be 
pleased to state what decision, if any, has been reached on that appli-
cation' 

Sir Prank Noyce: (a) Yes. 

(b) The o ~rnment are prepared. subject t.o the acceptance by the 
81lthoritics of the li~ar  Muslim TTnivf'rsity of sueh safeguards as may 
be considered necessary to ensure thc ~ i ient financial and general ad-
minist.ration of t.he University, and subject. also to the approval of the 
StaJl«ing Finance Committee, and to the amonnt not already vote« by 
thi<: House heing vote« hy it in future YeRrs, t.o sanction the same grant!! 
as have recently been sanct.ioned to the. Benares Hindu University', 
l'1amely: 

(i) a non-recurring grant of Rs. 15 lakhs, spread over a number of 
years, dependent on the ability of the University t.o spend. 
the amount on approye« sl',heme" : !md 
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(it) the enhancement of the existing recurring grant from Rs. Ii 
lakhs to Rs. 3 lakhs a year with e e ~ from such year al 
may be fixed by the Governor General in Council. 

The Government are further willing to endeavour to make sorno 
grant during the current financial year should the University authoritios 
be in a position to satisfy them that money is immediately required lt~ 
any of the approved purpoRes mentioned in their application. 

BILL PASSBD BY 'l'HB COUNCIL 01<' STATE LAID ON THE TABLE. 

Secretary of the Assembly : Sir, in accordance with rule 25 of the 
lndian Legislative Hules, .I lay on the table a Bill further to amend the 
Provident }ilunds Act, 1925. for certain purposes which was paued by 
the Council of State on the 24th September, 1929. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the ASlembly: Sir, a :Message has been,rec-eived' from 
the Secretary of the Council of State which runs as follows : 
•• I am directed to inform you that the Council of State have, at their meeting 

held on the 24th day of September, 1929, agreed without any amendment. to,the follow-
ing Bills which were pas8ed by the Legislative Allembly at their meeting held on the 
bth September, 1929 : 

1.A Bill to provide for the levy of a Poellll on loft coke despatched by rail from 
collieries in the provinces of Bengal and Bihar and Orilla ; 

2. A Bill further to amend the Indian Boilers Act, 1923, for certain purposel ; 

3. A Bill to provide for I\ertll.in matterll in conDection with the taking of the 
Ct>1I8US; and , 

4. A Bill further to amend the Calcutta Pilots Act, 1859, and the Indian Portl 
Act, 1908, in order to vest the control of the Bengal Pilot Serviee in the 
Governor General in Council." .' ' 

THE INDIAN PATENTS AND DESIGNS (AMENDMENT), BILL. 

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE; 

The Honourable Sir Bhupendra lfath Mitra (Member for Industries 
and J.Jabonr) : Sir. I beg to present the Report of the Select Committee 
to i~  the Bill further to amt'nd the Indian Patents and'Designs Act, 
191.1, for certain purposes, was referred. 

DEMANDS FOR SUPPLEMENTARY GRANTS'. 

SALT. 

The Honourable Sir George SchUlter (Finance Member) :' Sir, I beg' 
to move: 
II Thnt n Rupplementary Rum not, exC'eedin/l BI. 100 be granted to the Governor 

GMlernlin Council to defra.y the chnrgeR which will ('.cmte in course of payment during th\t' 
yeAr ending the 3l.t day of nr~  1930, in re!lpect of I 8a,1t '." 



DlUUNDS 1'08 SU'PPLBIIBNTARY GILA.NTS. 

Sir, I think it is necessary for me to give a short explanation of the 
reali'on for putting in this supplementary demand. 1 informed the Houlto 
o~ Mond.ay, in answer to a short notice question put by my onoura l~ 
frlend SIr Purshotamdas Thakurdas, of the state of affairs which had 
made it necessary for Government to take certain emergency measures 
in order to ensure that there should be no shortage of salt in certain 
markets. I explained then that, owing to the destruction by flc)od 
of about 10 lakhs of maunds at Sambhur, Government had to on id~r 
meanR for making salt produced in other centres available for the area. 
ullually supplied from Sambhur. 

The salt to which I refer will coine from Kharagoda, Khuda and 
Khewra. I also explained to this House that we had been able to make 
arrangements with the railway companies concerned to offer special 
rcductions in freight so as to enable that salt to be put into the markets 
g'cmerallY' supplied from Sambhur at competitive prices. I hope that 
these railway freight concessions will achieve our object without any 
further assistance on the part of Government; but it is possible that the 
Government may find it necessary to give some further assistance in the 
f(Jl'm of special reductions in the price of salt to be sold in the particular 
area concerned. In that case it will be necessary to make a grant for 
their purpose and charge it as expenditure against the Salt Grant. It iA 
impossible to estimate what the amount would be, but it will certainly 
not exceed one lakh-I am told that prohably it would not be more than 
Rs. 50,000 ; and it may be nothing; but in view of these circumstancel!l 1 
th011ght it right. to make this token demand in order that the Assembly 
mi~ t be informed of the circumstances. Sir, I move. 

The motion was adopted. 

MEDICAL SERVICES. 

The Honourable Sir George Schuster: Sir, I beg to move 
" That n supplementary sum not exceeding Rs. 100 be grunted to the Governor 

General in COllndl to defray the charges thllt will come in Mllrse of payment during 
tile y('u r enlling the 3Ist day of March, 1930, in respert of ' Medical Servillell '. II. 

In moving this demand, I feel it my duty to inform this House that 
I am ta in~ a somewhat unusual course. As appears from the not.es: 
which have been already circulated to Honourable Members, this parti. 
cular oemand was considered by the Standing Finance Committee and 
tll/it Committee by a majority of votes-I think the voting was 5 to 4-
voted against this proposal. It is unusual in such circumstances for t.he 
Government to come forward with the demand. But in this case the 
t'ircumstances are e e ti~nal  The financial significance of the pr()posal 
is negligible. The question of policy involved is very important. We 
diseussed the matter very fully (I'D the Standing Finance Committee, and 
I think the Members of that Committee will bear me out in saying that 
t ~r quit'll appreciated the point of view which I put forward t a~ the, 
question of policy involveo in this case was one which ought to be debated 
on the floor of this Hon9C ; but, as they themselves were opposerl to 
t ll ~ policy. and as the proposal had come before them. they felt thenl-
le ~e  nnable t.o refrain from recording an adverse vote. I wish to make' 
tl.is explanation, becRuse I should be the last person who would wish to· 
do n t in~ to weaken the authority of the Standing Finance Committee. 
Sil". I move. 
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Dr. B. I .. Moonje (Nagpur Division: on- u a~madan  : Sir, 1 
.JlJOve : 

I  I That the demand for a 8upplementary grant of' a Bum not exceeding Be. 100 
ito defray thll chargeB thnt will come in course of payment during the year ending the 
.818t day of Mareh, 1030, in respect of ' Medical &rvicell ' be omitted." 

In view of the questions and answers asked and given this morning 
I have he en confirmed in my view that no case has been made out by t,he 
{.overnment for the creation of this new post of a Commissioner of 
Indian Medical Standards and Qualifications. It seems that the General 
Medical Council of England made a demand and gave a threat to the 
-Government of India that, if either a medical council is not established in 
India or t.his post is not created, they will refuse recognition to th!) 
medical degl'eel:l of Indian Universities. I am surprised that the Govern-
llumt or India should have fallen an easy victim to this kind of threat. 
I should havE' expected 'that the Government of India would have made 
iuquiries as to the' condition of medical education in India and the 
tnet.hods of medical examinations before submitting to the threat. I 
.am positive, by the proofl:l that I shall immediately, quote just now, that 
jf the Government of India had made that kind of inquiry, they would 
hove been quite sure that the system of medical education and the. method 
iu which medical ('xaminationH are carried out are quite satisfactory ; 
'!I1l1tterM have heen proved to be quite flnt.isfactory oven to the General 
:Medical Council of England. That is one point. Before accepting what 
.c:tlIDot be but a kind of slight on the condition of medical education in 
India, they did not make this preliminary inquiry to satisfy themselves 
that the slight was least deserved; nor, having satisfied themselves after 
making inqui!'y afterwards that the medical education in India was 
satisfactory,have they taken any action yet to appeal to the Privy 
Council. 

(At t.his stage Mr. President. vacated the Chair which was t.aken,lJY 
Sir Darcy Lindsay.) .. 

The General Medical Council in England is acting under authoritr 
given to it under the Medical Act of England. They have been giVIl71 
authority to refuse recognition to medical degrees where they find that 
the degrees do not indicate a sufficient standard of medical edlication, 
.and the Privy Council is acting as appellate authority. Those bodios 
which conduct these medical examinations have been given a right to 
appeal to the Privy Council. I should have expected that the Govern-
lDent of India, before yielding to this threat, would have approached t.he 
Privy Conncil, bringing the facts of the sufficiency of our system of 
medical education and examinations -to their notice and stated that the 
threat of the General Medical Council in England was absolutely baseless 
and had no foundation in fact. I say tbe General Medical Council had 110 
l'ellson to doubt the insufficiency of the sy'stem of our medical education 
an ~  in spite of t.hat, they gave that threat. The whole thing has RS'IUDl('d 
the s1mple appearance that one party gives an ultimatum nnd another 
pnrty quite submissively accepts that ultim!ltum and submit.s to it. I 
cannot understand when we, in this House, who are thl' gUflrdians of thE' 
Oov('rnment of India today, aspiring to be the makers of the Government 
of India tomorrow, are 1m'pared to .stand firmly by their side why they 
should huw acef"ptf'd thifl ultimatum so submissively and been ready to 
.r.flrry out th(' i l~in~  thE' insolent bidding, of the Gent-ral Medical COllndl 



DElUND8 POB 8uPPLEMJUrr.1n GB.1NT8. 

of England. (An Honourable Member: " They are their servants.") 
Prom that point of view I am inclined to look at the a1fair-and it is 
right that the Indian Universities also have taken it in that light-I cannot 
but say t.hat. this ultimatum is nothing less than a national insult and 
grlltllitolls slight to the whole system of medical education in India. India 
is not II. country undeveloped intellectually and aeientifically like some·· 
other count.rimlof t.he world. It is lmown in the world for high intelligenCe" 
and had developed its own system of medieal education, which is said to--
be the mother of the western te ~ of medical education. India has 
produced b(lst intellects even in modern times, intellects which can compare 
with the best intellects of other countries of the world. India has at 
I'resent a Sir ,Tagadish Bose and a Sir C. V. Raman, who have made names 
in the western world. India has got at the present moment practising' 
ur~ eon  and doctors who can stand the test of competition with most" 
people of the Indian Medical Service. I can say from my own personal 
experience that in a place like Nagpur, where I come from, if there is a 
difficult operation in opthalmology, people prefer to come to me rather' 
than go to the high officers of the Indian Medical Service there. (Hear; 
}lear. ) 

I say this, not because of my personal qualifica.tions, but because t r~  

al'e other medical practitioners in Nagpul' to whom peop&! generally gri 
in difficnlt cases in preference to going to men belonging to the Indian 
l\I(1dical Service and occupying high places in the Service. I might. for' 
thE' edification of my friend Colonel Gidney, mention an instance that I 
personally know. About 32 years ago, or a little more that! 32 years ago, 
I WI1S a student in the Grant Medical College in Bo~ a  I had passed 
all my examinations at the first shot. There was a friend of mine who 
coultl not pass his e am~nation Wlless he went through it twice or thrice. 
So he had already spent about 9 years in the Medical College. For the' 
final examination he was preparing to appear along with me. (An Honour, 
able Member: " Is that friend here Y ") and my Principal, a Colonel. /I. 

very experienced surgeon, was so disgusted with my friend that one day 
he told him, " Get away from t.his College ; you are not fit for this profes-
sion ; you cannot be of any use in this profellsion ; you better get away and' 
take to some other profession." But my friend was not disheartened or 
discouraged. He had a big purse, and he said that he was not going tOo 
have the medical degree of the Bombay University, and that he would go 
to England and get an L.R.C.P., L.R.C.S. degree. A gentleman who was 
not considel'Pd fit for the medical profession and could not hope to pastt 
the final examination of the Bombay University at the first shot, a entl~  
man who had already passed 8 or 9 years in the Medical College attempting 
unHup.ceRSfully to get through the examination, a gentleman who has baa 
no chance of passing the final examination along witir me, wenf t<1 England 
and returned to India, in six months before I could take my degree, with 
all IJ.R.C.P., L.R.C.S., which is regarded as a highet degree than' the degree-
of the Bombay University or that of any other University in India. When 
I asked him afterwards how it was that he, who could not hope to pass the' 

, L.M.S. examination of the Bombay University, could get the L.R.C.P., 
L.R.C.S. degrees in six months' time, he said, " Oh what is ther.e THere 
the ('xaminers try to know what a student does not inow and ask questions 
on such points but in England the general standard ifl thifl: 1'he. 
Examiners in llngland for these degrees only want W kn:ow if a boy, if 
allowed to pass out, would likely be dangerous, and leave the rest to hiS' 

• 
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intelligence and study. That is the test there. (Laughter.) They 
thought that I would not be a dangerous man in this line and granted me 
the degrees." (IJaughter.) 

Nawab 8ir labibzada Abdul QaiYum (North West Frontier Province: 
Nominated Non-Official) : The Indian system. is wrong and bad and 
requires improvcment. 

Dr. B. I. Moonje : The British Examiners belonging to the Indian 
Medical Service are certainly not so considerate and reasonable, I 
thoroughly agree, but the education and the training imparted in the 
Indian Medical Colleges cannot be said to be in any way inferior generally 
to that imparted in England. So, my first complaint is that the Govern-
ment of India, which represent the Indian nation, which represent the 
Indian intelligence. (An Honourable Member: " Question Y") or shall I 
say, which is taken to represent in the outer world the self-respect incarnate 
.of India, accepted that threat or ultimatum and admitted that the system of 
medical education and methods of examinations as conducted in India are 
inferior, and therefore they require to be examined by the Inspectol's 
'who have been sent out from England. That, Sir, I say is an insult 
to our national honour, and we feel that the Government of India has 
forfeited our confidence to that extent, and we cannot entrust our 
national self-respect in the keeping of the Government of India. Sir, 
I am speaking from a larger aspect, and I wish the Government of India 
would keep this fact in mind before resolving to give effect to the pro-
1>os81 which they have brought forward today. 

I 

As regards the actual results of the inspection of our system of 
medical education and methods of examinations by the Inspectors sent 
out by the General Medieal Council of England, I am surprised at the 
reply given by my Honourable friend this morning. G;overnment did 
not seem to have taken even the least care to know the results of tho 
inspection of the examinations held in India before admitting the charge 
that thc examinations and the system of medical education in India are 
.deficient. I will just quote the results of the inspection of the final 
medical examinations held in India. Take for instance the Bombay 
University. It is not an inspection held by an Indian but it is an 
inspection held by a British Officer of the rank of a Lieutenant-Colonel 
known as Lieutenant-Colonel·Dutton, belonging to the Indian Medicnl 
Sen,ice ..... 

Sir Frank Noyce (Secretary, Dep!f;tment of Educatiol}" Health and 
loan{)s) : On behalf of the General MedIcal Council. 

Dr. B. I .• oonja : That is the point I am making here that an 
examination was made of the Medical Faculties of the Universities of 
Inllia bY'the General Medical Council of England, and the Government 
of India has been sO ne li~ent as not to have made themselves aware of 
the results of such, inspection before accept.ing the threat or ultimatum. 
~ t is the point I am -making here. 

Mr. O. L. Winterbotham (Associated Chambers of Commerce: 
Nominated Non-Official) : Will you give us the Officer's name again' 

Dr. B. _ I. Moonje : Lieutenant-Colonel Dutton belonging to tho 
Indian Medical Service. 

• 
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Lieut.-Colonel H. A. J. Gidney (Nomillted : Anglo-Indians) : He  does 
1l ~ belong to the Indian Medical Service. 

Dr. B .•. Moonje : He does belong to the Indian :Medical Serviee, but 
.evidently my friend has forgotten that he also belongs to that service. 

Lieut.-Oolonel H. A. J. Gidney: I tell you again that he does not 
belong to the Indian Medical Service ; I am telling you a fact . 

.An Honourable Member : He belongs to R. A. M. C. 

Dr. B. I. _oonje: I do not want to take thfl time of the House un-
necE'slIarily, but for the edification of my friend Colonel Gidney, I will 
read out hill name which is printed here, H. R. Dutton, M.R.C.P., Lieut.-
Colonel, I. M. 8. General Medical Council, etc., etc. I would request my 
friend to be .careful in contradicting me in future. 

Ioieut.-Oolonel H. A.. J. Gidney: I am not contradicting. 

Dr. B. I. ltIoonje :  I can understand differences of opinion, but I 
(lannot understand un-warranted contradiction of facts. The result of the 
inspection, as reported by Lieut.-Colonel Dutton is like this. 

Bombay University. 

1. Hygiene: 
" 'rhc standard of questions was good and practical and questions 

on preventive medicines were asked ". 

2. Medical Jurisprudence and Toxicology : 
" 'fhl' questions asked were good Rnd practical and a fair standard 

of knowledge was demanded ". 

3. Materia Medica and Pharmacology : 
,. The examination was thorough and Ratisfactory and the standard 

of knowledge shown was good ". 

4. Pathology and Bacteriology : 
" 'l'ht> standard of knowledge shown was generally good, especially 

in Bacteriology ". 

5. Medicine : 
" The whole examination was nicely conducted and a good standard 

of knowledge expected ". 

6. Midwifery and Oynmcology : 
" 'fhe whole examination was well planned and conducted lind a 

good standard of knowledge demanded fl. 

7. Surgery: 
" The whole examination was thoroughly practical and well con-

ducted" 
• iP" 

Eventually Lieut.-Colonel Dutton, I.M.S., if my friend Colonel Gidney 
will allow me to proceed without contradiction, says as follows: 
"  I am of opinion that the final namination for the M.B., B.S., of the Bombar 

University held under the revised regulations (1923) is ' lIuftieicnt ' antI the recogl11-
tionof' the General Medical Couneil may bc eontinu£'d ". 

Lieut.-Colonel Dutton further remarks : 
"  A general desire wal evinced that the examination of this Univerllity IIhould be 

of a high standard ". 
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So milch about the Bombay University. Now, let us see what another 
InKpect'Jl' on behalf of t ~ General Medical Council says about the exauJina-
tions held by the Madra!; Univt'rsity. These are the remarlcs of C610nel 
Megaw. (An Honourable Membe1' : "ls he also an I. M.. S. T ") I could 
not say that, perhaps our friend Colonel Gidney will be able to tell that. 
Sir Frank Royce: I can assure the Honourable Member that he is 

a member of thl' Indian Medical ~er i e  

AD. Honourable ~m er : Colonel Gidney eon irm~d  

Dr. B. S. Moonje : Thanks for the timely assistance, but I am con-
cerned more with his opinion becal1se lie is an officer who was deputed as 
an Inspector by the General Medical Council of England itself which has 
given us this threat. Colonel Megaw says as regards the Madras Uni-

er~ it~  : 
•• Taking the exarninntioll, liS II whole, it was conducted on Hound praetical linCI 

and a high standard of auswl:ring was maintained, so that I hllve no hesitation in 
reeommllnding the continued recognition of the M.B., B.S., Examination of the Madrlls 
University." (" Henr, hear.") 

I do llot want. to tire the House by quoting the reports about the medi-
ca] examinations of the other UniversitieR in India. They are more or 
less on the l:Iame lines. Thil:l ought to give food for thought tm my Hononr-
able friend acting on behalf of .the Government of India. This ought to 
warn him that., before accepting that threat, it is his duty to inquire und 
know as t.o how things actually stand ; before pocketing the hnmiliat.ion of 
the eoml<'mnation of t.he Indian Syst.em of Medical Education and methods 
of examination by the General Medical Council of England it is the duty 
of the (}overmnent of India, as the custodian of the national honollr of 
India, to warn the General Medical Council of EnglaDd to' be sure of their 
facts, which ought to make the General Medical Council to be respectful 
towards the Medical Faculties of the Universities of India. I hope my 
quotations and the informat.ion that I have placed before this Housl,\ will 
lLake an impression upon the Government. 

(At this stage Mr. President resumed the Chair.) 

Now, a8 regards the queh1ion of the creation of the new post, taking 
for granted. for the sake of argument, that the system of medical examina-
tion in Illdia il:l deficient, is the proposal of the General Medical Council, 
Englan1, for the appointment of a Commis§ioner of Medical' Standards 
feasible for the purposes for which the proposal is made' Is it a prac .. 
tieable and useful proposition' Will it conduce to the attainment of a 
high standard of medical ei/ueation in India' People using their com-
mon n~e can understand what an amount of bad blood will be created 
when an officer who is imported over· the heads of all the Universities in 
Indin against tbeir wishes comes here and acts almost like a dictator and 
says to t.he Universities in India like those in Bombay, Calcutta or Mad-
ras, " Your examinations will not do, your system of medical education is 
bad' ', .. -perhaps that University may have a professor, may have a teach-
er, may have a demonstrator, who is far superior in intelligence, experi-
ence .and Rldll f.o the Inspect.or sent out from England! Gan YOll expect 
t.hat University to Rubmit to the dictatorship of tJuit person, even though 
he COOl"!! clothed with t.he authority RII Inspect.or from the British Medical 
Council? It is impossible, hum!ln nature being as it is; just as individ11als 
have Ito~ their sensl' of self·respect, so the institutions have got their f.lt'nse 
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0' self-respect, and nobody, and much less a University of long standing, 
would be able to put up with the insult involved in the a1fair. If thi, 
kind of reasoning is correct, if human nature is as I have described above, 
do you think that the appointment of this Commissioner would make for. 
efficiency, 'Would make for the attainment of a higher standard in the 
system of medical examinations in India? On the other hand it will 
crtlate frictjon, it will create bitterness, it will create jealousy, in fact . the 
whule system of medical examination will be upset, and instead of obtain-
ing any advantage we will have to' go through a period, if the Govern-
ment were· I>till to in!!ist upon this appointment, duJling which the whole 
mediclII education in India will be at the lowest ebb possible. That is my 
opinion, and I am supported in that. by the opinion of a responsible body, 
the opinioJl of the Bombay University. The' Bombay Universiiy has 0(.10-
sidered this proposal and has come practically 1i!> the same conchL'Jion to 
which I have come. I may quote the opinion of the Faculty of Medicine 
of the Bombay University; it is as follows in regard to this proposal: 
•• It is agreed that it will take lIome tiDle to let up Buch a machinery and Sir 

Norman Walker Ruggests t.he appointment of a Commissioner of Medical Qualification. 
and standards as a temporary measure, and observes that the General Medical Council 
would willingly accept such on oftlcial as their viaitor and that his regular reports will 
be of much assistance in determining whether recognition to Indian Degrees could be 
accorded. The Faculty is strongly opposed to the suggestion of Sir Norman Walker 
and is of opinion that the appointment of a Oentral Oftlcer is neither conducive to the 
dignity nor to the independence of the Universities .•...• ". 

Bravo Bombay University. They have maintained the dignity, the ind.a-
pendence and the sense of self-respect of the Indians represented by that 
Faculty: 
I' •••••• and would create difficulties and leall to friction, for the Commissioner will 

occupy a position similar to that of a Dictator to the Universities." 

Further, as pointed out by Sir Norman Walker, the General Medical Ooun-
·cil appoints three Inspectors,-three different persons proficient in three 
different departments ·of medical. knowledge. They come here, they eu-
mine, arid inspect the systems of examinations throughout the several Uni-
yersitie!> in India. In place of those three Inspectors that are at present 
being sent out by the General. Medical Council, the proposal of the Gov-
ernment of Illdiais to appoint one o i~r  and that one officer is supposed 
to be or is expected to be an e ~rt in all the different de al tm ~nt  of 
medical knowledge. He is supposed to be an expert in surgery; at the 
samc time he is supposed to be. an expert in medicine ; in toxicology ; in 
gYWllCO}l)gy ; in children's diseases ; in 1;;0 many other departments. At 
one time when I WfiS a ~tudent in the .Medical Oollege 35 years ago, it was 
a common ~a in  in joke that a member of the Indian Medical Service 
was omnipotent, was omniscient., nnd, like an amphibious animal, expert 
both in medicine as ~ll as in snrgery, was n person who expected tn be re-
garded as effieient and expert in all the different departments of medical 
knowledge whp.l'ever he might be put. • A member of the Indian Medical 
Service can be today a professor of medicine, tomorrow he can be tram;fer-
red t.o toxicology and he becomes a great toxicologist. The third day he 
is appointed professor of anatomy, Ilnd he becomes a great anatomist ; on 
th"l fourth day he is appointed a teacher of chemistry and he becomf's an 
expert ·on chemistry. (A.n Honourable Member: " Subjantewnla ".) 
That 'V8Fl thirty-two yean! ago, when perhaps the medical conscience 01 
Indian" OJ) t.he ,,,e!!ltern pattern had not been sufficiently developed. It 
could have been said 1'10 then, but to say the same thing today on the fioor 
JJ18CPB(LA) E 
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of this Honse with the knowledge that there are Indian practitioner!!, both 
81 surgeon .. and medical men, many times Huperior to many of the officers 
of the Indian Medical Service is nothing short of arrogant hypocritlly ; it. 
i. only people, who are in authority, who are in political domination, that 
alone cnn say so and others like us who are in. political subordination are 
expected to suhmit to it even without a protest. Supposing that we' agree to 
the prOf-oaal of the Government of India for the appointment of one person 
88 C mmi~ioner  we have to take it that he mlUlt be an expert in all thp 
departments of medieal knowledge, and could he be e~ e ted to be 1;0 f 
It should not be said that I am purely a destructive critic. I am uot 

in .11.1' habit of making purely destructive criticism. I have also a con!ltrtlc-
tive flllggestion to make. Do you think that the Government of India is at 
present in a mood to listen to constructive criticism from our side or are 
they already too much committed! (An Horul1lral)lc Member: "No ".) 
Will they keep their mind open T Will they divest themselves of their pre-
,·jOUR prejudices, of their previous commitments and keep an open mind 7 
Will they stand before this House with an open mind, absolutely blind 
to the·ir previous prejudices and previous commitments and take this 
constructive sllggeFltion of milll! ?-Allrl I am sure they will find that there 
is some I..f1erit in that and that it should not be thrown into the WR!!te pElper 
basket. My <:onstructive suggestion is that, in.stead of appointing one 
individual as a Commissioner of Medical EXRminations,-howcver high.. 
plnced officer h£: may be, however capable he may be, however skilful he 
may be,-he could not be supposed to be proficient in all the diff£lrent de-
partments of medical knowledge-let the medical faculties of all the 
different Unh'cn;ities in India hc asked to appoint one repl'esel1j.atiw (,Reh 
10 as to form a Central Boarel, for the time being before any permanent 
8rrang£:ments could be decided upon, the Central Board re re entin~~ thE> 
medical faculties of the different Unive1'Rities, so that the Universities may ~ 
feel thnt tbeir self-respect has been consulted, that th·ey take' I! hand in the 
determinlltion of the !!ystem of medical education in the country and the 
manner of conducting their medical examinations. Instead of one pel"ROllF 
you will thu!! have about 5 or 10 experts in different departments of medi. 
cal knowledge conducting the examinations and carrying on the dntieB 
which this onll man is expected to discharge. 

I bope the Government of India will give due cousid'eration to this 
proposal of mine, made with the best of intentions, with the idea of pro-
viding for continuous supervision of the system of medical education in 
India, ~o that it should be maintained on a level of tmffi'ciency and em-
~i n  

From all these points 'of view I have not been able to convince mysl!lf 
that the Government have been able to make out a case for tlie creation of 
a ~e  I ~  and I appeal to Government that, instead of bringing forward 
luch an important proposal at the fag end of the Assembly, when most 
of our people have left, they should defer this qnestion till the next. Ses-
Ilion if th",irs b('! the desir(> to IIscertain what the true opinion of the people 
is on thi" question. I hope my appeal will not go in vain and I t ~r ore 

oppose this motion of the Honourable the Finance Member . 
•. Pl'8lidat : I think Dr. Moonje has made an appeal to the Gov-

ernmf'nt that this motion involving as it does such an important question 
of policy should not he taken up for discussion at tllil'! fag end Of the 
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Session and asked them to postpone its further consideration to the next 
Sessions. 

Dr. B. B. Moonje : Particularly 88 it is not a very urgent matter, 
Sil·. 

The HODoura.ble Mian Bir Pa.zl-i-BuBBa.in (Member for Education, 
lIealt.h and Lands) : The appeal that has been made to Government by the 
Honourable Member who has made such an eloquent speech on this rath':!r 
dry s11bject hal! not fallen on deaf ears. If he imagines that the proposal 
before the House is one to make a permanent appointment, I am here at 
once to tell him that, had such a proposal been contemplated by the De-
partment, it would certainly not have obtained my support. I cnnnot 
conceive the Government of India embarking upon a proposal to en a ~ 

a pcrmunrnt Inspector of Medical Education to go all over India in order 
to make his report.s in due COl1l'lIe to the British Medical Council. Tbe 
. position is perhaps not. made quit.e clear to the House on account of thid 
supplementary demand having come by way of a supplementary demand 
. and not as the main theme of discussion enunciating the policy of Govern-
ment. You will permit me to mention how this little business has (lome 
before the House in this way. Almo!lt all the Local Governments, which 
menns l\IiciF:ter8 in charge of Medicine and Public Health, have asked the 
Government of India. as a temporary measure, to appoint this Commis-
sionp.r for thp. current year, so that they mlly havr time to consider liome 
constructive scheme under wnieh thCWY could organise provincial medical 
institllCons, in order to flO conduct thcmseh'es as to maintain the prestige 
of lrJdia and of thE'ir provinces, and then be in a position to negotiate 
with thf' Hritil!lh Medical Council. It is their d~ire  when they are trying 
to do so, that the Government of India may not intervene, and take the' 
position of. the British Medical Council, lest they, instead of getting rid 
of one mastel', be in the difficult position of having two masters. I trust 
that this Assembly will not., by any action of its own, create this impl'ellJ. 
sion, whIch I have no doubt would be a wrong impression, on the mip.d of 
Provincial Governments that the Government of India or the .Assembly 
in any way are attempting to work out a position in which the IJocal 
GovelDments have to serve, not only the British Medical Council, but also I 
the Government of India and the Assembly. I assure the Honourable 
Member that the subject that he has mentioned is already under the con .. 
sid.eration not "nly of the Government of India but of all the Ministries 
of PubJio Health and Medicine throughout India, and will not be decided 
without the .Al!liembly having a full opportunity of considering the whole 
problem on its own merits. 

Dr. B. B. MooDje : On a point of information. Is it a fact that, before 
all the Local Governments could give their consent to the proposal to the 
Government of Indill, the Government of India itself was committt'd to 
the propOSAl of creating this post. 

The BODoura.ble Mia.n Bir 1'a.zl-i-BusBaiD: . I feel doubtful about these 
points of information and etiquette, and so on, for the present. The posi-
tion is this, that the Government of India desired to have an institution of 
.the sort just indicated by the onoura ~le Member on the 1100r of this 
lIou.qe, nnmely, an all-India organisation on which the Universities would 
be represented and the profession would be represented. After all the 
Government of India under the  reformed constitution, is not as supreme 
J,18CPB(LA) B2 
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as it uljcd to he ten years ago. It has to mind the public opinion of India 
and altio tho public opinion as expressed by the Ministers who have elected 
Legislative Councils behind them. I trust I am not committing any breach 
of t ~ Government of India et~t uette in disclosing these facts. The Gov-
ernment of India did not have their way because the Ministers insisted 
that they would not have an All-India Medical Council till they were Hatilj-
fled that. it was in the best interests of the country, and on that tbll Hon-
ourablt! Ml'muer in charge in the o ernme~t of India had no option but 
to say, "  I bold my hand. 1 will not decide this matter till I have gone 
again through the matter with my officers, and possibly after consulting 
thp. .Assembly and the public opinion. I may be in a position to a l~ 

with your request and meet you again to confer with you, in order to 
arrive at tl ~urt er stage of this difficult problem." 

Thal'efore, this unfortunate temporary post really is not the creatioll 
of the Oovernmt'nt of India, but is the creation of circumstances ..... . 

Dr. B. S. MDonje: Is it as the result of a threat of the British Medi-
cal Council , 

The Honourable iliaD Sir Fazl-i-Bussain : Oh I No j not in the least. 
It is not the threat of the Britil:lh Council .as much as it is the suspieion, 
the grave suspicion, of Ministers ofl the fact that this All-India Medical 
Council may not be as good a thing as it appears to be on the a ~ of it. 
Therefore, they said, " We are going to cODtribute fundH (Rs. 3,000 or 
so a year from each Local Government) in order to employ a man who 
. will be able to certify that e e~1 in  that is taught in our colleges is good, 
that our mdhod of conducting examillations is above all suspicion ", and 
therefore they said, " Weare going to club together, organise oursclver. 
into a sort of co-operative society", and does the Honourable Member oppo-
site desire to prevent them from doing so, This grant, I understand, is 
nothing more than a temporary loan to this co-operative venture of Minis-
ters in India, and will be recouped from contributions from various Pro-
\ vincial Governments. And mind you, they have agreed to do so for only 
one year. Therefore thert' is no question of a general policy having beeu 
start.ed by: the Government of India to the prejudice of the prestige of 
India or anybody. I can assure the Honourable Member, Sir. that. 'aI· 
, though I may not ha\'e his eloquence to expres."l my regard for the prefltige 
of India, still, in feeling, in sentiment I do not give place to him in this 
matter. J trust, Sir, I have made it absolutely clear that this little matter 
of a supplementary grant, which is a temporary loan t.o various Local 
Governments' Ministers for the time being, is essentially of a tram~itor  

and tCJpporary nature, and that it does not involve any expression of 
policy ill a way that might prejudice the decision of this matter in tlw 
future. It is a matter which I truHt the Assembly will recognise is 9'] 
much the concern of Local Governments and their Ministe:rs as either 
of the Oovenllnent of India or of this Assembly. We must not show 
that in this matter, we dictate to them ; we must try to show that, in 
spit; of the fact that medical education is a transferred subject and the. 
setting of the standard is a. reserved subject, still we could pull together 
Rnd pay sufficient regard to the wishes of Ministers even when we (10 not 
see t'nti-rely eye to eye with them. (Cheers. ) 
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Dr. B. S. Moonje : I rise, Sir, on a point of further information, from 
the Honourable Member. Of course being 1lccustomed for long to what is 
called the thin end of the wedgE', we are not prepared to 
accept in tull what the Honourable Member has said j so I want infor-
wation on t ~ point. The question as I understand that was placed be-
fore the Provincial Ministel's W/ls eithf'r to have a General MedicalCoun-
cil or to Itg'Tce to the cl'eation of this post. This third alternative, which 
I have suggested and which means that the co-opcration of all the Uni-
v('rsities in India has to be requisitioned in the matter of superviHing the 
menical examinations and medical edueation in India, was not bHfore 
them. ' Is the Honourable Member therefore prepared now to say that no 
act.ion will be taken until he has brought this I!!uggestion to the notice of all 
the :Millisters, or until another conference of the Ministers is held, and that, 
before this suggestion is considered by' t.he Ministers, no further action 
"'ill be taken Y 
. The Honourable Mi&n Sir Fazl-i-Husaa.in :  I should like, Sir, to be 
quite clear a.s, to what the Honourable Member means by " furthcr action". 
As for drawing the at.tention' of Local Governments to the Honouraule 
Member'JI suggestion for re ue tin~ each University to elect a representll-
th'e of itt; own in order to serve on an all-India institution of the sort 
contemplated by the Honourable Member, I have not the slightest e~ita

tionin bringing that to the notice of tlle Local Government.s' Ministers in 
charge of the subject. As for taking no further action, I assure you, il ~ 

that the Government of Ind~a will take no further act.ion than that which 
I have already outlined, viz., to engage one person temporarily for this 
yea}' in order to do t.he work. (An Honourable Member: "That is the 
only proposal before the House' '.) That is undoubtedly the only proposal 
.before the Bouse, but as the Honourable Member wanted that information, 
I have stlpplied it. So far as this interruption is concerned, if you, Sir, 
say that the debate should proe'eed, then I shall be prepared to show to 
the Hou<;e 011 the merits, that thiH temporary arrangement is in no way 
in'tended or likely to affect the (lig-uity' 01' pre'ltige either of thiR House or 
of the ('onnt I'y. 
Mr. M. :a. Jayaka.r (Bomhay City: Non-Muhammadan Urban): 

Sir, I may ~ permitted to enter my protest on a question which is, in Ii 
way, outside my usual region of knowledge. Sir, T have risen to enter 
my strongest protest against t.he proposal which is hefore the oit~  I 
cnDgratulate the Honourable Member who spoke just a few minutes ago 
,on the speech which he has ma~e  I see t.he Honourable Member leaving 
the Hom;e. I "'ish that he had remained here to listen to my comment!!. 
It is 8 cnurtesy which he owes to t.his House that having made a contro-
versial Mpeech, he Rbould 'remain to Ji&ten tn the reply which 'is b,Bsed UJlon 
his (\OmmentR. His is a very seductive speech, Sir, and I hope to draw the 
attention nf t.he HOUl'le to its seductive character. The Honourable ~Iem

ber who spoke last wanted to justify this proposal on the ground that. -it 
was only a temporary measnre. But that is no concession to OUr senti-
mente; and it is not as if in consideration of the feeling of the Honse he 
waR rHlucing 8 permanent. proposal to a temporary one. If the Honour-
able Member will turn to the proceedings of the Standing Financt> Cnm-
mittee, it will he more t.han clear that when the Standing Finance Com-
mitt.ee turned down this proposal by a majorit.y as the Honourable Sir 
George SchllFlter made clear in his speech. it. was only the propoRal for a 
temporary post. There is no question' before this House of appoint.ing a 
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permanent individual at all. It is not therefore a fact that the Honour-
able Member was making a concession to this House in treating his pro-
posal as tentative. But even the temporary proposal is a vicious proposal. 
I must say, Sir, that I admire the effrontery of that proposal. (Hear, 
hear.) It is nothing more than an apotheosis of the 1. M. 8., I do not 
propose to go into the question of the racial distinction involved in 
appointing a European 1. M. S. officer. I shall only examine the policy 
underlying the proposal in the dry light of reason and argument. What 
is the proposal, Sir '/ 

Mr. reBid~nt  Order, order. I should like to know from the 
Honourable Member for Government whether he really considers it proper 
that this question of policy, on which the Opposition feel so strongly, should 
be discussed at this fag eud of the Session when the opposition Ben ~ 

are so thin and. whether he would not agree to take this matter up next 
Session. 

Il'he Honourable Mia.D. Sir P&Il-i-H1III&in : Had I known, Sir, that 
a discussion on an important question like that would be raised, I can 
assure you that I would have liked nothing better than a discussion at any 
stage that the House might have considered more favourable than the re~ 

sent one. But my trouble is this. This is a supplementary demand which 
has come in the ordinary course (An Honourable Member: "It is a token 
demand. ") and not by design. . . . . . • 

Mr. President: It could have come earlier' 

The Honourable l'tIian Sir P&Il-i-BU8I&iD. : Had we known that thill, 
subject would be taken advantage of to discuss the question of general 
policy ....... . 

M.r. President: When was it placed before the Standing Finance 
Committee' 

The Honourable l'tIian Sir l'azl-i-HuBB&in: A meeting of that Com-
mittee was held only a few days ago. 

The Honourable Sir George SchUlter : May I make an explanation, 
1 Sir T rl ll ~ proposal came up before ~ e Standing 
P.M. inan ~ Committee, I think, at their second meet-

ing, It was jmrt at the beginning ,of this month. It was then represented 
to me by various Members that it was a question which they felt involved 
an important matter of principle, and they asked that it IIhould stand over 
in order that they might consult variom; bodies about it. For that reason, 
it wali drluyed. As far as the Standing Finance Committee is concerned, 
the Government and my IIoDl)urable friend 'Il Department rou~ t this 
proposal up at t ~ earliest possible moment, and it was really in deference 
to the wishes of the Members that it was held over 80 long. That, I think, 
explains one part of the discussion. 

Mr. X. O. Neogy: (Dacca Division: .Non-Muhammadan Rural) : l\[ay 
I ask, Sir, what dire rl'sults would follow if this officer, instead of being 
appointed today, were to be appointed in ,January next Y 

Mr. President: How can he he appointed in January' 

Mr. E. O. Neogy : In February, Sir. 
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ft.eBoDDUl'a.blelllia.n Sir Pul-i-Buslun: How can it be February 
either T Does.the Honourable Member think that a supplementary demand 
or a token demand made in the month of February and accepted by the 
House will result in the immediate appointment of the person concerned , 

Mr. Jamnadaa M. Mehta (Bombay City: Non-Mlihammadan Urban) : 
If the individual is waiting, yes. 

The Honoura.ble Mia.n Sir PuI-i-Hussain: Is he waiting' The 
Hononrablf' Member knows more than I do. 

An Honoura.ble Member: This House knows more than that. 

Dr. B. S. Moonje : Why do you not accept my constructive proposal in 
the meantime ? . 

The Honoura.ble ltfia.n Sir Pul-i-Hussain: I should like you to be a 
little clearer as to what you would like us to do, because here is a .... 

Mr. President : Order, order: The Chair has only made a sugges-
tion to the Government whether t ~  could not conveniently postpone the 
consideration of so important a question of policy till the HOU8e was more 
full. that is, till the next Session 7 

TbeHonoura.ble M'ia.D Sir Pul-i-HusBa.in: If. Sir, that is the wish 
of the House, there will be nothing for me but to bow to it. (Hear, hea.r.) 

Several HODoura.ble Members: That is the wish of the House. 

The Honoura.ble Mian Sir Pul-i-HUBBain : But may I, Sir, through 
you remind the House that the matter is not quite between me and that part 
of thf' House which desires a fuller meeting of the House' It seems to 
me that we are having a fairly full meeting now, so far as I can see. It is 
a matter in which th" parties vitally concerned are Ministers in charge of 
the Medical Department, including the medical colleges which aJJe impartilll 
medical education. They are directly concerned in the matter. 

Dr. B. S. MooDje : We the parents are directly concerned. 

The Honourable Mian Sir PuI-i-HUBBun: No doubt the Honourable 
Member may be directly concerned, as he belongs to the medical profes-
sion, but the perRons directly concerned are those who are responsible for 
th" HdminiRtration of t ~ colleges and who arc responsible to the elected 
reprpsentatives of the people for their due administration. Sir, I may in-
form the House that memberR of local Legislatures have as much regard 
for till' privileges of their Houses as the Honourable Mem-
bprs sitting opposite. and they can also act in the same way 
as til(' Honourable Memhcrs opposite act. If the Minister went 
wron/r in nny way, is there any reason to believe that the Members of the 
LO(!l\l Ccuncil will not take him to task as the Honourable Members are 
tr~ in  to do now' The Honourable Members must remember that the 
reformed GoV(\rnment is a Government conducted on party lineR. II 
there IIny l\fpmber present here who can say ·that the Minister in ar~e  

who is not htlvinll'. the confidence of his party, can have any proposal 
passl'll in t l~ Council Y 

Several Honourable Members : Yes ; by Government block. 

The Honoura.ble Mlan Sir ruM-RuaUD : That would never do. The 
i lli~ is plain one. J am la in~ before the Assembly a matter in which 
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the Local· Governments, that. is, the ~ini ter  on behalf of their Legisla-
tures are vitally eoncerned. They· have come to a unanimous decision--, 
I believe it is almost unanimous, probably it is quite unanimous--to the 
effect tha t they would lilte to appoint a man for a year in order to sl'ttle 
their di t eren e~ with the British Medical Council. 'fhe Govel'Dment of 
India comes int.o the picture only as an intermediary, as a pel'llOn collect-
ing these ~ontri ution  from Provincial Govermnents. Mind you, Sir, 
the responsibility of the Assembly by standing in the way of that being 
donI' is a very serious one, is an extremely seriollR one, and, before the 
omi~ decidel!! either in favour of proceeding with this question or throwing 
ont the demand, it will have to be determined whether the Ministers can-
not of their own accord carry oil this act. Is there anything to prevent 
thenl fron. llgreeing amongst themselves to have an Inspector who would 
co-ordinat,c the expenditure on education' Can the Assembly for a mo-
ment assume the position that, (wen in the caSe of a transferred subject 
which t e~ :!\1inistersare administering, with the full concurrence of their 
Jf6gidaturea, ..•... 

Several Honourable Members: No, no. 

The Honourable llian Sir PUI-i-Hussa.in : You may say " No, no," 
but I do say " Yes" in the case of many provinces from personal expe-
rience. The question is, do YOll think that it is a matter with which you 
are directly and primarily concerned to the extent of obstructing the 
Governm£'nt or India fl'Qm trying to carry out the wishes of an the IJocal 
GoVel'lllnl'nts put together T This House has nothing to do with medical 
education. I mean no disresvect to the Honourable Members when I say 
thi':!, but J am relying on the constitution as it is, and it never does any 
harm for a higher institution like the Assembly, 1 i ~-a-1 i  the loeal Legis-
lature!l. to InlOW tllnt, just ali this lIouse not unoften resents what may look 
like interference from n higher Legislature, say, the mother of Parliaments, 
the youn!!cr si!>ters of this Legislature may also resent" and call this lin 
intnfl·rence with tht·iT busineslI. I wish to impress thil; point on t.he 1I0llS£' 
most ~ n ati all  in the hope that this matter will not be allowed to ~ e e
lop into a quelltion of the highest constitutional importance betwelnJ the 
Prm'in('ial 111?J!'islatures and the Assl'mbly in which it will be ext.remely 
difficult. for till' Government to ....... . 
l'ttr. President: Order, order. The Chair is not at all concerned 

with the constit.utional aspect of the question 110 vhidly described by the 
Honourable Member. All that the Chair wants to know is whether the 
Goverrlment are prepared to meet the Opposition in the suggestion that 
they have made, that the consideration of this qnestion of policy "hould 
not be taken up this Session. That iF! all that the Chair is concerned 
with. 

The Honourable Mia.n Sir FuM-Hussain: I extremely regret my 
inability to agree to that snggestion, Sir. 

Mr. G. L.Winterbotham. : Will SOl'.le Honourahle Member intimate 
to 111e House whether there iF! not a third party interested in this ques-
tion Y Whether the student.s who 'VRut t,o get their degrees recognised 
are not involved in this question lIno whether, if the IIppointmt'ut of ~ i  
officer is delayed,' there will not be' a large number of medical 
ltudents .... 
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Mr. Prelident: Order, order. The discussion would proceed, 
because the Government do not agree to the suggestion for postpoue-
In\E!nt. 

Mr. ltt :a.. Jayakar: Sir, the question raised by my Honourable 
friend Mr. Neogy has not been answered by the Honourable Member in charge 
of the Department. What dire results would follow if this appointment 
were deferred till February or March next Y 'fhat was the question. No 
answer has been given to it. The Honourable Member has drawn It "ery 
lurid picture before this House as if. there was a mandate given to the Gov-
ernment of India and to thil! House by the Local Governments and their 
Ministers. Dut may I ask the Honourable Member, is he in a position 
to state to this House whether the Local Legislat.ive Councils nave been con-
sulted on this question' (Vaices:" Not a bit. ") If they have been so 
consulted, is there any vote in favour of this proposal' Is there even any 
vote in favour of the proposal that this question should be referred to the 
Government of India Y My information is that the ~al Provincial 
Councils, of which so much has been made by the Honourable Member in 
charge, have never been consulted· on this point at. all. Speaking of the 
Ministers, to whom the Honourable Member has referred more than once, 
this House is aware that they turned down the proposal of an All-India 
Medical Council. That was apparently on the ground that such a Council 
would interfere with the autonomy of the transferred departments; 
and yet curiously enough the same body of Ministers gave its consent 
to the. proposal of having an all-India dictator and his autocratic 
interference. I do not wish to say anything about the Ministers ; they 
are an estimable and honourable men. But, Sir, I cannot understand 
Ii body of responsible men who turn down the idea of an all-Tndia 
('f)li1lcil (Jf TndiAn medical men on the ground that it would cause an 
interference with provincial autonomy submittipg to an all-Illdia 
dlctator in the person of an I. M., S. European officer. The less we 
talk of such Ministers the better for this Honse, and if I may give! a 
tip to the Honourable Member, the less he mentions sueh Ministers and 
their views the better for his proposal· lind its favourable recep-
tion in this House. Sir, the point is t.his, that this money is going to 
be voted from the Central Legislature. in the first instance. A Rum of 
RFJ. 39,000 ill going to be voted for this officer. My Honourable, friend 
opposite said that the men most directly concerned· are the Ministers. 
I ahsolutely repudiate that suggestion. The man most directly eon· 
cerned is the taxpayer out of whose pockets RB. 39,000 are going to 
be paid towards the salary and the establishment of this, officer. (Hear, 
hear.) I warn this House not to be drawn out. of its usual way of 
scrupulously examining such proposals on the mere ground which the 
Honourable Member repeated nearly twenty times, " Oh I the Hononr-
able Ministers of the Provincial Governments all have agreed-so this 
House must agree and not obstruct ". May I ask if this House is 
here simply to record the. decrees of Local Governments and t ~ir 
Ministers T This HOuse has the right to examine every propositIon 
it.s merits, Rnd I propose to ~o that. I do hope that the Honourable 
Member will not again frighten u.s with the mumbo jumbo of Pro-
viTll'ial Governments and their decisions. _ 

The Honourable JIIian Sir Fa.zl.i-BusBain: He will, if he is 
permitted. 



LBGIIU'1'IVB ..... JlJlBLy. l25TH BBn. 1929. 

Mr. II. R. layaka.r: '!'his House has got to examine the proposal 
on its merits. The proposal, Sir, is praetieally to establish a medical dicta-
tor for India. At present, owing to India's dependent condition, the Indian 
Universities are in thi" unfortunate position, that whatever the quali-
fications of their students, the nature of their studies and the depth of 
their knowledge, their alummhave to go England and qualify for an 
English medical degree to obtain high employment. It. is the vicious 
policy of the Government to give preference to English qualifications. I 
take it to be a necessary consequence of the dependent position of India. 
The desire therefore is that the acquisition of British medical degrees should 
be made more easy by reason of concessions in studie!:! or terms being 
granted to In4ian medical degrees. I entirely agree with -what my Honour-
. able friend Dr. Moonje said about the undeserved inferiority attached to 
Indian degrees, but I will not labour that point. The present arrangement 
is this, that the British General Medical Council has appointed three 
Inspeetors to test the worth of Indian degrees conferrl'd aft.er proper guaU-
ilcations. These t.hree Inspl'ctors are, one in midwifl'ry, one in medicine 
and one in surgery. Thl'Y examine and report on the worth of t.he Indian 
d r~e  'rhe British Medical Council was up to now satisfied with this 
arran ~ment  Thcse three medical Inspectors-autocrats in a way-
inspected, examined alld pronounced on the efficiency of the medical 
degrees granted by Indian l;niversities. Now, the British Medical Council 
Says, " Oh ! this arrangement of three medical Inspectors does not suit 
us. We want to have these three medical Inspectors replaced by one 
autocrat". And as if to make the propollal more obnoxious to IndiHDB, 
the British Medical Council wants that autocrat to be a member of the 
I. M. S. 

The BOD01U'able IliaD Sir Pul-i.B1III&iD : It is not there. 
1Ir. II. B.. Jayakar : It is Ht.ated in the proposal before thc Standing 

Finance Committee that the officer was to be an I. M. S. Officer. May I 
read it for the benefit of the Honourable Member' POIJ8ibly he ill not well 
informed on this point. It is stated that " the intended officer is to be 
an I. M. S. officer of ~l11 i ient  seniority and experience." Is the Honour-
able Member willing to go back on this and state whether he is prepared 
to appoint a qualified Indian of medical experience' If so, I shall modify, 
to some extent, my opposition to this proposal in so far as it arises on racial 
grounds. This is the entire proposal, Sir, and we cannot take away the 
I. M. S. part of that proposal when we have to judge it on its meritR. The 
proposal. therefore, is that an officer of the I. M. S. Rhonld be appointed 
as the sole authority in India, like Caesar, to control, examine, supervise Bnd 
pronounce upon the merits of Indian medical degrees. All my Honourable 
friend Dr. Moonje stated when thill proposal went before the Bombay Uni-
versity Senate which happenR to be a body consisting of educational experts, 
professional and businellRmen-a very important body of responsible men, 
th-ey turned it do-wn. The Senate as well as the Syndicate both expressed 
themselves strongly against the proposal in the following terms: 
" The Faculty-1& etronjlly opposed to th(' lIuglt8ltlon ot Sir Norman Walker Rni! ilJ 

of opinion that the appointment of a Central Oftieer i. neither eonducive to the 
dignity .••... " 

Honourable Members will mark these words : 
" il neither cOD.dueive to the dignity nor to the independence ot the Univerlitiell onll 
wonld create dUBeulties a1ld lead to friction. al the Commillsioner wiD oeeupy a pOid. 
tloJl similar to that of a Dietator to the Unl (eNitiel. Further, ... pointed out b1 
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Sir Norman Walker, the General Medical Council a.vpoint, tIlree Iupectorll-preeumably 
.aU of them tpecialiatl in their own lubjecta-one In medicine, one in 8urarery and one 
bI midwiferr. It takea these IUlleeton about two years to complete their cycle of 
.... tioL If *he IUlgeation of 8ll Nol'lll&ll Walker ia adopted in India, all thia work 
'WiG fall on ODe Comml io er~ o will have to eomplete hia Inspection of all the Iudian 
Unh'ersities within un extraordinarily short tiuw to be able to preseut an aDDual report. 
:Moreover, lueh a Commilsioner will bave to be II. specialist In all the three subJects. 
'The talk ia too great for one individual." 

Well, Sir, this is the opinion, the well reasoned opinion, not of political 
agitators, but of a sedate body of specialists, including the Vice-Chancellor, 
who is a very important official in Bombay, the leading business and pro-
fessional men and a number of educational experts. The ~onoura le Mem-
ber has not said a word about this expression of opinion. Further I am 
surprised that this proposal has come up, although it was turned down by 
the Standing Finance Committee, as the Honourable Sir George Schuster 
frankly stated. Sir I congratulate him on the frankness of his speech and 
I am sure if the matter had rested solely with him and if the vested 
interests which are behind this proposal had not compelled him to bring 
it before the House we would have seen the last of this proposal long agO. 
But now that it has come before this House, I submit that it should be un-
-ceremoniously turned down. There is no other alternative. The grounds 
made out are uriconvincing. My Honourable friend Mr. Winterbotham 
stated that students' interests were involved in the question. May I know 
from the Honourable Sir a l-i- I~ ain  if the British Medical Council 
'Were informed that, having regard to the debate in this Hou!!e and the strong 
. feeling which the proposal has evoked, and having special regard to the 
point that you suggested, Sir, from the Chair that a question of thi!l im-
port.ance ought not to be put before the HOllse when it)s nearly completing 
. its Session, that having' regard to all these considerations, this proposal can-
not he proceeded with until the next e~l ~ion  The Honourable Member 
think!! that, if this wi!lh of the House were communjcated to the 
British General Medical Council, that Body would be so unreason-
able as peremptorily to say, "No, we hold the pistol at the head 
of t.he Indian Universities. Sanction this proposal today. If 
you postpone it till February, we would cancel all recognition." 
Is that likely 1 My answer to the Honourable Member Mr. Winterbotham 
is t.his: "the Heavens are not going to fall if we waited till next 
ar~  "  I am quite agreeable to this, Sir, and I wish the Honour-
able Member once more to consider the suggestion of my Honourable friend 
Dr. l\Ioonje, namely, that this matter should come before the House when 
it hilS more time, larger attendance, and more information. I myself may 
go back to the University and the medical men of Bombay and ask: for more 
details and I will be better prepared to accept or reject the preposal if it 
is brought before us in the month of March. But if my Honourable friend 
will take the risk of rushing the proposal in the present depleted fltat.e of 
thf' House, my answer will be, we will unceremoniollsly turn it. down so Tllr 
8S we can do so. Sir, as my Honourable friend Dr. Moonjc has pointed 
out, the system of having three Medical Inspectors has gone on for some 
time. The rt'pf)rtR made by these TnRpect.ors huve been V<lry fnvourablo. 
We have no grounds to believe, except the iplU! d,:xit of t.he British General 
Medical Council in England, that the system haR not worked well. I 
eertainly feel the humiliation of a foreign InsllectOJ' ~oin  over Indian 
lTniYl'l'sities and examining the mcntSJ.l calibre of the students and the quali-
ty of the examinations, but as long as India is a dependency, we have to sub-
mit to the humiliation. But what is there to show, beyond the mere obiter 
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dictum of the British Medical Council, that this system has not worked well; 
I do not wish to tire the House by reading out the reports made by theMe 
Inspectors which are very favourable to Indian .Universities. Honourable 
Members must not take it that Indian education has been found wanting 
by these Inspectors. On the contrary the reports of these Inspectors are 
a very good testimonial. 'I'here is no reason why the sYlitem should not 
be continued for !:lome time mor~ until we evolve an All-India Medical 
Council. No groundl:i have beeu stated to WI explaining why thil:l 
system cannot ~ on for a short time more, except the peremptory 
" No" of the Britil,h Council. If this system doe!:l not work, 
how will the lIeheme of having one medical autocrat for the whole 
of India will work Y  I want Honourable Members to closely apply 
their minds to that main question j is it a desirable thing that one 
officcr should sit in Simla or Delhi with a stenographer and control 
the whole of Indian medical education Y .His establishment will 
consist of one stenographer and two peons. His office will be in Delhi and 
Simlli .. He will be an I. M. S. officer, not a man drawn from among the 
people sympathising with and having contact with the people. He will be 
an isolated individual, a member of the Indian Medical Service, and I am 
stating nothing derogatory when I say that he will be an isolated individual 
wrapped up in his own ignorance and superior ideas. He will be working 
through files and red tape. Do the Honourable Members think that thia 
autocrat will work in harmony with the several Universities of India,. 
each growing up in its infancy and requiring delicate handling' The task 
is well nigh impoAAible. I 8m surprised Sir, that the Department over 
which an Indian lilte my Honourable friend preside", should not have seen 
the national aspect of thiN question, the qm.·stion of Indian self-respect and 
the independeIjce of the Universities. This preposterous proposal is 
before the Hou'lie and we are asked to sanction Re. 39,000 a year for it. 
Honourable Members will not fail to remember t.hat nothing has been shown 
to prove that so far the progress of Indian Universities haA been bad. All 
University qegrees have been recognised by the British Medical Council 
except those of two, Patna and Rangoon. 
Sir Prank Noyce : '1'he recognition of the degrees of the Calcutta 

University was withdrawn for three years. 
Mr. 111. :8.. Jayakar : My statement was that it was recognist'd at 

one time. The only two Universities which have not been recognised are 
Patna· and Rangoon. That stat.ement is correct. 
Sir Prank Nc)yce : 'rhe ne,,,, ones. 
Mr. M. R. Jayakar : That is so. Therefore it is not a case where 

We can Ray that the whole system of medical education in India has been 
proved to be inferior and therefore a drastic remedy is needed. The onus 
IS very heavy on t he other Ride to prove that a proposal, which is prima tacit 
obnoxioWl and impossible to work, should be accepted by this House special-
ly if it col'-ts Rs. 39,000 of the tax-payers' money. I submit, Sir, that the 
proposal Flhould be rejected. 

Lieut.-Colonel B. A. J. Gidney: BefoTe I commence to' make any 
comments on the motion that iR before the House I desire to tell Dr. Moonje 
that when he in his Rpeech mentioned the name of Colonel Dutton, I mis-
heard him and thought he said Colonel Duggan, a name more familiar in 
Bombay than Colonel Dutton. No doubt, Sir, this was due  to either my 
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defective hearing or to the indistinct speech of the Honourable Member 
which was delivered at some distance. I am sorry that I confused these 
names and that is the explanation for my intervention, but, here I must ask 
• my friend Dr. Moonje not to misconstrue this error of ~ine and look upon 
me in any way as an obstructionist or to think that I have no sympathy 
with the motion that he moved. I hope Dr. Moonje will accept this as my 
explanation of my interruption of his speech. ' 

Sir, I have a motion against my name .••. 

Mr. President: The Honourable Member knows that it is the same as 
Dr. Moonje's. The Honourable Member now wants to amend that motion. 
He should have given separate notice for that purpose, but, I think for the 
convenience of this de a~e he had better confine himself to the motion now 
before the House. 

Lieut.-Oolonel H. A. J. Gidney: Sir, for reasons already com-
municated to you, I will not move my motion and will speak on the motion 
of Dr. Moonje. At the outset I wish to assure the House the.t I yield to no 
one here, even those on the opposite Benches in their desire to maintain the 
dignity of the medical profession in India and the prestige of its various 
medical colleges and Universities. I submit that too much value-too much 
market-is made of medical education in England and English degrees. I 
submit that India should not be singled out as the only part of the British 
Empire from whom it is demanded that she should send her sons to another 
country for education to qualify foriemployment in our own country. This 
is not demanded ~m any other DQminion ; and, therefore, what I have to 
say on this motion is the outcome of deep conviction and deep thought as a 
80D of India and as a medical man with some administrative experience. 
Sir, wllJt Bre the facts of the case 1 In September, 1921, Mr. Subrahmanayam 
moved a Resolutioll in this House protesting against a similar action on 
the part of the British General Medical Council. That Resolution wu 
discussed at great length in this House and I took part in it. The House 
in no uncertain terms expressed its disapproval of  the distinct discourtesy 
of  the Medical Council conveyed in a curt letter, and it was considered that. 
a revolver was being held at our heads. I have no desire to minimise the 
position touay, for, I consider that a revolver is again being held at our 
heads and I object to being threatened by anyone even that all powerful 
body, the British Medical Council; but, when t.hat Resolution was dis-
cUs.'lcd in 1921, what was the standard of medical education in this country , 
My friend Mr. Jayakar must not think he has a monopoly of intelligence in 
this House or in this matter. As a barrish'r, I am willing to accept his 
opinion on legal matters, but, when he talks on medical questions, I am 
sorry I cannot accept his opinion, and it· seems as if barristers dare t.o step 
where doctors fear to tread. Sir, when this Resolution was moved in 1921, 
the t.raining of midwifery in Indian colleges W8..'1 the following: Bombay 
was not up to the standard required by the British General Medical Council, 
because each student performed only 7 cases of labour and on this he 
received hill degree to practice. In Calcutta each graduate had only done 
10 cases of labour. Madras was well up to the standard. Now we come 
to the Punjab, where' 50 students had 23 labour cases divided among them-
selves 10 atteno, which workR out at the appalling rate of lellS than half a 
labour case per student, and yet, he was given his degree to practice mid-
wifery. Could anything be more lamenta.ble. more dangerous, more 
de ~ ti e  Such was the disgraeeful and appalling condition of our mid-
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wifery training in 1921, and that was the reason, Sir, why Sir Norman 
Walker on behalf of the British Medical Council visited this country to 
investigate our medical "l,andards. Sir Norman Walker, I may tell tbis 
House, is an eminent dermatologist and when I heard that he was coming 
to India to improve our training in midwifery, I was surprised and hoped 
he was coming here to eradicate our cursed colour prejudice and to kill our 
pigmentary ·handicap as a dermatologist, and as such, I should have wel-
comed him. But, being an expert on medical standards also, he was 
eminently fitted for his inquiry. 

Sir, in 1922 I had the honour of moving a resolution in this House 
which, for want of a better term, I called my medical Swaraj resolution. 
The resolution ran thus : 

" '!'hill Allsembly recommends to the Governor General in Council that he be pleased 
to appoint a Committee of profellional expertl half to ue obtained from the Unitecl 
KingdDn'. in consultation with the General Medical Council, and the other half from 
India, to tour India and to inquire int.o the training that is obtained in the varioull 
medical and lIurgieal institutions, both o'lJl.eial and non·oftlcial, and to submit recOID-
mendations with B view to bringing the Indian iDatitutiODs, in all retlpecta, on a level 
with those of the United Kingllom nnd thereby creating in India II. luitable field of 
recruitment for itl entire medical services." 

This Resolution, Sir, was discllsRed at great length and it was thia 
Bouse, especially the opposite Benches, that turned it down. In the COUl'88 
of my speech I said : 

"  I want to in ul~ate some national medical pride; I want· to put our house iD 
order, to raile the standard of medieal training and make it equal to the very best iD 
Europe; to demand equal recognition by dellerving before desiring; to improve our 
traillillg and to get the hest stajf pOllllible ; to kill the European hall mark and aU 
these ilistinctions that stand in our way ; to supply our own medical men for tHe entiro 
medical servicCII, iJacluding the Army and civil ; to make the sernce more poplliar ; to 
have it a first dRIIII lIervice and open to the belt men in the worl4 ; to recruit frl.ocly 
in Indin, instead of depending on other llOuatrillll for our medical men ; and to be-
independent like other Dominion . States, to let others come to UI, .not we to them. To 
ahake off the eontrol of the General :Medical Council; and to have our own General 
Medic • .!.l Council. Such is the Nirvana that I am trying to portray j luch iB the medical 
Swaraj that I am trying to put before you to obtain for India and which, I lubmit, wiD 
be obtained by accepting my Resolution." 

" There is no  use saying with ODe breath 'we want Bwaraj , and In the Den 
, borrow our medical needs fronl other lIountriel.' can we obtain thia Nirvana wltJa 
the I'r_nt system whIch il in force in India' I· lay emphatically no. It is Impoui-
bIe with the preBent type of medical men who are coming to India. It merely resuIta. 
in iDff!rior training at the hospitals when compared with the European Sch001l." 

" WE' must, therefore, look for our future men from and in India, and now is the-
time to put our schools in order so that within a few years they will be able to II11PPly 
OUJ: medical Jlef!ds. If I had the choice, I would say that I would rather have best 
men from India than the mediollrel from Europe, India today dellUl.Bds of the \'el7 
best. She must have that. She cannot Bupply it he1'l8Jt today, but, I want her to 
suppJy it within a  few yearB. Sbe lIIuat rIo 80. My Resolution asks and Beek. for this, 
notlililg more and nothing leI8." 

Such was the atmosphere in which the discussion took place then. Wha.t 
has happened since' Since then Sir Norman Walker and a distinguished 
OfIlcer of the 1. M. S., Colonel Dutton, toured India and visited our institu-
tions. They made certain report!! on certain institutions and it was 
brought to the notice of the General Medical Council that the standard of 
education at !!Ome of our Universities was not quite up to the  mark as 
demanded by the BritiRh Medical Council. Now, Sir, I have not seen the 
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reports that were sent to the General edi ~l Council, but one of the ni~ 
versities--Bengal-refused to be inspected by Sir Norman Walker and what 
was the result' The British General Medical Council, acting under its· 
Parliamentary Statutory right.s, declined to recognise Bengal, with, the dil'e' 
result that for over three years medical graduate!! from Bengal were re u~ed 
recognition. Recently at a sesllion of the All-India Medical Congrefls, whIch 
I attended, and of which Council I am an executive member, this matter 
was discussed and it was felt that Bengal had acted unwisely and that steps. 
should be taken to secure recognition; This I understand was acted upon 
by the Univerllity and accordingly, the British Medical Council had con-
sented to recognise all thelle graduates. 'fhat, Sir, was the penalty theRe 
graduates paid for the indiscretion of their UniverRity, and this is what I 
fClll' will result jf thiR House today refuses to recognise the inherent-the-
Parliamentary-rights the British Medical Council possesses and which 
action it can repeat if it choses to do. DC'les this House consisting of lay· 
men, of politicians, desire to prejudice the future prospects of those of 
India's medical graduates who want to proceed to England T Surely this 
is not the desire of the opposite Benches. Surely we cannot dispute the 
rights of the British General Medical Council to insist on its standards 
being maintained. The General Medical Council is anxious that Ind~a 
should have an All-India Medical Council ; the Government of India is' 
also anxious to have an All-India Medical Council ; but the Provincial Gov· 
ernments, in the Khape of their Ministers of Health, who assembled' in SintI'a 
this year, unanimously rejected it. Why' To my mind for two reaHOns 
among others. I may be wrong, but, I think one of these reasons was that 
they were zealous of their own t.ransferred subjeet, medicine ; and stoutly 
resented any interference from the Government of India. The second 
reason was, I believe, they did not trust the Government of India and nO' 
doubt they have reasons for thiS' mistrust. I mean no disrespect, and.! have 
no desire to discredit the ,Government of India, but I think that in such 
mattl'}'s the Government of India have to be very' careful before they inter· 
fere with 8 transferred subject like medicine. The An-India Medical Con~ 
~re l  and the entire profession in India want an All-India Medical Council. 
Yet, the Provincial Governments have turned it down. Why 7 Surely, it 
is the duty of Honourable Members to persuade their Provincial Councils to' 
insist on such an organisation. Now, Sir, since we are not going to have an 
All-India Medical Council "hat is the next best thing' f The General 
MI1dical Council says that till an All-Inaia Medical Council is formed, we 
must appoint an experienced Commissioner or Inspector of Medica! 
Standards and Qualifications, "ho will in'Bpect our in titutro~  and report 
t.o them on the standards maintained. My friend, Dr. Moon:je, for whom 
I have great respect because he is a constructive politician and not an aerial 
one, said that becauRe Bombay and Madras were up to the standard required 
by the General Medical Council, therelore such an Inspector was not ne e ~ 

sary. But, he was remarkably silent as regards the standard of medical' 
training that obtains today in the Punjab, aurma, Bihar, TTnited Provinces, 
Central Provinces and other provinces. He was not in a position to say 
anything about those places. We do ,know' that Bombay and Madras are 
well up to standard. But, tIte British G'eneral Medical Council, I under·, 
stand, feellol that RAngoon and Patna and some other province!! are below 
th,e Rt.andard required and sO do not recognise these Universities. They 
are anxious to do sO, but demand an adequate standard' which can only be' 
ascertained by t.he appmntment of all fnspector as they u ~ t  
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Sir, I talk as a medical man, and I talk with some considerable feel· 
ing of sympathy 'With Dr. Moonje. I do not talk mf'l'el;\' front the point of 
yiel' of the blood-letting operation whic.b. Mr. Jayakar was prepared to 
indulge in as proof of his injured national feelings. I would be the last 
man to allow India to be insulted and to be denied an equal place with the 
rest of the British Empire. But, I am bound to admit that the medical 
training in some of the provinces of India is not as it should be and is not 
up to the standard required by the British General Medical Council. Some 
of the Honourable Members see no reason why Indians should go to Eng-
land for further degrees and think that our own degrees are good enou.gh. 
1 should have every sympathy with such views if our training were better, 
and it was to obtain this that I moved my medical Bwaraj Resolution in 
1922. But, it is our own medical men who want to go to England and 
it is they who help to dcvelop that pseudo-superiority complex which may 
attach to an European medical de~ree  who themselves place a high 
pl'emium on these degrees and a discount on Indian-obtained degrees, 
and so, place our Universities under the authority and demands of the 
British General Medical Council. It is our own Indian doctors and the 
public who look up to the England-trained man and look down on the 
man trained in their own country, and this is a reason why we to-day find 
ourselves under the supervision of the British General Medical Council 
and whose standard we are bound to comply with. 

Now what is the remedy YThe General Medical Council has the 
power and right to say, "  I will not recognise nor will I permit students 
or graduates from India to take their degrees in England till I am satis-
fled that their training is up to th(' standards I demand." To take a 
parallel case, 1118y, I invite my friend Mr. Jayakar to dinner, and in my 
invitation I demand that he should wear "shorts". Well, if he dis-
regards my demand and comes dreSfled in long trousers, 1 have every right 
to refuse him admission to my house. Similarly, you want the General 
Medical Council to recogniHe your training and degreeM, but when they 
exercise their right and say, " Well, if you want that, YOll must furnish 
us with evidence that your training is up to our standard and till you do 
this, be it by an All-Indian Medical Union or Inspectors, I regret I cannot 
recognil'll' your University". This. is exactly the positon to-day, and you 
object to this demand of the BritiSh Medical Council. If our tr'8ining 
were adequate, I should gladly join you, but, the difference between you 
and me is that you talk as laymen and legudators defending a political 
matter as you caB it, whereas I, a8 a medical man, look .. at it from the 
medicall!tudents' point of view. You may puff up aud lIIatisfyyour political 
dignity and refuse the demand of the British Gen.eral Medical Council, and 
call it an insult to your national pride'; but, of what help is this to the 
student or the graduate who desires to go to England , these. are the 
sufferers-200 to 300 annually. Do you want them to suffer as they did 
for three years in Bengal, the result of the Calcutta University refusing to 
recognise these e~ demands of the British General Medical Council. Of 
COUT!!f!, YOll yourselves as legislators will not sutter. But the students will, 
and it is therefore in the name, interests and future of t~e students, I ask 
you carefully to consider this question before rejecting the, supplementary 
grant wanted by o ernmen~not as indignant p.oliticians and legislators, 
but as sensible laymen. 
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Mr. M. R. Jayakar: Muy 1 know whether the aggrieved party has 
not the remedy under the Act of going to the Privy Council and whether 
the Government of India have exha.usted those remedies T 

Lieut.-OoloDel H. A. J. Gidney: 'rhe Medical Act of 1886 has hvo 
parts j one refers to medical institutiolUi in England and the other to 
institutions abroad-as India. It is not the duty of the Government of 
India but of the Provincial o ern~ent or the aggrieved Universjty to 
appeal to the Privy Council for redres8, but it must not be forgotten that 
till such time as the appeal has been settled, the British General Medical 
'Council can continue to refuse to recognise students and graduates from 
that University, thereby pena1ising a number of students. But let us 
come down to practical politic.'t. What chance of success would Patna or 
Rangoon have if they appealed to the Privy Council' Dr. Moonje was 
rather silent on this point. I say the General Medical Council would not 
recognise any 8tudents or graduates ...... . 

Mr. M. ... Jayakar: Is that a. rea.sonable position for the British 
'Council to take T 

Lieut.-Oolonel H. A. J. Gidney: I agree with the Honourable 
Member that it is 11ot, and I join with him in resenting the revolver that 
is pointed at our heads. I agree it is not desirable nor is it fair that stu-
lients trained in Madras or Bombay, where the standard is adequate, 
should have a piHtol held at their heads and be refused recognition by 
the British O('neral Medical Council simply because the training at Patna. 
is inadequate anu it refuses to be inspected by the British General Medical 
Council. Of course, the British General Medical Council can refuse one 
province and admit another, but such· discriminatory legislation is undt!-
sirable, and so it makes this demand of inspection on all provinces alike, 
and we mUllt accept or reject it Though a retired officer of the 1. M. S., 
I am not one who thinks that I. M. S. men Nhould have everything, for we 
have just as good melt outside the Service-men of international repute, 
and I therefore appeal t.o Honourable Members opposite to realise that 
there is no deHire to make this appointment an I. M. S. monopoly, nor is 
this 11 threat. The General Medical Council says. ' , Your students and 
graduates come to England for their degree, but before we confer those 
degrees, we want to mltke sure that they have undergone certain standards 
of training in India' '. If our Universities do not and cannot satisfy that 
standard, we are at fault, and we cannot object to the demand of tlle 
British General Medical Council and charge it of threatening India at 
muzzle end of a revolver and we have no cause for· complaint, nor are we 
right in confusing this simple plain iuue with high politics as a grave 
constitutional iSsue. Nor is there any racial discrimination involved in 
the issue before the House, nor any I. M. S. monopoly. I cannot under-
stand the mentality of some Members who, whenever they disagree with 
Government, promptly cloak the issue with the garb of a  " grave comrti-
tutional matter"". The issue before the House is a simple one. If we 
want to secure English degrees we must conf9rm to the· standard demanded 
by the British General Medical Council. If we refuse this, then the 
British General Medical Council is right when it declines to accept our 
graduates and there the matter ends. 

Then, Sir, a few words about my friend Dr. Moonje 's' alternative 
proposal. I look on it as a camouflaged All-India Medical Union. I 
think, Sir, no time should be lost in coming to a decision because thmle 
L18CPB(LA) .' 
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students who will pass out next year must be protected and we, as reo 
presentatives of the country in this House. . . . • . .  . 

Dr. B. 8. lIIoonje: Why not let the prescnt arrangements continue' 

Lieut.-Oolone1 H. A. 1. Gidney: Why not protect those students who 
will pBIIS out next year and till an AlI·India Medical Union is a loAt 
accomplt. It is in the nnme of those students that I appeal to all !Ii des 
of the House to accept this supplementary demand for an Inspector of 
Qualifications and Standards and which is a purely temporary appointment. 
In making this appeal, I desire to make it clear that if I felt the profession 
in India was being insulted by the demand of the British General Medical 
Council, I would join you whoie-heartedly in opposing" it, Jor I ~una  

zealouR of lndill.'" pride 8S you are, but as a medical man I can see 
no such motive in the demand, nor is this a J"Olitical issue. . To my mind 
it is an issue of dire necessity. You must either take or leave it on the 
terms of the British General Medical Council. 
Mr. 1tI. R. Jayakar: 1& Lhe appoiutment of all I. M. S. a dire 

necessity' 
Lieut.-Oolonel B. A. 1. Gidney: '1'he 1.)1. S. is as little a dire 

necessity in India as is the barrister qualified in England. What I want 
to impress upon the House is thi,. 
If we are to sanction the appointment of this Inspector some one must 

be found with the requisite medical and administrative experience, and 
I really doubt if my friend Mr. Jayakar will be able to suggest anyone 
else who has had as much experience, both administrative and professional, 
as Colonel Needham, 1. M. S. Moreover, he is very familiar with this 
subject, having devoted many years to a close study of it. 
Now, Sir, the alternative suggested by Dr. Moonje is that we should 

have a Board or Committee representing the various Medical Faculties 
in the varioWi provinces. All I have already said, this is nothing but a 
camouflaged All-India Medieal Union already turned down. I am, of 
course, in entire agreement with my friend Dr. Moonje that we m1l8t have 
an AlI·1ndia Medical Council, and if the provinces refuse this, the Gov-
ernment of India Act empowers the Central Government to create such 
a Council. But until that is constituted, something mUst be done to 
protect our students who will be passing out next March, as also those 
graduates who desire to proceed to England for study. . 
I desire to exercise my vote, and before I do so, I desire certain 

assurances, and in this connection I would ask the GOvernment Member 
to please listen to me for a minute. r want two 8S8ura.nces from Govern-
ment. One is that the proposed aprointment of Commi!J:.Iioner of Medical 
Qualifications and Standards in India Will be purely a temporary measure, 
and for one year only, and the other is that Government will assure this 
House that within a year an All-India Medical Council will be constituted. 
Then, Sir, there was another suggestion made by my friend Mr. Neogy 

from  Bengal. He asked that the matter should be postponed till 
February next, and Mr. Jayakar supported this suggestion. The sugges-
tion is undoubtedly worthy of sympathetic consideration and I should 
advise the .Government Member to do so. But, what will happen to our 
students and graduates in case tlie British General Medical Council 
refuses to e ten~ the period beyond next February or March , 
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:Mr. It. O. Neogy: How many of them go to England f 

Lieut.-Oolonel B. A.. J. Gidney: I should say at least three to four 
hundred. 

Sir Prank Noyce: I have ascertained from the High CommillSioner 
that there are 450 Indian students studying medicine. 
Mr. K. O. Ifeogy: How many of them are actually medical 

graduates of Indian Universities' We are concerned with them and not 
with all the Indian students studying .medieine in England, because 
:Several go to England after passing the Intermediate Examination for 
Medicine. 
Lieut.-Oolonel Jl. A. J. Gidney: The majority who go to England 

have already graduated or qualified in this country. Now, Mr. Neogy's 
proposal is e.ertainly both reasonable and attractive to me. Is it difficult, 
I ask the Guvernment Member, for him to communicate with the General 
Medical Council in England and say : "This Rouse stoutly resents the 
ultimatum it has presented to the medical profession and the Universities 
in this country ; (1 d.o 'Mt admit it is a question of high ol~lI or of 
grave constitutional importance) ; that the Government of India is 
anxiOUlI to form an All-India Medical Council and that this Hause also 
desires it, but, that in view of the strong protests expressed in this House 
(In thill important matter, the British General Medical Council should. 
. postPOlltl its demand for the appointment of a Commissioner for another 
'year or six months or until such time as an All-India Medical Counoil . 
.is constituted 1 " If Government is willing to do this, I whole-
heartedly join Mr. Neogy in his request and would urge that it be dODe 
rather than refuse this supplementary demand. Sir, thisiB a matter aI. 
practical importance, and I ask every Member of this House to forget 
politics for the moment. This questionhaanothing to do with politics. 
It is a matter of dire necessity, and I urge on aU. to look solely to the 
future prospects of the students who will graduate' from our colleges 
before an AU-'India Medical Council is conatituted. What will become 
of them if "'·c arrive at a hasty conclusion' I, therefore, appeal to all 
sides of this House to consider seriousl1the interests of the students, and 
in their name I hope the House will pursue A reasonable course, i.e., ask 
for a postponement of the demand of the British -Genenil Medical Council 
fora year, and failing suoh an assurance from the :Qovernment, to pa118 
this supplementary grant for the appointment of a CommillBioner, provided 
the two assurances I demand from GoveJ!nment are . granted. 

The Assembly then adjourned for Lunch till Five Minutes t9 Three 
~~rn~ . 

The Assembly re-assembled after Lunch at Five Minutes to Three 
.of the Clock, Mr. President in the Chair. 

Mr. Amar Nath Dutt (Burdwan i i io~  Non-Muhammadan 
.Rural): I am grateful to you, Sir, for kindly calling on me to place m:r 
.views on the subject that is under discussion before the House, 
Dr. Moonje's grievance is against the proposed creation  of a new post of 
Oommissioner of Medical Qualifications and Standards. and he has there-
fore moved this token cut of B.s. 100 to show our disapproval of such a 
proposal. 
L18CPB(LA) 1'1 
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Sir, thr education of medical men here has been said to be not infcl'ior 
in an~  way to that on the Continent or anywhere else. I may go further 
and say that medical education in India is superior to medical educatioD. 
of other countries generally. There may be one or two exceptions Qf 
medical men who, having qualified thern.selves in Great Britain or on the 

# Continent, are superior, but it must be remembered that ordinarily 
rraduates passing outo£ the medical colleges in India are more 
etBcient and skilful than those who come out from the United Kingdom, 
and consequently people have less faith in the latter than in t!ose who 
have taken their diplomas in India. That is the case in the town of 
Calcutta, and as regards the mofussil, I may tell this HOllse that people 
have ordinarily got more faith in those medical men wha have been 
educated in the Medical College of Calcutta than in those who were 
educated in London or Edinburgh. Of course, there are ROme degrees of 
the United Kingdom which are prized. But that is in order to enter the 
Indian Medical Serviee. The first batch  of students who went out for 
the Indian Medical Service when that service was first open to the Indians 
were all brilliant men, and there was not one in India or elsewhere wlro 
eouldrival them in their knowledge of the science of medicine or surgery. 
That was not due to their education abroad i it was due to their eduea-
tion here. 'I'hough it will not be proper to mention names here, still t)ne 
can recall to memory the names of students who were ornaments of the 
Indian Medical Service. The names of Surja Kumar Cbuckerbutty snd 
Kajor Bholanath Bose, are household words in Bengal, and they We1Ie 
educated in the Calcutta Medical CoHege. In this connection the name 
of another brilliant medical graduate occurs to me, and that iii Lieut.-
Colonel R. L. Dutt. I can tell Honourable Members on the opposite 

3 Benches, who still are not convinced by the cogent 
P.II. reasons advanced by my Honourable friend, Dr. 

Moonje, the reason wby Colonel R. L. Dutt went to EDgland. In former 
days thert! were no Sub· Assistant Surgeons of the present type; tho!le 
who graduated from the Calcutta Medical College URed to be made 
Assistant Surgeons and Sub-Assistant Surgeons. Prom the result of the 
J4edical College examination .Assistant Surgeons and Sub-Assistant Sur-
geons were recruited. mtimately that distinction vanished, and the Sub-
Ast<istaut Surgeons' appointments came to be given to the stndents of madi-
oal schools as now-a-days. In the early simes, there was that grade of 
Sub-Assistant Surgeons which was only open to Indians pasSing out of the 
Medical College, and Colonel R. L. Dutt, after taking his degree from the 
Medical College, was offered the post of Sub-Assistant Surgeou and DOt aD 
, .A8IIistnnt SUl'geon. He said he was not going to submit to that, and there-
.f()re he went to England and came out,and what a brilliant practice he 
bAd in regard to malarial and other diseases I Every one in Bengal 
knows that, and I do not think there is any name on the rolls of the 
Indian Medical Service that clln compare with Colonel R. L. putt. Assum· 
ing for argnment's sake that education here is not up to the mark 
Which is necessary for the preRervat.ion of life in India. I fail to under-
Itand why this system has been kept up for such a length of time. Since 
a Hindu first took up the knife and dlssectcd the body of a dead man in 
violation of t.he prescribed rules of his caste with the booming of canODS 
from Fort William in the yesI' 1835. nearly a century has elapsed, and if 
the Government have not done anything to improve medical education in 
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India during all this time it is their fault. It must npt be ~lI tten t at 
India' had .a science of medicine which "'88 far superior to that of any 
other country in the world and a succession of foreign rulers and foreign 
oceupaticn of this land has killed that science to a ~at extent. Slowly 
the fOreigners replaced the A.yurvedic system of medicine during the put 
century and brOl,lght in their own system. If we have been able to hold 
our own still, it is a great achievement for Indians, and no other nation 
could have achieved that. Sir, if after .a lapse of one hundred years, they 
say that the medical education in India. is not up to the British standard, 
Government stand self-condemnes!. Either it is the studied policy of 
G9vemmentnot to impart to us all the knowledge that is available accord-
ing to modern advancement in science, or they are bringing in teachers 
here who are not qualified to teach the subjects. In either case the 
Government are to blame. Sir, from whatever standpoint you look at 
this subject, you cannot but condemn the Government. I am very sorry 
to do it no doubt, but when necessary we must give expression to our feel-
ings. You have replaced our iI!digenous system and brought in your own 
system. 
Mr. President: On this motion, it is not relevant. 
llfl'. Amar Nath Dutt: Well, Sir, t.hey want to crcate a new post 

of medical Commissioner. 
Mr. President: That is the important point. 
Mr. Amar Hath Dutt: When did they discover that such a post 

was necessary Y Was it when tht'y found that some one had to be pro-
vided with a post T In this connection, without being irrelevant, you will 
permit me to tell you a story. There was a favourite wife of a Nawab 
who insisted on her brother being provided with some appointment. The 
Nawab could not find any and he wed his ministers to find out some em-
ployment for his brother-in-Jaw. 
Mr. '1' . .A.. K. ahervani (Cities of the United Provinces: Muham-

madan Urban): Why a  Nawab f 
Mr . .&.mar Nath Dutt: StlY a king or a raja. Then the King A.'lid 

to his ministers, ., You must. find out some employment for my favourite 
wife's brother' '. Then he gave the job of counting the waves of the 
ocean. That was a very comfortable appointment. I do not know whether 
tlJe Department has in its mind to provide for some Dear or dear relation 
of t eir~  or anybody who may be in the good books of Government. We 
as taxpayers of this country have a duty towards our constituents. We 
cannot take this lying down. You want to provide for some favourite of 
yours aud you ask us to accept the proposal. Why should we, unless you 
CQnvince us of the necessity of su.ch an appointment' We have told you 
that it is wholly unnecessary. It will be graceful on the part of Govern-
ment if they do not thrust this appointment on us. In the Standing 
Finance Committee we pUt forward many cogent arguments. Has any 
one of these arguments been met by the Government f No. They are 
unanswerable arguments, and they stand on the solid basis of reMon and 
logic. Sir, the Government want to appoint a Commissioner of Medical 
Standards and Qualifications. What medical standard' I suppose they 
mean the European system of medicine. I see the Honourable Member in 
charge of t.he Department is there. May I know what standard is 
meant' Probably he knows as much of medicine as I do. 
. "rile •• DMirablt iIIU Sir Fall·l-BU*fD: .A lit~le less 1 . ' . . 
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1Ir. AmarNath Dutt: Be that as it may, why shotild he ask fQr'. 
~ l!-ke thia •• Ilmow that the H?now:able em~~ who holds this port-
folio IS an Indian,' and I sympathise WIth hiS posItIon. We are' asked to-
find jobs for lem~r  .of the ru~n~ race .w'ho.will come &lld sit on ud ~ . 
ment over our UnIversities. WIthout beIng Irrelevant, I may tell you 
that, when Dr. Sadler came on the University Commission, he found in. 
India a master mind which compelled him. to observe, when he found that ' 
gentleman, that there was no necessity for bringing him out. His namS' 
is well known throughout the length and breadth of this country . 

•  . No self.respecting Indian, who has got any respeot for. his almanulfer . 
will submit to such scrutinisation of the qualifications of those ~ 
graduated frcm the medical oolleges in India. They ate as self.respecting 
as members of the professions Q£ law and engineering. If Government 
do not realise what We say to them in unmistakable terms, then I can only' 
pity them. We have seen a change to some extent in the attitude of thS' 
Honourable Members on the Treasury Benches in the past few days, and 
I hope they will also consider this in a sympathetic spirit. I hope that 
that change will grow daily, so that we may be able to meet and discuss, 
together. I ask you not to treat us in the way in which you have been 
treating us. 1 appeal to the Honourable the Home Member, because he is 
the Leadpr of the House and is the guiding voice. I hope the change of' 
spirit which he has shown will be shared by other Honourable Members 
holding portfolios, and that they will not inflict this insult upon edu-
cated Indians who han taken to the profession of medicine. Of coul'8e' 
everything is evident on the face of the objection, which has been made by 
my Honourable friend Dr. Moonje, to the creation of a new post of Com-
missioner of Medical Standards and Qualifications. No doubt Dr. 
Moonje will feel it very keenly, because it means an insult to his ro e io~ 

as in othel' professions too people feel this and to remedy which th<,y are 
obligoo Or compelled to bring in Bills for introduction. Sir, I hope the 
time ha." come when the Government will see the reasonableness of giving-
us Indians the respect (An Honourable Member: "You expect. toomnch.") 
to which we are entitled, as they also expect the respect which we ought to 
show to them, and which we have been showing. I congratulat.e Govern-
ment on their change of heart, and I hope that will grow more and more. 

Diwan Ohaman Lall (West Punjab: Non·Muhammadan) : Sir, first 
of all let me state that I am not a medical man. I nearly became one, and 
now when I Ree my friend, Colonel Gidney, I am almost ,constrained to' 
exclaim, " But for the grace of God, there goes Chaman Lall. " (J.J8ughrer.)' 
This question that is now before the llouse is a question which affects . 
chiefly not a layman like myself but the medical profession in this country. 
But it does affect the layman to a certain extent, as we consider thut thE" 
dignity of the people of this country is involved in the proposition that has' 
been placed before us by the Honourable Mian Sir Fs.zI.i.Hu888.in. Whnt 
is the proposition , First of all, I would like to ask the Honourable )IP.JD-
ber-to whom I extend my congratulations f<J1' the most excellent' and lucid 
speech which he delivered on this subject (Afi. Hono'Uroble Member: 
., Question f")-I repeat again, for. the most ~ ellent a~d lucid speech' 
(A n H Qn.)1tIl'(lble Member :  " QuestIon''') whIch he dehvered-the ftrst 
thing I would like to ask him .is this. Wbat i~ the ~ ition of the Govem-
Dlent of India in regard to th18 matter! Is It OIl',.18.It not ~ a~ that the' 
Government of India themselWlS arcr agaInst the' prmelPlA.r ",Aieh.,:tn.-oI!t'ed 
in the appointment of this supervisor ar dictator or director &8 tho' call' 
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may be to ~oo  into medical qualifications and standards in this country , 
If it is not a fact that they are themselves against any such appointment 
and if J am challenged by any Member on the oppOliite side who denies trui" 
fact, .111 that I have to say is to remind Honourable Members OpP<lsite of 
the fact that they were willing to bring in a Bill for the constitution of un 
All-India :Medical Council. I take it that that is a fact. 

The Honourable Ifian 8tr PUl-i-HuuaiD. : It is better to answer that 
point in a speech, rather than by way of interruption. 

Diwan Ohama.n Lall : If that is the position, then why did they resile 
from that p()flition' The answer that the Honourab,le MeJIlber gave was 
that they called 8 conference of Ministers together and that this Conference 
decided that they would not look at the proposition for the setting up of ftJl 
All-Indi!l Medical Council; and because they would not look at that propo-
sition, therefore they suggested that, until they could themselves provide 
SODle sort of machinery, this appointment must be sanctioned. Now I want 
to ask IIonouTllhle Membt'Ts opposite 8S to whether there is any urgency for 
this appointment. If that is the position taken up by the MinisteN, why 
cannot the present state of aifairs continue without an appointment of 
this nature being made Y Is there any urgency' The Honourable Mem-
ber himself, in his speech, stated that this matter would eventually, indeed 
"ery soon, be brought before the Legislative Assembly, and that Ministe1'll 
of \"'arious provinees, whose department it is to consider this matter, will 
again revise their opinion and put forward certain suggestions. 

The Honourable Mian Sir Pul-i-Huuain: They may. 

Diwan Ohaman Lal1 : Now if that is the position, that they are 
reaUy thinking of revising their opinions, and if it is the case t.hat this 
JIlatter has got to eomebefore the House--it must be so because the Ronour-
ablE'! Member himself stated that this is a temporary measure-well, if it 
is a temporary measure, then some other measure has to come in its place, 
Rooner or later. This measure iA only for one year, therefore after a year, 
something has ~ot to be done. As to what that is,-the HonOlirable Member 
will tell 11S, but if thiR is the position, where is the urgency for it? T:'I it 
or is it noi II fact thnt the Medical Council in Great Britain have decided 
that, until .January or February 1930, they are not going to take any: 
action in regard to medical standards and qualifications in this country' 
Is that a fact' Then I take it that, until the month of February, 10M, 
they are not going to take any action. Now if they are not going to t.:lke 
action until Febrnary, 1930, I ask the Honollrable Member, what urgency 
j"l there? Why cannot he wait until the tlt'xt Session of the J.Jegislntive 
Assembly in Delhi' Why, at the fag end of this Session, bring in a pro-
TIQsition ""hich has elicited a great deal of opposition from these Benches , 
And if t.herc is no urgency, it i~ o ~i le that the Honourab1e Member might 
plend that there is no certainty a9 to what the Legislative e~~l  m~  
do. Well, let us grant that there is no certainty, but t.hat propos1tlOn Wln, 
11l'isc only after February, 193.0 .. I go further than t a~  I sll;Y t~at the 

edi~al CElumeil im· Great Brltam e8l1.not take the actIon whIch 11'1 con-
templated by the Hon0l1"8ble Member ; a~d I want to remind th.e Honour-
able Member of the provisions of the Medical Act of 1886. Section 13 (2) 

"aYIi : 

" If at any time it .ppeal'8< to the Ge.ra} Ooneil tut. tile .tandard. of proteieneJ 
in mEll!itine, surgery and midwifery 01' in any of thOlle .ubJect. 01' any b1'll.neh thereof 
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required from candidatea at the qualifying eumiaatiol1l held b,. an,. of the' bodiel for 
the time being holdine Rch examination iI inlu1Jl.elent the General Modical Couucil 
shan make a reprelel1tation to that effect to the Privy Council, and the Privy Councll, 
it they think fit, after eolllidering lueh repreaentation and allo any objections thereto 
made by any body or bodies to which lueh repreaentationl relate, ma,. b,. order deelare 
that the (!xamiDatiol1l of any 8uch body or bodies shaUnot be deemed to be qualifying 
examinatiol18 for the' purpose ot rogistration undor the Medical Acts and Her a ~ t  
with the advice of Ber Privy Connell, if upon further repreaeatation from the ~1IIra1 
Council or from any body or bodies to which such order relates it seeml to Ber 
expedient 10 to do, shan have power at any time to pevoke any luch order." 

Sir Pra.nkNo1C8 : That, Sir, does not apply to ,India. 

DiwaD Ohaman Lall: Does section 4 of the Act apply to India' 
Of course it does. I am only giving you exactly what the provisions are 
in regard to the action to be taken by the Medical Council in Great Britain 
and elsewhere in t.he Colonies, as well as in India. Now this is what they 
have to do as far as Great, Britain is concerned. 
Section 4 (1) says : , 
,. Where the Generlll Council have refused to recognize as aforeaaid any colonial 

or foreign Dledical diploma, the Privy Council, on application being made to them, 
may, if they think fit after considering such application and after communication with 
the General Council, order the Geueral Council to recognile the aaid diploma, and 8uch 
oldllr sllall bo duly oboyed." 

Now if that is the position, that the matter has got to come before the 
Privy CouneiJ,-suppose  the Medical Council take the action that is con· 
tt'.m.platcd by Honourable Members opposite and repre8entations are made 
from India, from medical authorities and medical cou.ncils, in, India, to ~ e 
effect that the action t.hat is being taken by the Medical Council in Great 
Britain is detrimental to the interests of the medical profel:J8ion in this 
country 1 Is it not a fact that those representations will be duly consi. 
dpred by the Privy Council' And is it not a fact that the Privy Council 
has the right summarily to order the General Medical Council in Great 
Britain, preventing them from taking the action that is being contemplated 
by Honourable Members on the other !Ude of the House Y 

The Bonoun.ble ltIi&D air Pul·i·BuI.ain : That will still need a sup· 
plementary demand for engaging counsel there. 

DiwILD Obaman Lall : The Honourable Member need not be afraid of 
the ,passing of such a supplementary grant, anc,i I can assure him from this 
side of the House that, when the matter comes to that stage-it is not 
likely to come to that stage-there will not be a single Member in this House 
who will oppose such a supplementary grant. CRear, hear.) This matter 
concerns a constitutional right, and the dignity of the medical profession, 
anrl the Honourable Member may rest aHsured that, where the right and 
the dignity of the medical profession in this country are involved. there 
will be nobody on this side of the House who will oppose any 8.lDount of 
necessary expenditure in order to vindicate that right and dignity. (Hear, 
hear.) (There was an interruption.) I did not hear what the Honourable 
Membel' said. 

The HODourable Mi&1l air Pul.i.Bun.ln :  I said this is what is called 
thp litifrlous spirit. 

Diwan Ohaman LaJ1 : The Honourable Member has had several yea.rs' 
eX11erience of the litigious spirit, and I submit that the spirit wi.th which 
this ~ o ition is being mooted on the Aoor of this House shoWS a spirit 
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very mUCh akin to the litigious spirit. It shows thia-and: I am coming 
to the second point now-that the Honourable Member has riot really gone 
into the merits of this question properly. For, Sir, I urge, first of all, that 
I hltve' established that there is no urgency in regard to this matter, and 
that the other side have not shown that there is. f!.ny such urgency. It 
is not established that any qualifications that are still being held, or llny 
(Jualifications that are going to be held until the 30th February, are ever 
likely to be affected if this measure is not passed by this House. But it 
might be urged quite conceivably, as it was urged by the Honourable 
Member in a !Side iMsue, which personally, I submit had absolutely nothing 
whatever to do with the meritfS of the case-I see that the Honourable 
Member is not paying attention to what I am saying ..... . 

The Honourable Mia.n Sir rul-i·HUIII&in : I am listening to every word 
you are saying. 

Diwan Oha.ma.n Lall : The Honourable Member in a side issue, raised 
a constitutional point. He said that, under the Reforms scheme, there are 
these t.ransferred departments, and they feel that this House is interfering 
with the uignity, the liberty and the freedom of the tranRferred d<'part. 
ment~  or 'some words to t.hat effect. Now, I want to ask the Honourable 
Mcmber whether it is not a fact that, by the appointment of a Director I)f 
this nature, there would still be that interference in the liberty and freedom 
of thc transferred subjects Y Colonel Gidney says" No ". 

Lieut.·Oolonel H. A. J. Gidney: I did not say " No " to you. 

Diwan Ohaman Lall :  I thought my friend Colonel Gidney had a great 
deal ml)l'C ('otlrage than that. (Laughter.) Li~1tt .. (Jolonel H. A. J. 
Gidflf'Y :  " Courage for what''') Now, Sir, if it is a fact that the 
lioorty and hard·won freedom of the transferred departments under the 
Montagu·Chelmsford scheme would still be interfered with if a Director 
were appointed, then I want to ask the Honourable Member what strength 
does hi!! nrgument possess, namely, t.he constitutional argument that he has 
raiseu ? 

In fact, the proposition that the medical profession has raised, and 
which proposition this side of the House would be prepared to support, is 
that an All·India Medical Council should be instituted. We are prepared to 
sUI'port a proposition like that. That would not interfere with the liberty, 
the freedom and the constitution of the transferred departments. That 
proposition would be, not the one that the Government of India have raised, 
namely, that the transferred departments in the provinces should not be 
adequately and properly represented on the All. India Medical Couneil, nor 
that they should not control it, but the proposition from our side of the 
House would be that each province would be given adequate representation 
on the AIl·lndia Medical Council in order that the money they spend and 
t ~ work they do ou~d be supervised or.controlled by each province. Now, 
that is thc proposition that we would be prepared to listen to. But what 
is the proposition of the Government T· This Director who will be in chKrge 
of this business, shall not be· responsible to us nor even to the provinces, 
but he I I al~ be responsible to a body sitting 6,000 miles away. And liS to 
the self-rcspecting Ministers in the provinces, JJJ4Y I ask, Sir, what do they 
mean hr. SUbmitting t em el ~  and their dignity and, t~eir self-respect to 
the dictates Of a ,man who is responsible to a body 6,000 milr.tI away, and 
~  are'. they n,ot prepared t~ listen to a .proposition ·of a ditferent nature 
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.et'eby they thezuelveswould be controlling the destiny of an organisa-
tion ~t up by themselves' (Hear, hear.) 
Now,Sir, I consider that the constitutional argument raiSM by the 

Honourable Member has no force whatsoever, nor has the argument that 
tlit!re was any urgency in regard to this matter. Let me for a minute look 
at the constitutional position. The Medical Act, as I have said already, 
was passed in 1886, and from the constitutional position it is perfeCtly 
clear that thfl'l'e can be no difficulty whatsoever in cohtinuing without a 
representative of the Medieal Council in charge of the destiny of the 
medichl profession in this oountry. The history of this question is a verY 
simple one. Every medical man knows the history of this question. The 
pracltice in England was that every important branch of the medical pro-
fe&lion was responsible for the handing in of a report to the Medical CouIlcil. 
The experts ·attached to each important institution, in their various. 
branches, were responsible for sending in their reports. What was the 
system here' The system here was this, that recognition was given by the' 
Medical Council of Great Britain and Ireland, first in 1892, and for a 
period of 30 years-from 1892 to 1922-that recognition continued. Were 
there any Visitors and Inspectors appointed in those days T There was. 
not a single Visitor nor a single Inspector on behalf of the Medical Council 
in those days to look into the working of the medical institutions in this 
country. And yet the recognition was granted by the Medical 
Council. Why has the Medical Council suddenly realised the necessity of 
appointing Visitors and Inspectors' What was the real reason behind it , 
The real reason, which my friend Mr. Jayakar in a very excellent Ilpeech 
'Wanted to mention, but said he would not mention, is this, that until the 
Reforms scheme it was considered by the Medical Council in Great Britain 
that the control was vested in the European I. M. S. statt in this country, 
and. therefore they were safe in ignoring the necessity of having ViRitors 
or Inspectors in this country. Has the medi~al profession, or have the 
medical institutions in this country deteriorated to this extent since 1920, 
thnt suddenly the Medical Conncil has realised the necessity of n.ppointing 
n ~tor  and Visitors' If it is admitted that the reason was purely 
racial, or that the reason was merely this, that the control had passed from 
tile hunds of t he European 1. M. S. into the hands of the popularly elected 
Ministcl"l'i ..... . 

The BOD01Il'Ioble Mia.n Sir Pasl-I-BuIMin : The reason was the transfer 
of control from Parliament to the local LegislatQreA. 

Diwan Ohaman La11 : How that improves matters, I do not kDow. In 
fact, it ought to improve matters the oth('r way. If the control has pass<'!d 
from Parliament to local Legislatures, which are on the spot and capable 
of looking after their own iIllltitutions, so much the better. Why should 
there be a necessity for the appointment of a Visitor or an IIlIIpector? If 
you grant this proposition that the local institutions, that the I.Jocal 
Govt'!mments, are better able to look after their own institutions than a.n, 
organisation 6,000 miles away, then what is the necessity of the Visitor and 
the Inspector' You can only prove the necessity of the Visitor and the 
InRpector if you e&Jl shoW tbat tbere· has been any deterioration in the 
standards. If there .has been any deterioration, l a~ is the. basis, of it , 
What is the tnsPector for and what is the VisitGr for' Sir, I submit most 
humbly that the business of the gentleman who is going to be appointed 
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will be to look into the standards of qualifications, that' ia to' say. the 
effidiency, or the lack of efliciency, of  the medieal institutions here. That 
will be his business. If that is his business, the.n, unless you eanproYe that 
there is today more lack of eMciency than there was before, or that the 
standards· have deteriorated, you canliot justify the appointment of a 
Visitor or an In.spector. But if you cannot pro'Ve any deterioration in the-
standards, then what is the idea of appointing an Inspector, whOlie IOle 
object will be to look into the standards of efficiency or the standards of 
qualifications of the medical institutions in this country' My Honourable' 
friend objected to this. He said that it was due to the passing of the 
control from Parliament right down to the local Legislatures. }[ay I 
remind him of the report that was submitted by Sir Norman Walker in 
1927. on the 11th July I believe, in which he admitted that the real reason 
was the passing of the control from the European I. M. S.' (Hear, hear.) 
May I read it to the Honourable Member , 

'!'he Honourable IDan Sir l'azl-i-BU88&fn : It is hardly neceRary. 

Diwan Ohaman LrJl : The Honourable Member knoWfJ it perfectly 
well, that the report of Sir Norman Walker actually said so. Now Sir 
Norman Walker was specially deputed to make the report on this very point. 
Does lijl or does he not substantiate the charge that I am making' He does 
subRt,antiate the charge that the necessity arose not merely because of the 
transfer of the control from Parliament to local bodies. 

Now, Sir, I should like to know what this gentleman is going to do. 
Until this proposition was mooted that this gentleman would be appointed 
for a short period, for a temporary peTiod, we had the arrangement that 
three men were in charge of this, one in charge of midwifery, one in charge-
of surgery and one in charge of medicine, and the reports themselveR show 
that the work was so difficult, so important according to them, t.hat they 
Rctually took two years in inspecting the institutions of t.his country. If 
t.hl'r..oe men t.ook two years to inspect the institutions of this country, end 
were ab](' to report only after two years' inspect.ion as to the standard of 
efficiency and qnalification of the medical institut.ions, in t.he name of &11 . 
that is sensible and all that is decent., J would like to know whether one 
man is going t.o do the work of three men and do that. in the period of & 
few months and submit 8 report that would be worth reading 7 (Hear, 
hear.) If this man is going to be appointed for a pl"riod of a few months 
in order to do the work that. was being done by three men, ~ o took two 
years to do that. work, if this man is going to be appointed for such n short 
period, what Hort of report can he furnish T Will that report b(' Vl'ol'th 
the paper that it is written upon, and if it is not worth the paper on which 
it is written, I ,vant to ask the n onourable Member opposite what necessity 
is there for appointing him' He will not be able .to visit anyone of these 
mst.iflltions and submit a proper report upon the working of the varioUS' 
inSltitutions in this country. It is impossible for anyone man to do that 
throughout the length and breadth of the country within the period of a 
few months that he will be in charge of this job, If t.hat is the proposition, 
then a~ain  I ,ask the Honourable Member opposite, whllt is the necessity t 
Is the necessity simply to do what the British General Medical Council says, 
or is t.he necessity simply to find a job for one gentleman, ..... . 

~ r  JaDlJladu iI. Melita : Who is 'migrating from ODe department' to 
u~~ . 
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~ an ~ L&ll; ...•.. fol" one en~leman  who, according to 
Dlj' . Honourable frieud, is mi rat~ from one department to another ,. 

The Honourable Mian Sir Pul.l.Huaaam: Who is that man' 

Diwan Oham&n Lall : Well, Sir, we have had the name of Colonel 
Needham mentioned on the floor of this House a hundred times. It is not 
the finit time that we are hearing his name. We have heard his name from 
19.24 and onwards. I would like to know, firstly, if there is no urgellCY; 
secondly, if the necessity is not shpwn; and thirply if it is conceded that lw 
will not be able to do the work, then what remains of the arguments 
advanced by my Honourable friend' The constitutional argument has 
gone by the board, the necessity .is not proved, urgency is not proved, 
expediency is not proved, then what remains t Why can't my Honourable 
friend then wait until the next Session of the Legislative Assembly and bring 
this proposition up then t Let us take this proposition. The Honourable 
:Melllber, Sir Fazl-i.Hussain, actuaUy let the cat out of the bag when he was 
speaking on this subject. He said, " We have no guarantee that this'man 
will be available next year." If, he will not be available nen year, nre 
there no men who can be made available next year Y Can you not fill 
his place with equally capable men Y 

The Honourable Mlan Sir PuI·i·Husain :  I never said this mlln or 
that man. 

Mr. Jamnaciaa II. llehta : Some man. 

Diwan Ohaman Lall : All right, some man, if he likes. But if the 
Honourable Member will read the report of his speech, he will find what he 
actually said. He will find that he said, " There is no guarant.ee that thi" 
mM!. 'will be available," or" a man will be available ". 

Mr. Jamnadaa III. Mehta: It is a case of now or never. 

Diwan Ohama.n Lall : Do I take it that the medical profession is so 
bankrupt of first claM men in this country that you cannot :find a single 
man of the required efficiency and calibre to look after what is. after all, 
a 'post of inspection' 1, would not be so uncharitable as tp suggest 
tlnt~ the I. M. S. profession is bereft of a single capable man who can fill this 
post. 

Maulvt K1thammad Yakub (Rohilkund and Kumaon Divisions: 
lwbummadan Rural) : Probably the House will agree to make a present of 
the Honourable Colonel Gidney in order to fill the post. 

'Diwan Ohaman Lall :  I do consider that it is a very honourable pro-
fession. 1 consider that this profession has done a great deal of good to 
tliis country. I consider that some of the best medical men to be found in 
this ~ountr  belong to t.his service, the I. M. S. I will not be uncharitable 
to this service. 

Lieut.-Co1onel H. A. J. Gidney : Thank you. 

Diwan Ohaman Lall :  I merely ask my Honourable friend in his turn 
not to be uncharitable to this country when he postulates a proposition of 
thi!l nature, that this man and nobody else, that now'and now only and 
'Dot at any other tim~  can fill in, this office .. B4t.js aakiq us toswanow 
,sofuething that we cannot accept from him. .-
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Now, Sir, I ask my Honourable friends opposite, when they realise-
thc volume of opposition on this side of the House, ~ en they rewe that 
it is n matter of grave principle involved, when they see that the entire-
Indian medical profcssion in this country is up in arms against a proposi-
tion of Huch a nature, which is being mooted on the floor of the House, 
when they l'CaliHe also that there it; no argument of any kind which halJ been 
expresHed which is capable of carrying any weight with us;-and considering 
that there is neither urgency, nor expediency nor any constitutional issue 
involved in the rejection of this proposition, when they look upon this 
matter in this light, then I submit it is for them to take the step and 58y 
to us, " Well, we realise that there is a strong feeling on your side .)f the 
House ; we realise that there is strong reason on your side of the House,. 
and we are quite prepared to wait for a few months and place the matter' 
before the Legislative .Assembly when it meets in Delhi next winter ". 

8ir PurIhotamdas Thakurdu (Indian Merchants' Chamber: Indiau 
Commerce) : Sir, if I rise to speak on this motion it is more with " 
view to ask for, and, gather some further information before I make 
up my mind, than to give the House any useful information myself 
on the subject matter before the House. I have followed with very 
close attention the two speeches in support of this motion, and especialLy 
the one delivered by the Honourable Mian Sir Fazl-i-Hussain. If I have' 
understood him correctly, he particularly emphasised the fact that this 
arrangement of one all-India Commissioner on behalf of .the Br'itish 
General Medical Council is only a temporary device. He has emphasised 
it so much, that I would venture to ask the Honourable Member why, 
when this question was put before the Standing Finance Commitee for 
the first time, the following sentence occurred. I am reading from 
page 69 : 
., It was aCClordingly proposed to ask the Legislative Assombly for a supplementary-

grant of RII. 2,400 for the current year and to include a provision' of BII. 39,otIO in the' 
budget estimates of 1930·81." 

'" It is not a question of bridging over the gap of the next six months. It 
appears to me that the temporary period indicated by the Honourable 
Member in cbarge is at least going to be eighteen months from today. 
If that is so, it ceases to be as temporary a post as was given to under-
stand at least to me, before I read this latter portion of  the Standing' 
Finance Committee proceedings. I venture to ask the Honourable 
Member-and before I ask him that, I wish to assure him that as far &If 
I am concerned, I give him the fullest bona fides for being as keen oD' 
India's prestige and self-respect being preserved in this question as any 
one in this House,-whether it is not a fact that the Government of India-
are not satisfied with the control which the British General Medica! 
Counoil exercises at present, and are not satisfied with the orders which 
they give regarding what are to be the qualifications of and handicaps 
on medical students in India. The present arrangement of three 
Inspectors for all the Universities and medical colleges, it is agreed, is 
not adequate. I take it that my understanding is correct, and the 
Government of India themselves feel that that is not a satisfactory 
arrangement. It is now suggested by the Government of India that, as 
a femporary measure, we should agree to one man to control the whole 
arrangement, until when' Until, as I have read out, at least the next 
eighteen months. May I ask, for my own information, whether the 
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Honourable Member, expects that the various Provincial Governments, 
Ministers, and educational bodies, are likely to be unanimous on any 
:acheme before that period has expired' I have heard a good deal about 
, the provincial eftlciency, as one Member put it, of Bombay and Madras 
"in regard to medical education. I have also heard something about the 
comparative b'lckwardness, as somebody said, of Patna and H.angoon 
regarding medical education. What guarantee is t~ere that all these 
various 'bodies and medical experts, etc., in these various Prel!idencics 
will agree upon one scheme, by which the Government of India can 
flubstitute or replace this one-man control which we are now asked to 
,unction as a temporary measure T And if these various Provincial 
Governments and provincial Universities should differ, am I incorrect 
in hiferring that this one-man control may continue for ever Y That, 
Sir, is the reason for the attitude of the opposition, of my Honourable 
'friends 'to my ri~ t  so far as I ha,'e .been able to und'erstand it. It is not 
:'necessary to go into, or to over-emphasise, what is ca.l.l.ed. the racial 
'jealousy in this question. I am one of those who feel that the I. M. S. 
has had control of the Indian medical education long enough. and I 
would like non-i. M.. 'S. er onne~ to be utilised now. But let that not 
be the main question in this debate. The main question is that Govern-
ment now ask this House to replaco the three Inspectors by a one"man 
eon~l ol  They tell us that it ,is t.emporary; a.nd Go,"ernment at the 
moment a6: 1.18 t.o sanction it for a period of.. six months. But the 
intention of the Department in the Finance Committee was not six 
months, but a year and a half at least. 

The Honourable Member has told us that there are differences of 
()pinion between the various provincial Ministers; whether the Ministers 
have or have not consulted' their local Councils is a matter which we 
may leave to them to decide. .Prominent ni er it~e  well-conducted 
Universities, ha\'e exprCSHed views strongly against this motion. Govern-
~ent want this House to sanction this temporarily: J am quite prepared 
to give the fullest weight to their yuggestion, but I want to understand 
whether the Government of India have reason to expect that the various 
provincial interests will agree upon a common scheme ; and if not, do the 
Government of India propose to force them to come to a common agree-
ment' That may not be feasible, because I heard the Honourable 
)fember spealdng quite a great dE'sl about the independence which must 
be left to Provincial Governments. And should that happen, I venture 
to ask the Honourable' Member, in all earnestness, whether he 'Would not 
be ~ o in  the whole medical education of this country to ibe continued 
cOntrol, for a long period, of one man. I therefore feel that, unless and 
until! know what reply the Government of India have to give to this 
appreheD,llion of mine, it would ~ my duty strongly to oppose the motion. 

Mr. K. O. HeolY: Sir, I am nry sorry to find the Honourable 
the FiDanoe l em~r associated with this proposal. ThE' Honourable 
Member himself hai said that he realises the seriousness of the st.ep he 
has taken. He said that it is an unusual step that he has taken. ,May 
I tell him that he is asking this House to break a very valuable con-
vention -that has been established' l\Iay I tell him that, alt o~  

decisions of this Assembly in finalleial matters han been over-ruled in 
the past by virtue of. the Rpecial proviSions ,of the Government of India 
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Act, this is the first time that the Honourable Member has' a ~ this 
House to over-rule the decision of the Standing Finance Committee T 

Mr. Jamnadas M. Mehta.: '1'lIi:,; is the  second time. 
Mr. K. O. Neogy : I", tl\is the second time , 

Mr. JamnadasM. Mehta: In the matter of the appoiJltment of 
• "the fifth'Member of the Railway Board the decision of tll(' Finance Com-
:mittee was over-ruled. •  '  , 

Mr. X. O. Neogy :  I lim talking of  the Standing Finance Committee 
for t.he General ~ enllell  ar..d I am tlllking of the convention that has 
been in operat.ion ,all these nine years. Sir, even if I were not convineed 
about the merits of the case against this proposal, I would have voted 
again'i(, it f!jimply because of this particular aspect of the question. 

Sir, Colonel Gidney questioned the authority ~  a barrister from 
Bombay to deal with this question. Now, Sir, may I tell him th{lt law-
yers are sometimes drawn into these controversies even by doctors' them-
selves, and against their own wishe:,; 7 

Lieut.-Oolonel B. A. J. Gidney: And vice-versa. 

Mr. X. O. Neogy : 'l'he HOllourable and gallant gentleman gave us 
lIeveral of his credentials, and one of those was that he was a member 
()f the Executive Committee of the All-India Medical Conference. I 
"may tell him that on one recent occasion this Executive Committee of 
the All-India Medical Conference sent me, among others, an invitation 
1;0 attend its meeting. 

Lieut.-Oolonel B. A. I. Gidney : .\t my request. 

Mr. K. O. KeolY: I am very thankful to the Honourable Member, 
but that shows that the Honourable gentleman himself recognises the 
value of the advice which lawyel'R clln sometimes give. However, Sir, 
the Honourable Member, although he induced his friends to give me the 
invitatipn, was himself absent from this meeting; and I may tell the 
House' that it was at this very meeting that this particular question was 
,discussed. I may also t,ell the House that the decision taken at that 
meeting by the Executive Committee of the All-India Medical Conference 
was against this particular proposal. I have the advantage of speaking 
in the presence of one ather Honourable Meinber who was present there. 
I mean Mr. S. C. ¥itra. He also attended ,that particular meetibg on 
. in it~ tion  That was a meeting' attended by soJqe very distinguished 
medical men in Calcutta and it was presided over by no less, a man than 
. Sir Nilratan Sarcar. ." 

Sir, the question that has been raised very prominently by the 
Honourable and gallant Colonel is this : why, when we are discussiag 
: 'this particular problem, should we not bear 41 llliml the interest of the 
students t lIe has also told this House tha.t, for 'a. number of years, 
the recognition 'of the Calcutta UniYcrsity, so far as the British Medical 
Council WB."I concerned, was withdrawn. May 1 know from him as W 
'what results followed the 'Withdl'a,vnl of thll,t ,recognition Y I am a 
. reRident of Calcutta as much as he is. I did not see the doors of the 
University shut down during these years: I did . not see the medical 
'Students turned' out by the Universities and roaming about  the streets 
,simply because they could not claim recognition at the hands of the 
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British Medical Council of Regist.ration. As a matter of fact, I may 
tell my Honourable friend that, at that "ery meeting of t l~ Executive 
Committee of the All-India Medical Conference, the view that prevailed 
was that it does not matter whether this recognition is there or not. 
There are very few people i~deed who are affected by the withdrawal 
of the recognition. The Honourable s.ecretary of the du ati~n Depart-
ment gave us a figure of the total number of students that are at. the 
present moment taking their medical education in Great Britain. That 
is absolutely beside the point. The number that we want to know is of 
the medical graduates of Indian Universities who go to England for 
post.graduate studies and who are the people who are really going to be 
dected ; we are ~ot concerned with those students that go straight away 
from 'the Intermediate classes here to Ep.gland and get their admission 
into some University or other there, for the first time to study medicine. 
We ltave absolutely nothing to do with that class. 

Now, Sir, what would be the practical effect, supposing this proposal 
of Government were to stand over till Delhi Session' Let us come t() 
concrete facts. How many Universities would bE'! affected' How many 
students would be affected if the decision were not taken today but. in 
e ~ar  That is the practical point before the House. I do not know 
whether my Honourable friend, Sir Fazl-i.Hussain is in a position to give 
me definit.e information on thes.e points. It is no use talking in a general 
way about the trouble which is likely to befall the Indian-student of 
medicine. Sir, the great inducement for the Indian students for going 
to England for prosecuting higher studies in medicine no longer exists 
at the present moment, because for all practical purposes the door of 
the Indian Medical Service is shut against them: I do not know when 
it is going to he opened. But if it. is a mere question of acquiring pro-
ficiency in medicine, surely there are institutions, which are not inferior, 
on thE'! Continent where the students can easlly go. For instance there 
are famous medical institutions in Vienna, Paris, Berlin aiwl other 
places ; and besides, we know that, as far as the treatment of Indian 
students in the British Universities goes, it is not of a very inviting 
character at the present moment. I for myself would not be sorry to 
see the. number of Indian students going to England diminished. 

Mr. G. L. Winterbotham :ls it not rather a question of what the 
atudents themselves want , 

Mr. K. O. .80GY: I leave it to my Honourable friend, 
Mr. Winterbotham, to enter into the minds of the Indian students if he 
wants to ; but I want to remind him of this, that the only authorities 
who can say that they have got the interests of the students at heart·are 
the Universities. We have got here an opinion that the University of 
Bombay holds in this matter. I challenge the authority of anybody in 
this House to support the Government proposal in the name of the 
students, when particularly we find that a distinguished University 
like that of Bombay has expressed itself de.finitely against this propOB&l. 
Can it be said that the University of Bombay was absolutely ignoring 
the interests of its own students' Wen, it has been said that, 8Q far 
as the Calcutta Univeniity is concerned, they would not tolerate these 
"risitations. I know the treatment that the Calcutta University accOrded 



to onf of the visitors when he went to inspect the Univerlfity'institutions ; 
they HimpJy refU8ed him permilfBion to inHpcct their llolJeges. (Hear, 
hear.) That is the attitude which haM been tllken UJI by the CaJcutta 
UnivcrHity, and can it be Maid by anybody here that he has got the 
intere tt~ of the Calcutta Htudent!! better at heart than tIle tJniversity 
itself f 

Lieut.-Oolonel H. A. J. Gidney: What did they do three ye.rs 
afterwardli 1 'I'hey ate thbir own word!! lind capitulated 
to the Hritiilh Medical Council tCl'IIIS. 'P .•. 

Mr. K. O. Neogy: 'I'hr(llc year!:' afterwards they got what they 
wanted on their own terms. " 

Lieut.-Oolonel H. A. J. Gidney: Not on their own terms, and 
during this period over three hundred graduatc!! werc l'efulled recognition 
in England. 

Mr. It. O. Neogy: Where' 
Lieut.-Oolonel B. A. J. Gidney: In Eugland, 

I Mr. K. O. Neqn : Nothing of the kind at all j I wall told at ~t 
very meeting, which the Honourable and gallant Colonel did not attend, in 
Calcutta, that only a handful of IItudents were affected and that the, 
themllelves did not complain. One or two doctor!> who had secured 
employment on Homc coasting veliHclii found that tbi!!! question of British 
registrable qualificatioDIII was rai!!ed when they touched ports li~e 

Singapore j' that is, when they went beyond the limi~ of. British Inella. 

Lieut.-Colonel B. A. J. Gidney: Shipping companies accept Indian 
degrees freely. The refusal applied only to members of the I. M. 
Department, which has since been rectified. 

Mr. It. O. Neogy :  I am stating what I heard at the meeting of 
the Medical Conferencc which the Honourable Member himself did not 
attend. 'rhe' o~oura le gentleman says ~  were refWlCd d~ ree  
Nothing of the kmd. The Honourable Member ought to make sure of 
his facts and he ought to make it a point to attend meethigs of the 
Executive Committee of the Medical Conference.of wllich he ~ Ii mem er~ 

Lieut.-Oolonel B. ~  J. Gidney: You know why 1 did not attend: 
1 was ill that day. 

Mr. It. O. 1(e,ogy : Another fact which I was told at that meeting 
was that, ~ erea  this Medical Council of Registration is so very 
punctilious about the Indian standards, they are very charitable 80 far 
as certain medical institutions in Great Britain are concerned. I was 

f: i e~ the, names of certain minor medical in t~tut~on  in Great Britain,-
forget the names-where the number of mIdWifery cases that fall to 
the lot of a student is far less than the number of such cases that a 
student gets in any Indian University, including the Punjab and Cal~t1 a 

and other Universities i and yet the General Medical Council in n ~and 
hu never raised any objection 110 far as recognition of the degreeS' of 
these institutions is concerned. I expect some information from the 
~onoura le and gallant Colonel on this head. 

Lieut.-Oolonel B. A. J. Gidney: I am not the RegistrlLr', so you 
had better seek' this information elsewhere. 
; ~~ C ~ ~  8 
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Mr. 'it. C. _8orr : He accepts my statement, I take it. 
Lieut.·Oolonel H. A. J. Gidney: I certainly do not accept nny of 

your statements. 
Mr. It. O •• eogy : Now, talking of standards remillds me of another 

fact, that here are members of the Indian Medical Service who come 
out to India and none of whom, I think, pOSlSCliSe8 sufficient experience 
of tropical diseases ~ and yet no objection ill ·taken on behalf of Govern-
ment to their being allowed 'to practise in India. If I had my way, I 
would make it compulsory for them to undergo a sufficient course in 
tropical medicine before they were permitted to practise in this country ; 
but that is only by the way. I think we have to get our Central Medicul 
Council set up before we can take any action on these lines. 
Now, a good deal has been made of the fact that the MiniRters favour 

thil!l proposal. The Honourable Sir Fazl.i-Husain,·in his most persuash'e 
manner, says, .. Oh, we are only acting as the hrmkers of the Provincial 
Governments; why are you so much perturbed about it ?" ·Well, Hir, 
I do hope that the credit of the proyincial Minister8 is not so low as not 
to enable them to ohtain a loan from the Imperial Bank iJf Indill ; if 
they choose to do it, let them come together and meet Ht sOllie (lPn'iral 
place :  I do not mind if you, Sir, permit thcm the use of til(' .hall 

• downstairs: I do not mind even that. Let them meet. lind let them 
come to a general conclusion, and let them' appoint the Imperial Bank of 
India u.s their bllllkers--I do not at all mind. But if you come up 
before us for money-it may be ail a short accommodation;-evpn then, 
I think we are entitled to tiiseul!ls the merit8 of this propOHal : l~ cannot 
merely be regist('ring decree!:!, as my Honourable friend, M.r. Jayakar, 
said,·of the provincial Ministers. Then again, Sir, reference has been 
made to the Conferenee of Ministers. What informal ion allout it 11Ilve 
\\""e before us at the prCilent moment beyond the ilt.lltement made by the 
nononrable Member in charge-and I fully accept that stlltement' 
What detailed information have we at the present moment before us 
regarding that particul. Conferl'nce T The Honourable Member himself 
has said this is merely n temporary prollolllll, and the necessity has ari8en 
because of the fact that the Minister!:! did not support the other alternative 
that was put before them. Now, we want to know what that other 
alternative was : it may be that we would be prepared to consider that 
very favourably ; it may be t.hat there was sufficient ground for the 
Ministers for not accepting the alternative scheme; we have .absolutely 
no information on these points. I do not know if thel'e is any in8upera.ble 
objection ,to placing the proceedings of that Conference before thi8 House 
before we are asked to agree to thi;,j particular proposal. I feel, Sir, that 
I would not be conscientioQ.Sly discharging my duty till I huvc seen those 
pape1'll. I have no intention  of belittling the ini t~r  I am prepared 
to help them if they deserve our aS811ltance, but before that, I must satisfy 
myself as to the exact position which they have ta.ken up at this Con· 
ference. For all these reasons, Sir, I think that an adjournment ill 
well justified till the Delhi Session. 
Sir, the Honourable Sir PUl'Hhotamdas Thalmrdas hal!! pointed out 

a "Very important fact, that the Finance Committee were asked to 
endorse the scheme not for the temporary period of a few months in the 
current year, as the Honourable Member in charge gave us to understand, 
but for a. year more. Now, Sir, if the total period contemplated by the 
o er~~nt o~ ~  this officer will be appointed a_ounts to l~ 
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mont.hs, would very much he lost if we were to defer the decision of. this 
question, say, for four months from now' I do appeal to the Govern-
ment to accede t.o the very modelrt proposal which we have made, namely 
for the adjournment of this debate till t.he Delhi Session. 

Several Honoura.ble Members : Sil', the question may now be put . .. 
Maulvi Muhammad Yakub :  I hope, Sir, you will realise that 

Honourable MemberR have bef'n sitting very late in the evenings for the 
past few days, and I would, therefore, request you kindly to adjourn tht! 
lIollse early today. 

Several Honourable Members: The Iluestion may now be put, Sir. 

Mr. M. K. Acharya. (South Arcot cum Chingleput: Non-Muham-
Dladan Uural) : Sir, it spems to me the temper of the House is impatient 
and wllnts to get. t.hrough this business as quickly as p08.<lible. I will 
t.hl'rl'fnre make a very few remarks only. I have been watching with 
interest. and amusement the battle that has been raging today between 
the hllrNlIIC!rHcy on that side and the bureuucraey on thiR side,-between 
thORI' who have  heen aecllstolDpd to have their will implicitly obeyed by 
the peopl!' of India up to this day and those who want to have their 
will implicitly obeyed hy. the people of India after the 31st of Decemher 
1929. I myself being a representative of those whose lot is only to 
obey the burellucracy there or the lmreaucracy here,-very often I am 
unahle to say whieh is the bE'tter bureaucracy I am to obey, t.he white 
hureaucracy over tllere or t.he brown bureaucracy on this idt ~I have 
heen trying to make out if really thn arguments that have been put 
forwnrd on either side will hclp me in coming to any decision; and I 
feel only very much perplexed by the arguments. 
Sir, if I were asked to state my honest opinion, I believe the whole 

thing has come out as a result of our slave mentality. W(' have been 
auxious to get sonie recognition from some people far, far . away, and the 
whole trouble has been that we want that our Indian graduatas. should 
secure some recognition from Great Britain for the purpose of registration 
in.. Great Britain. I do not know whf we should have gone into this 
lDuddle, why we should have gone on our knees to ask for recognition 
from Great. Britain by some body whieh probably is composed· of all 
kinds of people, good, had and inditl e~nt  I know, Sir, t.hat. in Madras 
we have very capa.ble Indian doctors who can beat any doctor from 
England; or from America.. I may speak from my perSonal experience 
that some very able doctors who have gone to or are from England have told 
me that. there is no one in Madras, or for the matter of that in the whole 
of India, that can come up to Dr. S. Rangachari in the matter of 
surgery; and, mind you, Sir, he is a graduate of the Madras University . 
. Whenever there iN a very hard or difficult case in the General Hospital 
in Madras, which the big European doctors cannot. properly handle, 
they hE'Jl' of Dr. H.n.ngarhal'i to go and help them. (II ear, bear.) That 
is, Sir, from my O\'I'n personal experience. Therefore, I say that 
all this trouble has urisen from the fact that we wanted recognition fOI' 
our Indian medlcal graduates from some body of white men far·, far away. 

~re oUg'ht to have bl'pD established some kind of All-India Medical 
Council in India itself, which is probably going to be done in course of 
time ; but this desire to go and plead before somebody else to acknowledge 
01' recoguiRe our medical graduates as worthy of being called doctoftl, 
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of being enabled to be qualified to pract,isc, to get. recognition from a 
foreign country, all this is the result of our woeful slave mentality. I 
CIUUlot at all understand the logic of some of my friends in thiN matter 
who generally take pride in such slave mentality. My friends only 
last week pleaded that, because in England . hundreds of girls bt>Come 
mothers before or without marriage, that because in America com-
panionate marriages tuke place by t.hou8&ndK, therefore we mUllt haw 
a Marriage Law ill order to have similar t.hings in India. 'rherefore, 
I ask leaders wit.h such slave mentality, "Why lIhould you object to 
have a.n Inspect.or or CommiSHioner of Medical Education in India in 
order to please the merlieal god!'! in England or America'" I do not 
at. all understand the logic of some of my friends when t.hey My that, in 
this matter alone, their national self-respect has been hurt. Self-
~e t demands that we shouJd not." in all the larger ideals of life, 
meekly submit to or lightly follow the wbims of other countril's. I 
a#1 very muc;h surprised, Sir, t.hat. theMe people should now object whl'n 
the ltonourable Member in charge comes forwllrd and ~l  practically, 
" You who have been for a long time meekly submitting to us IlS slaves, 
meekly as sla,ves ou~ t to submit to whatever we have been decreeing, 
ad you should subinit for a little while more to what we say ". The 
~eo le who are most concerned are the medical men who not only deal 
With. tpe Western syStem of medicine, but adopt Western ideals and 
Western. standardH. Why they Rhould rebel now I cannot understimd. 
But anyway, I am very glad that my friendll do rebel at least in small 
maHen. 'They, the bureaucracy on this side (Interruption by Sir 
Purshotamdas Thakurdas.)-I am only Ii humble servant or slave 
of the bureaucracy on this side or on the other side,-want to 
impose sOmething about the arrangements for registration ; they want 
the appointment of an Inspector 01' Commissioner on RH. 1,000 or 
Ri; 2;000 and things of that kind ; but these are really matters of detail 
intO 1Vhich I for one would not condescend to entt'r. All that I can say 
is that I am really very sorry that the Honourable Member in charge 
should have brodght this subject. on this day, a Rubject which s(,eJns to 
raise very many isslleR of very large import. It. does not Reem to be Ii 
himple question of voting a few hundreds of rupees, but involves very 
many issues of momentoM importance, of very large import ; and on 
that account, without going into the mt'rits of the case at "all, if we 
are to solve this question satisfactorily, I would appeal to the I1onourablf! 
Member in charge t.o consider whether he could not adjourn the disCUMion 
of this subject till next February or March, as was suggested by some 
speaken who preceded me. But. as be haa pointed out that the Govern-
merit cannot put oft' this question till February or March and that WI' . 
must have a decillion t.oday, I real1y do not know which way J Khoulrl votp. 
Probably myoId habit will lead me t.o obey the bureaucracy that ill in 
power ; probably my national lIelf-respect, if I have stiJI any left in thiN 
House, may lead me to vote on this side. I am really very mnch ppr-
plexed. I would very much like thflt the Government should not proceed 
with this motion today. Aft.er all, it: is this Government which iR 
i'eRponaible for all thiR muddle. Having creat.ed the muddle, they cannot 
now sbirk their responsibility. This is not. the first time that the Govern-
ment of India has got into a muddle i and having created the muddle I 
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think they should, themselves get out of It ; they cannot e ee~ me .or 
pt!ople ,like lIle to go and usist t e~ to get out of. a muddle ~ l~lt they 
themselves have created, and if theIr reforDler frIends on thIs SIde arc 
)lngrateful enough to beat them, I would ask the Government to take the 
~tiI  cheerfully. 
PaDdit Madan Mohan lIa.l&vtya (Allahabad and Jhansi Divisioils : 

Non-MuhaDlmadan Rural) : Sir, I am strongly in favour of an All-India 
Medical Council being instituted t.o advanlle, where necessary, and to 
maintBill the standard of medical examinationH in this country. I say 
that not becartsc I have any suspicion that the existing universities do 
not perform their duties satisfactorily, but becaW:le I am anxious that, in 
all departments of edllcation and science, India should aim at and achieve 
the highest standard; particularly in the matt~r of medical education 
which cleabl with life and health is it essential that we should not fall 
below the standard which obtains in other civilized countries. I am, 
therefore, strongly in favour of the institution of a General Medical 
Council for the whole of India. I can quite understand the rcasoD,R 
which are urged in favour of it. India IItands to the out ~de world, 
both to the political and the scientific world, as one unit. The out.side 
world does not recognise Bombay, Bengal, Madras or the United Pro-
vinces as di1terent. units. It recognises the whole of India as one unit, 
and it is necessary that the standard of knowledge which our Uni-
versities insist upon should, as far as possible, subject to such variations 
as may be ~ eutial  be of a uniform standard ; or to put it in another 
way, that the minimum standard prescribed by any of our Universities 
~uld not fall below the minimum standard prescribed by 'other Uni-
versities in the world. I am most anxious that advance in this direction 
should be rapid and great, and I regret to learn that soine of  the 
Miuisters who were called to the Conference referred to in this debate 
objected to the creation of such a Council on the ground that t.hat would 
take away from them sonie. of the power t ~t belongs to their own 
provincial spher,es. I think that, if some of the Members of this Assembly 
had been honoured by being invited to that Conference, they might have 
persuaded the MinisterFi who objected to this propOFIRI, to look at it in a 
broader way and possibly to. ai ~ their objectio1Js. and unanimously 
Rupport the proposAl for an AU-India Medical CounCIl. I still venture 
to throw oilt the. u ~e t ion that if snch a conference shouIct again be 
invited I'think thoRe ~ini ter  who objected to the creation of sllch a 
Council may yet be persuaded t.o look at the question from a broader 
standpoint and to accept the proposal which I personally believe is a 
very sound one and which will make for a satisfactory advance in the 
direction of our medical education. 
But after having said that, I feel that I must oppose the proposal to 

appoint an I. :M. S. officer temporarily as an InRpector of Medical Educa-
tion to inspect the courses of medical studieR and to report on the mec1i-
roal examinations of the Universities in India. I consider t a~ no pro-
posal involving a greater disrespect to the Universities of India conld 
have been put forward. 111m sorry that some of our University graduatp8 
have to go out. t.o obtain foreign degreeR. PerRonally I have always 
been of the opinion that we should 80 raise the standard of our degrees 
that they shall count as good as Ilny that lire conferred by outside Uni-
er itie ~ I am happy to be able to say that the first Doctor of Science 
of the Benares Hindu University-I beg YOllr pardon, the Benares Hindu 
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University has the honour of having His Royal Highness the Prinee of 
Wales as it~ first Doctor of Science-but the second Doctor of Science is 
Dr. Mat-a Prasad. He was appointed by the Bombay Government ill. 
competition with perRonR who had foreign degrees and he was sent out 
to England for further lldvanced rt~ ear~  lIe did a. great deal of re-
st'arch tlwre U110(,1' the most dist.inguished Professors of chemist.ry 
in England. But I am glad to say that he did not supplicate for a 
degree of t.he UniverHit.y of London. lIe was proud of the degree of the 
RmlllrCR Hindu UlliverHity and I am proud of him. (Hear, hear.) 

I feel, Sir, that we Rhou1d encourage 'our students to honour the 
dt'greeH of t.heir own Alma mater in India. But -I do not. blame them 
for hankering a.fter foreign degrees. It iR the  system of administra.-
tion that obtains in t i~ country which giveR preferenee to foreign 
degrees, thnt eomppls our stndentR, after having completed their educa-
tion here. to go to din ur~  or Lonclon or some other place for obtain-
ing an English degre('. J !mbmit that. thiR if! the reason why Reveral 
students desire t.o go to England. I know of a very promising young 
man, 11 diRtinguished Doctor of Medicine of the Lucknow University, who 
is regarded as 8 very competent man-he had to go to Edinburgh to 
obtain an M. R. C. P. degree in order tl1at he might improve -the chances 
of his rise in his service. T submit, therefort', that the governments here, 
both in the provinceH and in the Cent.re, ought to honour the degrees 
conferred by Indian Universities 811fl thereby encourage students not to 
go out. to ot.her countries for obtaining a second foreign degree, merely 
to b(·tter t.heir chanees in st'rvice. I am most anxious that they should 
go out to all cornerR of the world to obtain the highest knowledge that 
is available, to obtain thl' highest  skill that they can acquire; but I am 
opposed to their oin~ out of India to obtain a second degree merely 
beeauRe, being a British degree, it will ensure to them a better prospect 
of rising in their profession. 

J also think it a misfortune that the British Medical AHsociat.ion 
SllOUld have a voice in rt~ ulatin  t.he qualiflcations of our medical prac-
titioners. I cannot understand why it should be necessary to have 
degrees recognised by t.ho British Medical Association. I do not want 
British registration for the Indian granuates whom we send out of our 
Universities. If the University education we provide is not of a suffi. 
ciently high standard, I think the sooner our Universities are closed the 
beUer will it he for the students and for the country. I do not want 
Briti!\h registration of ,our degrees, but if we want it, and so long as we 
want it, we will have to submit to their dictation. I submit, therefore, 
that the right eOurse to pursue is that we Rhould cease to regard British 
regist.ration aR of any value to the medical profession in India. 

I submit, Sir, that those who have favoured the proposal of the 
appointment of Itn InFlpt'ctor by an outside body to go about ann inspect. 
our University courses anf! examinat.ionR, 8.nd to pronounce an opinion on 
thril' efficiency or otherwise, have not l ~ali ed what an insult it means to 
our llniversities. The UniverRitieR in India are constituted under Aets 
of the IJegiRlatllres. The UniverHitief! have got their SenateR and Syndi-
catcR. They prescribe the I'IOUrseR of st.udieM and examinntions. They 
r ro t~ri e the (!onrses after studying those which obtain in other 
UniverRities in the world. Those courReFl can be altered by them j they 
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are re'gularly considered and improved upon or modified according to 
the knowledge thv.t is gl'owing in the rest of the cjvilised world. When 
a University haH prcHcribed its own courses, haH offered those courses 
to its students, has appointed examinerH among whom you will find at 
least one external examiner in every Hubject.-in 13enarcll we have unde:r; 
the Act to appoint an external examiner for every subject which the 
student is permitted to offer for e~amination  and we choose for our 
highest examinations the very best examiners we can,-eminellt men 
like Dr. Donnan from England and Dr. Ostwald from Germany, men 
Who stand at the very top in their depart.ments in the scientific world. 
After having prescribed the courses, after having given the students all 
the help for study that we can, after we have had them examined, we 
confer the degrees on the reeommendation of the Senate in' an open 
convocation, and proclaim to t.he world that the Htudent has satisfied the 
standard laid down 'by the UniverHity, and 1 consider it an insult to the 
University that, after all that, any man from outside our constitution 
should come and tell u~ that our t>ta.ndard is not up to the mark. I 
would close down the ni er~it  ruther than submit the University to 
such an examination. If thP-Indian 1 ni er~itie  art~ not discharging 
their functions properly, it ill hetter that the Go"ernment of India should 
ul!!e its influence to dose them down rather than allow them to go on 
conferring degree", which are NusJlected to be below the standard which 
obtains ill other parts of the civilised world. 

Now, Sir, I feel that the moment the gravity of this proposition hI 
realised it will be dropped; I strongly hope that in fairness to the Uni-
versities it will be t!0 dropped. I think there it! no man in thi!; IIouse 
who does not recognise that the standard of cducation obtaining in 
Berlin, London, Paris and other places ill America is higher than it is in 
India. Every fibre of my soul is anxjoul!! that We should raise our 
standards to the highest pitch. If money were available, there is no 
standard to which the Indilln intellect cannot attain. It ilS the want of 
money that stands in our way, and if Universities arc to be improved, 
Provincial Governments and the Central Government ought' to find 
money to enable them to rise to a higher stnnuard. But we mUlSt not 
forget that the standards which have been prescribed havc been prescribed 
aftpr a great deal of care and consideration. The Universities at Calcutta., 
Bombay, Madras, Lahore and other places have been  doing their work 
for decades. Indian medical men used to be treated as untouchables 80 
far as appointments to medical colleges were concerned. No Indian 
could be appointed a professor in these medical colleges until a few 
years ago. Now, happily t.hey are being appointed. For the largest 
period of the existence of these UniverlSities, the members of the I. M. S. 
presided over and guided the educational activities of these medical 
colleges. Did they deliberately prescribe a low standard 7 That would 
be a most unjust charge to lay on their heads. I submit that there is no 
reason to suspect that the medical degrees of India are so very inferior 
to the medical degrees that obtain in other countries as the correspond-
ence before us suggests. Every University will be happy to invite 
scientific men-men of eminence-from abroad to inspect its laboratories 
and equipment, to lecture to its students, to point out to it its deficiencies. 
Help of that kind would be gratefully welcome. But such men should 
come to us at our invitation. Here you are bringing in an authority 
ouuude the University body to impose its opinion upon us. He may 
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be the mOtit distinguished man of science, but if you bring him in against 
the University's wish, I can not welcome him to the University while I 
am in charge of it. 

l'tfr. Pretident : The Honourable the. Deputy President hall made a 
request that I should adjourn the House today at the usual time. If the 
llonourable Member iti going to be long, I should like to adjourn now. 

I 

Pandit Kad&n Mohan :Ma.laviya: I !!!hall be very short. I submit 
that the Government of India must strive to establish a General Medical 
Council, which will do all it can to romo~ medical ~du ation to a high 
degree, and I hope that every ~m er of this House, on this side as 
well as on the other Hide, will agree in desiring that the Department of 
Education will convene another conference of Ministers and others to 
discuss this queHtion. But I earnestly submit that the proposal before 
the House to appoint temporarily an Inspector of Medical Education 
should be rejected and that this dictation of the British Medical Associa-
tion should be thankfully declined. 

The A!!!sembly then adjourned till Elcven of the Cl~  on Thursday, 
the 26th September, 1929. 



OORRIGENDUM. 

In the IJegislative Assembly Debatt>.8, dated 
the 21st March, 1929, page 2299, in the 188t 
paragraph, for thc words beginning with " My 
second reason is " and ending with '" bring in 
such an amendment. ", substitute the follow-
ing :-

II My sccond reason is that it is not possible 
for us separately to change the tariff 
duty pcrhap!! on this occasion. Had 
I wishtld to change that tax, I am 
afraid, Sir, I could not have done 
NO. It is only the duty on excilic Nalt 
which I propose to remit--perhaps 
some of my friends do not lmderstand 
the significance of it ; I apologiNe t.o 
them as I have not perhaps been 
intelligible.  The Bill Nays • salt 
manufactured in, or imported by 
land into' India and not Burma. 
That. is, if wc paIlS this Bill as it 
is, we levy a duty on indigenous 
salt alone. This Bill is for excise 
salt. duty only. Our difficulty arises 
there. In this Bill, by no amend-
ment can we suitably change the 
duty on imported salt. That duty,. 
I mean tariff duty, is, according to 
t.he Tariff Act, levied on the baHis of 
this excise duty, which, by rules 
made under section 7 (2) of the 
Indian Salt Act, can be remitted by 
the Governor ~neral in Council. 
Thus the duty will remain leviable 
for the purpose of taxing imported 
salt, and will not be realised on 
indigenous salt on account of the 
remission proposed here. Now, I 
hope, it is clear that a.ny other change 
of tariff duty on salt is forbidden 
ground so far as this' Act is concerned, 
and we shall havc to take the previous 
!junction of His Excellency the 
Viceroy before we can bring in such 
an amendment." 
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